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Friday, April 23. 1993/Vaisakha 3, 1915
(Saka)

The Lok Sabhametat
Eleven ofthe Clock

{MR.SPEAKER inthe Chairj
OBITUARY REFERENCE
[English]

MR. SPEAKER: Hon Members, | have to
infromthe House of the sad demise of one of our
former colleagues, Shri SurajLal Verma. Shri
Suraj Lal Verma was a member of Third Lok
Sabha during 1962-67. He represented Sitapur
constituency of Uttar Pradesh. Shri Vérmawas
adedicated social and political worker. hetook

keen interestin the preceedings of the House.

Shri Suraj lal Verma Passed away at
Lucknow on 16thMarch 1993 atthe age of 66

years,

Wedeeply mournthe loss of thisfriend and|
am sure the House willjoin mein conveying our
condolences to the members of tamily of the
deceased.

The House may now stand in silence for a
shortwhile as amark ofrespecttothe deceased.
11.01hrs.

The Members then stood in silence forashon
while

11.03hrs

ORAL ANSWERS TOQUESTIONS

{English)
Rehabiiitation Plan Units of 1.D.P.L.

721.SHRILOKANATH CHOUDHURY: Wilithe
MINISTER OF FINANCE bepleasedto state:

(a) whetherthe Indian Drugs andpharma-
ceuticals Limited({IDPL) has submittedacom-
prehensive rehabilitation planfor its units to the
Boardforindustrial and Financial Reconstruc-
tion (BIFR) for scrutiny;

(b) if so, the mainfeatures of the plan;
(c) whenitwas submitted,;

(d) whether the proposed plan has been
scrutinisedandapproved,

(e)if so, the details thereof, and
(f)itnot, the reasons therefor?
[Transiation}]

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED):(a)to
(f): indianDrugs andphammaceuticalsLtd. (1DPL)
has made areference tothe Boardfor industrial
and Financial Reconstruction(BIFR) underthe
provisions of the sick industrial Companies
(Special Provisions) Act, 1985(SICA). the case
hasbeenregisteredby BIFR andwas heardon
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12th August, 1992 whenthe representatives of
thepromoters andthe companywere directedto
submit an agreedpackage Thepackageisyet
to be received by the BIFR, and the Central
Government, as a promoter has sought
extgnhous oftime

[Enghsh)

SHRI LOKANATH CHOUDHURY Mr
Speaker, Sir thecasewasfirstheardonthe 12th
August, 1992 Andsince thenthe government
hasbeentakingatime How longwilithe Gov-
emmenttake toreplytottandfinalise theissue?
Iwanttoknow, dunngthepenodfromwhichithas
been referredto BIFR and till ts final decision,
whether the Board has submitted a package
clearedbythe IDBI Inthattheyhavedemanded
thatduring this peniod, the Board's capital imit
shouldincrease fromRs 96crorestoRs 110
crores Theyhave putthe package beforethe
Government andthey have also requestedthe
Govemmentto take necessary stepsforamang-
ing the working capital from the banks What
stepsfor arrangingthe workingcapitalfromthe
banks Whatsteps has the Governmenttaken
on this revivals package thathasbeen submit-
tedby the Board, the Board of Management?

Secondly, dunngthatpenod, whatwill bethe
additional cost that will accrue to the company
because of non-productionand notbecause of
accepting the package submitted by the Board?
So, whatwillbethe amountand whowilltake the
burden? Hasthe Govemment considered that?

[ Translation)

DR ABRAR AHMED Mr { saker Sir, as |
have said inthe replyto the mearnque stionthat
thiscasewasfirstheardon 12h Augustand this
unitwas declared as sick unit alongwith that
Boand forindustnal and Financial Reconstruc-
tion has directedthe Central Govemmentand
the companyto submit anagreed package for
ths  (Interruption)

InSeptember, 1992, thefuststeptakenby
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the Mmwstry of Chemicals and Fertiisers, Gov-
emmentof india was that taskedthe Industnal
Development Bankof Indiatoevaluate the reha-
bilitaton scheme of India Drugs and Pharma-
ceuticalsLtd inthe mainfeatures oftherevival
package given by the iDPL, # demanded a
capitalof Rs 31 crore, underwhichtherewasa
plantomcrease the capacity of Rishikesh and
Hyderabad units and separate the Madras
Muzaffarpur units and retrenchment of 3200
employees under the Voluntary retirement
scheme and captal re-structure were alsothe
mamfeatures of that report

Secretary Expenditure called ameetingin
October, 1992 inthis contextand discussedthe
non-planbudget in thismeating IDPL units were
askedtolslamthetitie of landforthe IDPL units
which had notbeen given by the state Govern-
ment IDPLinfoomedIDBlupto31stDec 1992
andthree was a question markonthe viability
and profitability on the basis of first report sum-
mated on 9th February, In the third week of
February it was informed that the Ministry of
Chemicals and Fertilisers has increased the
pncesofdrugs andanamountof As 45crorecan
beeamedbysellingthe sumpiuslandhencethat
planshouldbe reviewed Afterthe reviewif was
foundthatthere was some possibility of viability
andprofitability inthe longterm Inthiscontext
again areportwas given in the middle of March
andsecretary, Expenditure calledameetingin
this regard and suggestedfor capital restructur-
ing IDBlisreviewingitandas soonasitfinalises
#, the proposal willbe presented and according
tothe procedure t will go beforethe cabinet and
afterthatst willgotothe BiFR throughthe cabinet
andif BIFR accepts it or whatever package it
afteraccepts the decision onthis package will
betakenthereafter

|Enghsh]

SHRILOKANATHCHOUDHURY Myques-
tions what wifl be the effect of bureaucratic
delay onthe wholefactory? Whatisthe atttude
ofthe Govemmenttowards thisfactory? iwould
liketoknowwhetherthe Governmentisgongto
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maintain itinthe nationalinterestoritis going
todeausitforplayin thefreemarketand whether
inthe field of medicines, the free market role will
work. Dr. Manmohan Singhshouldsay some-
thing aboutthis. In othercases, the freemarket
mayworkbutwillitwork here? Doctor givesthe
prescriptionanditis notthepatientwhohasthe
right to get the medicine. So, in this case,
whetherthefree marketlawwillacthereandon
this | want a definite reply. it is a political
question.

MR.SPEAKER: Please make it a pointed
question sothatyou willget a pointedreply.

SHRI LOKANATH CHOUDHURY: | am
makingita very pointed question. itis a political
questioninthe sense, thegovemment’s altitude
towardsthefactoryisinvolved. its actions does
notjustify. lwantto know whetherthe Govern-
mentwants to maintain this factory orthey want
toliquidate itinthe hands of the monopoly.

MR.SPEAKER: If you leave it there, your
intentionis coveredby the question.

SHRILOKANATH CHOUDHURY: Thirdty,
where is the free market taking us? Hereis an

entry from.
MR.SPEAKER. Thisisbecoming aspeech

now.

SHRI LOKANATH CHOUDHURY: This
entry fromis circulated by Palm Beach. what is
nit? Intheentry fromthere are names of some
girls and anybody whochooses it andtakes it
gets a prize. Whatis the first prize?

These are the ethos to which the market
economyistakinglamonly drawingthistothe
finance Minister’s notice.

MR.SPEAKER: The last part of ‘Shri

Lokanathjis question will notfrom part of the
record.

[ Transiation}

DR. ABRARAHMED: Mr. speaksr Sir, the
first thing which the honourable member has
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asked is about the delay in the plan and the
reasonforitisthatwe do notwantto make haste
inthismatter. it shouid notbe there that we may
have to come again to BIFR after six-eight
months, the viability, profitability and re-struc-
turing of capitaishould be worked into. There-
fore, the Secretary, Expenditure called amest-
ing and gave his suggestions that plan'ning
should notbelike that akthe things may remain
as it is , therefore all the things are being
consideredhenceitis being delayed. Youhave
‘already said aboutthe secondpart.

SHRIMOHAN SINGH: Mr., Speaker Sir,
there aresome specificfields fromwhere itis not
goodtohopetoeam profit. IDPL is one ofthem
asitis manufacturing life saving drugs which
areneededby alithe health schemes launched.
Forthis reason only various State govemments
have'givenlandto IDPL. atthecostof onerupee
onlybutithas notbeen giventittie onthebasis
of whichitcan take loan from financialinstitu-
tions separately. Forthe lastone yearBiFR has
not stated the amount which it has to receive
fromthe Central Government, as promoter. The
matterhas notbeenciearedduetoidnessofthe
Health ministry and Finance Ministry. | would
like to know fromthe hon. Minister the amount
Finance Ministry, ateartiest, goingtoprovideto
IDPL forits smoothfunctioningin comparisonto
muttinational drug companies and keepingthe
drugprices undercontrol. wouldliketoget your
assuranceinthis House.

DR. ABRAR AHMED: Mr. Speaker Sir,
through you | wouldlike totelithe hon. member
thatiDPL hasbeenprovided Rs. 72.62crorein
1992-93amd Rs. 15crorein 1993-94 fromnor.
planbudgetary supportforits smooth function-
ingandthe Govemmentis tryingitsbestto keep
itfunctioning.

[Engfish]
SHRISRIBALLAV PANIGRAH!: The IDPL
is the public sector giant having drug and

pharmaceutical units. There are certain drugs
like penicilin G group exclusively being manu-
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factured by this IDPL. | would like to know
whether it is a fact that when there is a lot of
demand, 30percentofthatdemandismetbythis
company andthe restis beingimportedatthe
costofagreatdealof preciousforeignexchange.
Ontheintervention of the hon. Prime minister,
thanks, tothe Government, onthe representa-
tion of the labor union last year Rs. 15 crore
assistance was given. Making properuse of that
small amount, there has been significantim-
provementinthe situation.

Thisis aunitdealing withthe manufacturing
of life saving drugs in the public sector. Itis
capable of making profits if proper guidanceis
given. Iwould liketo know, withthetinyfinancial
supportof Rs. 15crore, whethertherehasbeen
sufficientimprovementinthe workingof IDPL
particularly in two units of Gurgaon and
Rishikesh.

Thereby Rs. 24 crore wrothifdrugs were
manufactured, thatis, double of whatwerebeing
manufactured during the previous year.

Whenthebreak-even pointis Rs. 30 crore
with Rs. 15 crore support, they have achieved
Rs. 24 crore worthdrugs. Isthat nota sufficient
signalthatwith proper guidance and financsal
supportsothatsuch a useful public sector unit
could alsobe aprofitable unit?

Hasthe Govemment's attentionbeendrawn
to the BIFR chairman’s statement thatitis
because of non-committal attitude of the Gov-
emmentthat delay istaking place in restructur-

ingandfinalisingthe BIFR Programme? Inview
ofthat, willthe Government expedite it?

MR. SPEAKER: The second question is
alreadyreplied. Tothefirst question, if youwant
toreply, youcan.

(Interruptions)
{Transiation)

DR. ABRAR AHMED: Inregardto provid-
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inginsufficientamount of money lwouldlike to
saythatithas beengiventorits currentfunction-
ing. Thematterhas beenbrought, thBIFRforits
permanentsolution. Howmuch assistancehas
tobe giveninfuture by Central Government
howmuch andthetype of reliefor relaxation has
to be obtained from banks, What 5 to be re-
questedtothe employees these allaspects will
bedecidedinthe package andthenthis problem
will be solved permanently

[English)

SHRIDATTATRAYA BANDARU: Sirthe
IDPL Stat Hyderabad, the hon. Prime Minister
has released about Rs. 10 crore. Withthatthe
production has increasedby about 80 percent.
This was alittle incentivetothe 4,000 families
ofthe IDPL inthe country. With this incentive,
they could give 80 percent of the production.

Evenin Rishikesh, the production has in-
creasediotheextentof Rs. 14 crore. Inthecase
of IDPL atHydrabad, itis Rs. 10.7 crore.

MR.SPEAKER: Mr. Bandaru, you haveto
askaquestion, you are givingthe information,
TheMinister has thatinformation. Please come
tothe pointbecause there aremany otherswho
wantto askthe questions.

SHRIDATTATRAYABANDARU: Sir, sup-
pose you give more financiat aidto the IDPL.
Never in the history of the factories, they have
increased to 80 per cent. Is there any new
proposal to increase the financial aid for the
IDPL to save the life-saving drugs?

MR.SPEAKER: itis already repliedto. Q.No.
722,

Howsla Transactions

722. SHRICHANDRAJEET YADAV:
SHRI SRIKANTA JENA:

Willthe Minister of Finance be pleasadto
stae:
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(a)whetherthegovemment areawarethat
-despite attractive policies of the Government
such as full convertibility of the rupee, Gold
Bond Scheme and Silver and Gold import
Schemes, Howell trade has been operating
without showing any singnof decline;

(b)ifso, the reasons identifiedforfailureto
checkhawalatrade;

(c)the estimated hawalatrade carried out
annually; and

(d)thechangesintherules and regulations
inthis regard being contemplated by the Gov-
ernmentto check suchtransactions?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI
M.V.CHANDRASHEKHARAMURTHY):(a)to
(d): Severalindicators like intelligence reports,
number of cases detected, spreadbetweenthe
official and market exchange rates point to-
wards declinein Hawalatrade.

Itis difficult to estmated the quantum of
Hawala Tradeitbeing aclandestine operation.
Apartfrom enforcement of existing laws and
rules, Government has made severalchanges
in aconomic policies to discourage smuggling
and Hawalatransitions

SHRISRIKANTA JENA: Sri, the Hawala
trade s still in top gear. Butthe minister says
that it has declined and it is not possible to
estimated wheat exactly is the Hawala trade
afterthefuliconvertibility of the rupee hasbeen
done.

May | know from the hon. Minister the
Govermment exchangerate and the marketex-
change rate? Take the case of Dethi market
itself. You may be getting the intelligence re-
ports. But actually the Havala market is still
going on . The black-money which is being
createdin this country, is beingsiphoned out.
Thehavalamarketis havingtheirown sale.

VAISAKHA 3, 1915 (SAKA)
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May | knowfrom the hon. Ministerthat after
the conventibility, how many cases have you
really identified or seized? How many cases
have been registered How much foreign cur-
rency have you record from this seizure?

SHRI M.V.CHANDRASHEKNARA
MURTHY: The Government has undertaken
various scheme, hke legalimportofgold, legal
import of silver andfull rupee convertibility.

Priortothis decision, the hawalatrade was
reallyflounshinjhg and dunng the periodMarch
1991 toMarch 1992, itwas rangingfrom 25 per
centto 30percent. Butafterthe Governmenthas
taken so many measures, the premiumduring
this periodrangedbetween 12percentto 15per
cent . This is after the introduction of several
economic measures. If youwanticangiveyou
the number of cases and the market Hawala
rates which existed n 1991-92 and 1992-93.1
have abiglistwithme andifyouwant, Sir,{am
preparedto layit onthe Table ofthe House.

Regardingthe numberof cases, the num-
ber ofsearchesconductedin 1990was2114;in
1991 itwas 2319,1n 1992, it was 1250 andupto
March 1993 it was 365 cases. The foreign
currency seized s inlakhs .in 1990itwas Rs.
136.39 lakhsin 1991 itwas Rs. 314.85lakhs, in
1992 it was Rs. 192.86 lakhs The Indian cur-
rency seized is also in lakhs which comes to
aboutRs.642.85lakhsin 1991, hit was Rs..1122
lakhs, in 1992itwas Rs..341 .50lakhs andupto
March 1983itwas Rs. 137.82lakhs. Thenumber
ofcasesregisteredin 1990was 7387,in 1991 it
was7611,in 1992itwas 5017 and uptomarch
1993, it was 1363. The number of persons
arrestedunder FERA in 1990 was 366, in 1991
it was 336 persons, in 1992 it was 137. The
number persons detailed under COFEPOSA

MR.SPEAKER: Hedoes notwantalithat.
Hewas asking aboutthe number of cases which
werefield.

SHRISRIKANTAJENA: | wantdetails of
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excise rates also

SHR!I ™MV CHADRASHESHARA
MURTHY iwilitellyou Upto27thMarch 1993,
we havebooked 14 cases, if youwant details
about each case individually and amount in-
volved'n eachcase,  willgive you

MR SPEAKER Misnotnecessaryandhe
does notwantthat

SHR! M V CHANDRASHEJHARA
MURTHY Regardingthe marketexchange rate
of official market exchange rate in February
1993was 26 20 andinMarch 1992dwas 25 89
Wecouldalsocoliecttheinformatonon Bombay
hawalaratewhichwas only Rs 34 February
1993 Thepercentageol premiumisonly 12and
inMarch 1993, the percentage of premumbas
comedownto 10 7 in Apnl, thas come down
1010 4 Agamn therewasshght nsein February,
thatis, 11 4andon 16th Apnl, itwas 11 6

SHRISRIKANTAJENA Sir, itrevealthat
the actualmarketrateisnow 11 6

SHRI MV CHANDRASHEKHRA
MURTHY ltis the percentage of the premwm
market

SHRI SRIKANTA JENA Butthegaps
there andthisis the gap whichattractsthe black
marketers to go to Hawlal market instead of
goingtoopenmarket And thatiswhy alithese
schemes of liberalisation that you have an-
nounced have noimpact lisimpactistheren
the goldfield Everydayitisbeingreportedin
the newspaper that the Hawala market s going
on and s going on in fullspeed The vanous
objectives which you announced duning this
kind of iberalisation have nomeaning atall

The Custom officials say that secession 8
and 9 of the FERA Act contradict the RBI's
notification and itatsocontrachcts the FERA Act
itself This also gives handle for the Hawala
ma xetto operate May | know from the hon
M «t=rwhetherithasbeenbroughtiotis notice
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by the Custom Officials thatsection 8 and 9 of
the FERA Act are being contradicted by the
notificationof the RBI due towhich the Hawala
marketis nfull gear?

CHANDRASHEKHARA MURTHY Ido
notagreewithhon , Memberthatthe Hawalarate
isontheincrease It hascertainlycamedown
Theadmnstrative measures takenby the Gov-
emment have checked smuggling and have
madesmugglingun-remunerative Thesecond
objective of this is toprevent the Hawalatrans-
action 1donotsaythatitis totally wipedout it
istherebutthe Governmentis making sincere
efforttoputanendto suchclandestine operation
Asyouare aware, very recently amendmentsto
this Actwereintroduced andt would be twould
be very pre-mature to assess its import in
Hawalatrade

[ Translaton)

SHRIDATTAMAGHE Mr Speaker, Srr,
! would like to tell the hon Munister that in
Bombaymostotthe people engagedin Hawala
transactions are those who are involved in
smuggling Youshould have actuality provided
inthe new economic policies thatthe persons
who violate the rule will be punished underthe
law providedthey are foundguilty Iwouldike
toknowwhether anychanges havebeenmade
inthe rules withaviewtodiscourage and punish
the people involved Hawala transactions

[Enghsh)

SHRI MV CHANDRASHEKHARA
MURTHY The persons who are involved in
suchtransitions are detainedunder FERA and
COFEPOSA So there is a provision in the

regard
[Franstation]

SHRI ANANDA RATNA MURUYA Mr
Speaker Sirthrough youlwouldliketo aska
very small question to the hon Member Shri
LokanathCheudhary whohas asked avery big



13 OralAnswers
question inpart ‘a’of myquesbon, | have asked
whether Govemmentof india hasto sufferany
financial loss due to this trade, part ‘b’ of the
questionis, fsothe extent of the annualloss
causedtothe revenus of the country andthe
steps being taken by the Government in this
regard {interuption)_Govemmentshouldhave
the information regardingthe extent of loss

[English]

SHRI M V CHANDRASHEJHARA
MURTHY AsiHavealeadypomntedout Hawala
trade beingaclandestine operation itis very
difficulttoestimate thequantumof Hawalatrade
andtis very difficultto assessits impactonthe
revenue collechon

SHRINIRMAL KANTICHATTERJEE Sir
the Minister 1s entirely nghtinsayingthattisa
clandestine ¢ »eration fromwhich perhaps the
importan ..ople also guerre benefit There
wads acommutteeto estmate theblack income
which was entirely clandestine Whydon tyou
have anothercommittee toinquireandmake an
estimate of how muchtransactiontakesplacein
the Hawala market?

Secondly yousaldthattherate ofreturnis
10percentor 11 per .entoneachtransaction
Imaginethe rate thatisbeingdenvedthere itis
anastronomicalrate Does tmeanthatthereal
value ofthe rupees thatmuchweak sothatthey
can denve such a high rate of return? And
associated withthat there need be nohawala
market if there is full convertibiity which the
IMF 1s desinng of Dr Manmohan Singh Just
nowit tullconvertibilty ontrade accountonly
Yousaid s full low and there account only
Yousaid stisfullflowandthere willbe nohawala
market atall Isthere any proposaln the mind

Or Manmohant nghtogointothatsothatat
one stron~ the haw la 1s completely elimi
nated”

The next part s liegalities in the foreign
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exchangetrade aretakngplace notonly through
thisforeign exchange trade are taking place not
onlythroughthis unorgarused sector of hawala
trade but aisothrough othertrade Youhavenot
made any CBI Inquiry to find out who are the
people who are connectedwiththosewhoare
arrested directly Many important p&ople in
Bombayandothersareinvolved Butapartfrom
that yourforeign exchange banks have their
own VOSTRO andNOSTRO accountsthrough
which aswe have elsewhere discovered a
plenty of foreign exchange isgoingout Through
VOSTRO and NOSTRO Accounts also how
much money s goingout?

MR SPEAKER Dontmakealongspeech
You are making along speech

SHRI M V CHANDRASHEJHARA
MURTHY Sir regarding the suggestion for
constitution of a Commuttee for assessingthe
hawalstrade atpresent the Govemmenthasno

suchproposal

The Government s makingrovery since
efforts forputting down such transactions by
taking some admimistrative measures and
sinctly enforcing all existing laws FERA
COFEPOSA TADA and others which cover
these offence

Regardingthe number of persons against
whomwe havetaken action | would saythatwe
have taken action against several persons in
Bombay Madras Tanjore and eveninDelht
whoha eviola edtheselaws We have also
takenacti )nag: instsuchpersons in Hyderabad
also Even v 10 have violated or operated
NOSTROAccounts wehavetakenacton These
hawaiatransaction aslhavepointedouteartier
are mainly operatedthrough (1)gold smuggling
(2) siversmugglingand (3) under involvingand
over invoicing The Government hastakena
very serous view on this and we are making
very sinceie efforts to put down these iflegal
transaction
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[ Transiation]

{Tisand Polytechnics

723 SHRISHIVRAJSINGH CHAUHAN
Will the minister of LABOUR be pleased to
state *

{a)whetheris Govermenthavelaunched
any scheme withthe world Bank assistanceto
provide and upgrade the facilities to Industnal
Traninginstitutes (ITls) and polytechnicsinthe
country

(b)ifso thedetailsthereo State wise and

(c) the extent of amount providedto each
state underthis Schemeduringeach of the last
threeyears?

[Enghish)

THEDEPUTYMINISTERIN THE MINIS
TRY OF HEALTH AND FAMILY WELFARE
(SHRIPABANSINGHCHATOWAR; (a)to(c)
A statementis laid on the Table ofthe Sabha

Yes Sir the schemes under Vocational
training Projectthetechnician education Projects
are beingimplemented with would Bank assis
tance to improve and upgrade the Industnial
Training institutes and the polytechnics inthe
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States/Union Temtones The Vocational Train-
ingProject whichbecome operational in 1989,
covers 28 States/UTs There are eleven
schemes proposed forimplementationbythe
State/UTs underthe Project These wouldhelp
tomodermise andexpandthetramningfafcilties
The States arebeinggiven grantsforimplemen-
tation ofthe projectionthe pattemofthe Cemtraiit
Sponsord schemesof 50 50funding

The Trchnician education Projects cover
16these Statesand 1 Union Tetnitory Themain
objective of these projectsistothe enhancethe
quality of technician education in terms of its
process andproducts These aresoughttobe
achievedby vanous schemeof capacity expan
sion quahty improvement and efficiency im-
provement The amount of world Bank assis-
tanceto each state will depend uponthe actual
esenditure incurred on approvedprojectactivi
ties and reimbursementclaimedby the States

A Statementshowinggrants releasedto
the partictpating States/UTs underthe Voca
tional Training Project during the last three
yearsrespectively as Centralshare s placed
atAnnexure A

A Statement showing Budgetallocations
made by the various state/UTs implementing
the Techmician Education Project dunngthelast
threeyearsis placedat Annexure B
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| Transiation)

SHRI SHIVRAJ SINGH CHAUHAN: Mr.
Speaker, Sir, hon Minister has statedthatvo-
cationaltrainingprogrammes andtechnical train-
ing programmes are being implemented with
the help of the World Bank in order toimprove
thg working of Industrial Training Institutions
and Polytechnics and to upgrade such Institu-
tions. So | would like to know from the hon.
Minister the names of the schemes that are
beingimplemented under these two projects.
The hon. Minuster has alsostatedthatunder thus
vocational training programme in Madhya
Pradesh an amount of Rs. 74.41 lakhs was
provided in 1991-92Rs 37.18lakhin 1992-93
and undertechnical education programme an
amountof Ts, 1029 lakh, was providedin 1990-
91;Rs 1690Ilakhin 1991-92, Rs. 1668 lakhin
1992-93 The names of the Industrial Training
Institutes and polyclinic colleges with this
amount?

[English]

MR.SPEAKER: itis averylong detail, you
cansendittothe memberin writing.

[Transtation]

SHRISHIVRAJ SINGH CHAUHAN: Mr.
speaker, Sir, funds havebeen provided. (Inter-
ruption) Pleasetellusthe names of the schemes
beingimplemented.

[English}

MR SPEAKER: Please understand. thisis
notthe way you should ask the question. three
areothermembers. We have coveredonly two
questions in 35 minutes, youreahse that!

SHRIPABANSINGHGHATOWAR: Under
the vocational training project with the World
Bank Bank assistance the mainobjectiveis to
improve the quality and efficiency ofthe basic
craftsman training;

APRIL 23,1983

OralAnswers 28

{#i)to expand and diversify the programin
advace skilland hi-tech areaincrease the rel-
evance of National Apprenticeship Training
Scheme; (ili)to Increase the area of non-tradi-
tional sectorfordevelopment ofwomenskilis as
animportantpartofthecountry'siaborforce and
{iv) strengthening the planning andimplemen-
tatron management capability of Directorate
Generalof Employmentand Trainingunderthe
State Dwectorate of Training levels. These are
the main objectives of this schemes. ,

[ Transtation)

SHRISHIVRAJ SINGH CHAUHAN: Mr.
speaker, Sir, | would ke to ask whether any
scheme s being formulatedtoprovide training
tothe local laboures. Keepingin view to local
needs because in the industrial areas local
people danotgenerally feetemployment as they
are unskilled. | would like to know from the
Hon'ble Ministerwhether Govemmentis formu-
lating any scheme it give training to local
labourers?

[Enghsh)

SHRIPABAN SINGHGHATOWAR: Un-
der this scheme the I TI selects in consulation
with the State Government and they give the
priority as towhich are the ITiswhich should be
modernised and which should be expanded.
That proposal comes from the State Govern-
ments.

SHRI PAWAN KUMAR BANSAL: Mr,
Speaker, Sir, Iwould like to know from the hon.
Mirster whether any monitormg of the success
achieved by the various community
polytechniques setup inthe country has been
undertaken. i so whetherthe resultis satistac-
toryandif notwhat steps are beingproposedto
betaken, particularlyto ensure thatthe girls in
therural areas do gettheir due share?

SHRI PABAN SINGH GHATOWAR: Sir,
this question s regarding the ITis and
po;ﬂwhniques.ThelTlscomeun&rmeWn-
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stry o'l ab.ourandPolytechnigues comeunder
irie Mirrstry of Human Resource Development.
twill pass on this tothe concernedMinisters to
jivedetailedinformation.

SHRI PAWAN KUMAR BANSAL: | am
askingwhetherthe success hasbeenachieved.
1amnotaskingforany details. Ifthe Minister has
undertakento answerthis question, my supple-
mentary s very simple.

MR, SPEAKER: Hewantsinformationonif

these schemes have beenuseful in providing .

employment especially to the girls.

SHRIPABAN SINGH GHATOWAR: Defi-
nitely these schemesarebenefizialtothewomen.
There are at present 337 ITls in the country.
Underthese schemes we areagain goingtotake
another 100ITis exclusivelyforwomen, for girls
totramtheminthe technicalline.

[ Translation)

KUMARIUMA BHARTI: Mr. speaker, Sir,
I would like to know whether Government pro-
posetoincreasethe financial assistance being
provided Madhya Pradesh keepingin viewthe
population growth and problem of unemploy-
mentinthat State?

[English)

SHRIPABAN SINGH GHATOWAR: Sir,
this 1s an on going project and if new proposais
come tromithe state government, definitely the
Central Government will take note of that.

SHRIACHARLES: itisafactthatthe(Tls
are discharginga very very usefulservicebe-
cause there are to many types of trades, Metric
and Non-Metric. With the result eventhe drop-
outs are gaining fromthese trades.

MR SPEAKER: Please cometothe ques-
tion

SHRI A CHARLES: Recently there has
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been an attempt to declare cer .«in trades as
unpopulartrades, such astheblacksmithtrade,
thecarpentertrade, the Fountry trade, etc. Itis
totally demolishing them. May | know fromthe
hon. Minister whether there is a proposal to
declare some trades as unpopular trades or
even to done away with them, even though
encouragementshouldbegiventoalithetrades?

SHRI PABAN SINGH GHATOWAR:
There is a Committee to evaluate the trades
which areexistinginthe ITls andthat Commitiee
evaluates whetheraparticular trade is required
ornotanditis always donein consultation with
the respective State Government.

[Translation]

DR. LAXMINARAVAN PANDEYA: Mr.
Speaker, Sir, Iwouldlike to know fromthe hon.
Minister whether it is a fact that even after
providingeconomic assistance, there are some
Industrial Training Institutes inMadhya Pradesh
where requirednumber of students are notavail-
ableandasaresultthese Institutes have reached
onthevarge of closure.

(English}

SHRIPABAN SINGHGHATOWAR: With
this scheme we wantedto bringintechnological
changes in the country and we also want to
upgrade the technicaltraininginthese ITis itis
the responsibility of the State governments to
runthose [Tls. I thinkthatinmostofthe ITisthey
have enough students. | have no specific infor-
mation aboutit. ifthe hon. Member gives spe-
cificinformation aboutit, | will get it examined.

-

[Transiation}

SHRINITISHKUMAR: Mr., Speaker, Sir,
11 newprojects arebeing runto upgrade, extend
andmodemise existing industrial Tratning Insti-
tutes of thacountry. iwouid like to know fromtive
honMinisterastowhethertheinstructors work-
ingin these ITIs will be specially trained to
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impart rainingto newtrainees? iwould ke to
know that whetherin Governmenthas any pro-
posalto appomtnewinstructors frothe purpose?

[Enghish]

« SHRIPABANSINGHGHATOWAR There
1s a provision under this scheme to train the
trainersinthe ITIs andto upgradethemwiththe
helpof modemtechnology andmodemtraining
facilites We have also requested the State
Governments under this Scheme, to create
some new posts wherethe newtechnology and
newtrainingis required Sotheresnoquestion
ofnottramingallthe structorsinthe ITls They
will alibe trained and up-to-date technology will
beprovided, whereverrequired Forintroducing
the new technology we have asked the State
Governmentstoidentify those areas and the
needfulwillbe done

Exports of Value Added Teas.

724 SHRID VENKATESWARARAO
SHRIRAMKAPSE

will the Minister of COMMERCE be
pleasedtostate

(a) Whether any effective strategy has
been devised to boost export of value-added
teas,

(b)if so, the details thereof,

{c) whether the Government have formu-
latedalongterm perspective plan forthe devel-
opmentoftea industry, ‘

(d)ifso, the detauls thereot,

(e) whether any new strategy isbeing con-
sidered by the Governmenttoboosttea export
inthe world market anddentifiednew markets
forthis purpose, and

(f)if so, the detail's thereof?

APRIL 23,1993
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THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE IN THEMINISTRY OF
COMMERCE (SHRI KAMALUDDIN
AHMED) (a)to (f) Astatementis laid onthe
Tableofthe House

stepstakentoboostexportof vakusadded
teas include urunational promotional campaign
throughto Board's offices abroad the nature of
schemes undertaken under uninational
poromotion are (i) Participation intrade fairs/
exhibitions, (it) Media campaign to increase
consumer awarenesstowards vanous charac-
tenstics of India tea, (1) Media compaing to
populanseindianteathrough TeaBoardmar-
keting symbol and (iv) Support to various
foreign brands containing Indiantea Thisis
generallyinthe nature ofbeannga porhonofthe
expenditure incurred by importers to launch
vanous promotional campaigns

TeaBoardhaspreparedaperspective plan
toincrease the productionof Teato 1000M Kgs
by 2000AD so as to obtain higher exportable
surplus of Tea The plan includes short-term
measures such as optimisation of inputs and
improved cultural practices medium tram
measures suchasirngation, drainage, rejuve-
nation pruning and infiling as well aslongterm
measuresg such as replanting and extension

plantigg

Govemmenthasbeen encouragingdiver-
sification of tea export by sponsoring delega-
tions of industry to various countnes Other
countnes are being persuaded to buy higher
quantities of Indian tea on account of pnce
competitiveness and quality

SHRI D VENKATESWARA RAQ My
questionis very specific 1asked, whetherany
effective strategy has been devised to boost
exportvalue-addedteas’ Theanswergivents
general, about participationintrade fairs, exhi-
bitions and campaigns to increase consumer
awareness and soon My question was very
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specific.

in 1990-91 the export value was about210
million kgexports. in 1992 ithas come downto
190milliontonnes otkg. Thisismainlybecause
of the collapse of the Russian market. Now
Kenya and Sri Lanka are also in the Market.
They arecaptunngthe wholeworld market. The
main reason is value added products like tea
bagsandsome newtrends arebeingintroduced
by them. Thattype of thingis notbeing made
here.

Iwanttoknowwhetherthereis any specific
programme from the Governmentto assist, to
makethese value added productsiiketeabags,
tea in the market because the total foreign
exchange revenue is about Rs. 1200 crone per
annum. ltkiss coming downa lotinthis country.
| want to know whether there is any specific
programmefromthe govemmentinthis regard.

SHRI KAMALUDDINAHMED: sir, nostat
teais one ofthe pnme and prestigious commodi-
ties of ourexports. The governmentis aware of
the necessity for promoting the export trade of
tea Now with regard to the specific question
aboutthe value addedtea, effarts are on. We
havegventhedetails as towhatefforts are being
taken . Mainly itis the Tea Board whichformu-
lates the Plan, whichtormulates the strategy. It
ismtact ...

SHRISRIKANTA JENA: The Tea Board
isdoingnothing. (Interruptions)

SHRIKAMALUDDIN AHMED: They are
doing. | do notthink you should be so unkindto
the TeaBoard. They aredoing. The onlyset back
which we hadlastyear was because of the fact
thatUSSRbeanbagthemainbuyerofourtea, we
hadthatsetback. Butthisyear, the iguresfrom
ApriltoJanuary thatsetback. Butthis year, the
figures from April to January that we have got
shows that it will pick up and we hope the
strategies thatthetea Board has taken up will
gofurther. Particularly, this year 1993-94, 1sa
yearof Indiatea. Specificelforts are made nthe
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various markets which are the traditional mar-
ketsfortheindiantea. No doubtthe emergence
of SriLankaandKenya isthere. Buticanassure
there hon. Members that our efforts also are
theretoseethatourpresenceis notafiectedby
them. s

SHRID. VENKATESWARA RAO: sir, by
2000A.d. the government proposes toachieve
thetargetof 1,000 millionkgs. oftea production.
Are there any proposalsfrom the Government
toachieve this target? The research laborato-
ries have given a variety of plants which gives
the yield of 3,000106,000krs. Peracre whereas
atpresentouraverageyeldis 1,625kgs. | want
toknowwhethertheres any specificprogramme
fromthedevelopthistype of clans; whetherthere
isanyprogramfromthe Govemmenttodevelop
the non-traditional, areas; andwhetherany sur-
vey has been conducted or not. And to what
extent arethey goingto extend this non-tradi-
tional areas for the cultivationto achieve the
targetthis s putfor2000A.D.?

SHRIKAMALUDDIN AHMED: with refard
tothe special efforts, no doubt special efforts
havebeen plannedbythe TeaBoard. Sofaras
non-traditional a1eas are concerned, thisisa
Iittle bit difficuit because tea is a special com-
modity which grows in specific areas only. In
those areas, the Tea Boardhas chalked outa
plan, whereby by the year 2000. 1,000 million
kgs. are proposedto beproduced, andforthat
theyhave chalkedoutvarious measures. They
are: extension pianting m the traditional areas-
1t 1s about 2620 hectares per annum with an
average yeftdof 1700kgs perhectare; replanting
and replacement of oldand uneconomuc areas-
there again tis 1670hectares orannum; insiling
and consolidation; the rejuvenation at 1,000
hectares perannum; thenrmgationagifacilities
1o be provided, then drainage also is to be
effected; and thenimprovedcultural practices
tissue culture and all that; then new plantingin
nen-traditional areas at 150hectares perannum
cropwith 1500 kgs per hectare.

SHRI RAM KAPSE: Mr. Speaker, Si.,
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gone are the days when India had half of the
mtemational marketfortea In 1951 ourshare
was4Spercent, in 1991 twas 18percent You
haveworked out a strategy, perspectiveplan,
identification of new markets etc , everything
youhavedone But onlysevenyears, are left
andyouwanttowork fivetimes tdonotwantto
showanydoubtabouttheteaBoard But,idonot
wanttoshow anydoubtaboutthe TeaBoard, But,
1 would ke toask you whethersome alternate
proposals which are given by some of theemi-
nentwnters hke Profile Goradi, whohaswniten
about breakingthe impasse, are bemgconsid

ered There areintelligent persons who have
thoughtaboutthe attemateplans Are youwork-
ing on it and are you going to consider their
suggestions and give results accordingtothe
plan? we want your results notonly the plans

MR SPEAKER Areyougoingtoactupon
suggestions made by some ofthe knowledge-
ablepersons?

SHRiI KAMALUDDIN AHMED sir our
presentproductionis over 700 milhionkgs What
we have planned for in the year 20001s 1000
milhonkgs So 1t 1s only 300 mithonkgs We
candothat

SHR' P C THOMAS Since you have
plannedtohave aboostof produchon upto 1000
millionkgsby2000AD willitbe possibleto give
subsidyto small growers and alsotothosewho
are growing the best quality plants, andif so
what are the plans of the Government in this
regard?

MR SPFAKE Hehasalready explained
thatthing

SHRIP t THDOMAS Hehasnotexplained
ah tthe subsidy for small growers

*MH SPEAKER Notallowed Please sit
down

Strikein Banks, LICandfinancial
Institutions

725  SHRIBOLLABULLIRAMAIAH

APRI. 23,1993
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SHRICHITTABASU

Willthe minister of FINANCE be pleased
tostate

(a) whetherthe officers and staff of public
and pnvate sectorbank, RRBSs, nsurance com-
panes andfinancial institutions had gone on
strike dunngMarch 1993

(b)f so, the reasons therefor;

(c)themaindemandsofthe officers and
staffof the abovebanks, insurance companies
andfinancial imstitutions separately and

{d)theactiontaken orproposedtobe taken
by the Government in this regard?

[Translation)

THEMINISTER OF STATE IN THE MIN
ISTRY OF FINANCE AND MINISTER OF
STATEINTHE MINISTRY OF PARLIAMEN
TARY AFFAIRS (DR ABRARAHMED) (a)to
(d) Astatementislaidonthe 1ableofthe house

Deterentsections of bankemployees went
onindustrylevelstnkes on 13thMarch 1993ana
29thMarch 1993 Thestrikecallon 18thMarch
1993 was given by all india Bank employees
associationand its sistefassociation Voz the
Allindia Bank Officers association to pressior
the followingdemands

1 Introduction of pension in banks as per
IBA s written commitment

2 expeditions conclusion of sixth Bipartite
Wagenegotiations

3 Paymentofarrears to RRB employees
from 1 9 1987t0 31 12 1990interms of National
Industnal Tnbunal s Award

Members affiiated to all India Bank Of
ficers confederation (AIBOC) National Con
federation of Bank Employees (NCBE) and
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Bank Employees’ Federationof incha (BEFI),
alongwith union from Reserve Bankof indiaand
other financtal institutions, went on a day's
stnke on March 29,1993 in support of the
followingdemand -

1 Introduction of pension as third retnat
benefit

2 Early wage revision
3. Bonusiforafl

4 Alleged move torpnvatisation of nan-
cial institutions, eic

National Orgarisation of Bank Workers
(NOBW) and National Organisation of Bank
Otficers(NOBO) resorted to a day’s strike on
29th March, 1993 in support of the following
demands

1 Inwvite for negotiations without Pre-con
drtion

2 Intenmretefof 15% pending settiement
3 Pension as thurd retirement beneft

4 Bonus

5 Constitunon of Natiwnal Rural bank

6 AgamnstBan onrecrutment

7 Agamnstalleged indiscnminate and in
discreel computensaton

8 Against alieged storanghold of World
Bank, IMF, muttinationails

in the Banking industry matters relatingto
pay, allowances andservice conditions ofthe
bank employees are decidedthrough bilateral
negotiations between Indian Banks Association
(Representingthebankmanagement s)andthe
representatives of workmen unions Intermsot
prowvisions contained inthe Vth Bipartite Settle-
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ment, Whichexpiredon31 10 1992 fourrun of
discussions onthecharters of demands sub-
mutted by the employees unions for the Vith
Bipartite ?Settlement have so fartaken place
betweenBA andthe representatives ofemploy-
ees’ unions. IBAscontinuingthe negotiations

Tradtionally, wage settlements in RBl and
other Financial institutions follow thebank's
setlements

As perthe existing practice formal discus-
sions with tghe officers associations will take
place afterthe discussions withthe award staff
onVith Bipartite Settlementhave been finalised
Action at the Government level can only be
nitated after the result of negotiations are
reportedto Government by the IBA

[Enghsh)

SHAI BOLLA BULLI RAMAIAH Mr
Speaker, Sir as perthe swear givenbythe hon
Minsster on 18thMdrch anid 29th march, 1993,
for the lastthree months specially inthe month
otMarch boththe banks and financial institu-
tions of versus types have gone onstrike twice
Iwotldiiketo know whethe! they initiated any
action or were able to follow any procedure for
negotiations Thisis guingto affectthe entire
banking arganisations not only the hinancral
mstituhons Whattyps of demands are being
msistedby them, andwhat arethe reasons for
delayforsettlingthem? Whats the outcome of
those talks?

[ Transiaton]

DR ABRARAHAMED M: Speaker, Sir,
thehon Memberhas askedaboutthe procedure
followed for negotations | would like to submut
thatindian Banks Associationiscontinuingthe
negottatonsinthusregard Thelastnegotiations
were held on 13th Apnl The main reason of
delayin itis that the different unions put their
demands indifferentmanners This isthematn
reasonfor delay'
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[Engish]

SHRIBOLLABULLI RAMAIAH Sir 11t
also afactthat Ministry 1s consideringto take
stem action againstthose managers whoran
away with the keys of the branch office while
st'aymg away fromwork fojoinastrike and what
type of action are you going to take on those
people? | wouldike to knowwhetherthe All iIndia
Bankdeposiors associahion has urgedthe union
Govermmenttomsistonbanksforimplementing
the RBI customer service committee recom-
mendations, if 50 whataction you havetaken

{ Translaton)

DR ABRARAHMED Mr speaker Sir
the hon Memberhas asked aboutthe action
takeninttus regard Through you i wouldhketo
say that the bank employee-officers are the
members ofourownfamily Wearealway ready
to hear thew gnevances and to make all
possible eftortsto do away them Throughyou
| wouldiske to urge them that they shouldthink
of nabional interests rising above the personal
interesis.

Inthepresentsituationthewage-levelofthe
Bank employees isfairly higherthan thatof the
employees workingin otherpublic sector and
intheGovemmentoffices Butevenfthereisa
stnke andthat also particularly inthe month ot
March, when the government gets maximum
collection of revenue thatultimately helpsthe
Govermnmentto meetthe different requirements
of the country thenit 1s not far In such a
situation through youlwould iketo submittothe
hon Memberthatthe Govemments ever ready
tohavenegotation with the leaders ofthe urwon
through | B A the Government is ready to
concede to their genuine demands, but they
should shunthe path of stnke and the call fore
stnke should also bewithdrawn So farasthe
conceptof ‘nowork , nowage' isconcerned it
1s applicable to all and is there 1s something
make onthe part of the Bank employees then
action shouldbe taken underthe rules
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[English]

SHRI CHITTABASU. Sir, asfaras! am
informed, the lastround oftalks betweenthe
1 B A andthetrade unions mthebankingindus-
try has not prefaced any satisfactory results |
amnot sayingthatthe negotiations have broken
But it 1s a fact that the there has not been
satisfactory progress nthe negohations lfthey
ultimatety fal may | know from the hon Minis-
ter whetherthe Government proposesto mter-
vene at this stage taking into consideration the
urgency of the issue Secondly mwhatisthe
Government s attitude towards the two de-
mands particularly regardmngprvatisation and
also pension as a third retrmrai beneft because
itis the Government s attiude whweh wilidecide
andthe Government can havethe lastsay in
these two matters and | B A as a practical
measure has got nothingto say onthese two
parhcularissues

[ Translaton)

DR ABRAR AHMED Mr Speaker Sir
theon Memberhas mamty drawnthe attention
of the Governmentto two points  The firstis
regardingthe thirdbeneht’ Mr speaker Sir the
third retirement benfit fitis being demandedin
thetromotpension (nttes regardlhave already
saidthatthe | B Aisalreadyhavingnegatiation
and whenitcomes out with Somme proposat
thenthe Governmentwill certamly ¢ onsider it
The thirdbenefit’ has now nowherebeenimple-
mented and the implementation of it1s hkety to
put ahuge additional financial burdenonthe
Government inthatcasethe financial burden
willincrease nearlyby 16 percent Soinsucha
situation {wouldliketo saythatthegovemment
1s not at all in a positions to provide the ‘third
retirement benefit Secondly so tar as the
questionof privatisation 1s concernedithas
already been madeclear thatthe Natonahsed
Banks are notbeingprovatised

[Enghsh]

SHRIIMUJIMTAZ ANSARI Mr Speaker Si
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many questions have beenputtothe Finance
Minister regardingthe service conditions ofthe
bankingworkers {amnotputtngthat question
Rather | am putting a very spacific question
Ratherlamputtingavery spaciicquestioniothe
hon FinanceMinister Astrike was resontedto
by the National Workers’ Organisation and
National Officers’ Organisation regarding cer-
tain demandswhichwere putforwardbeforothe
ministry | am not concerned with those de-
mands

Rather | am concerned with a few demands
regarding the constitution of rural banks and
regardinglees computensation and indiscreet
and inciscniminate computer.sation of the banks
andregardingalieged invnivementofthe World
Bankand! M F Whatactionhas beentakenby
thehon Finance Ministerinthisregard twould
like to know the details onthese points only

[ Transiation]

DR ABRAR AHMED Mr Speaker Sir
thehon Member has asked certaininformation
about ruralbanks Through you, | wouldhketo
»ay thatthe loss suffered by the jural Banks 1s
wotany secretopinion of the Inthisregardthe
R B | hasbeensought asstohowtorenrganised
andstreamiinethis Orgaricatior TheRB 1 1s
yettosendits suggestionand as soon as itis
recewved the Government would take a final
aecision Sofaras theissueof computerisation
isconcerned | would ike to say thatthere will
be no retrenchment of employees due to
computensation inmodemtimewhenyouhave
to think and work faster within a very imited
time the importance of computenisation can
very welibe understoodby the hon Members
But it does not certainly imply that there will be
areduction of manpower

12.00hrs
{Enghsih)

SHRIBASUDEBACHARIA Sir twould
like to know whether it i1s a factthatthoie was
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ameeting betweentherepresentatives of banks
and insurance employees unions on 5th of
August 1992, where the Finance Miruster told
that giving a little extra to the employees in
bankingandinsurancesectorwas nota problem
inorder to sanction pension as a third benefit

May lknow frumthe minister whether, to sanc-
tion pension as athirdbenefit, the extraburden
o the Govemmentwilibetotheextentof 1 5per
centonthe total salary of thebank employees?

[Transtaton]

DR ABRAR AHMED Mr speaker, Sir
there 1s no suchproposai

1201 Mrs
WRITTENANSWERS TOQUESTIONS
[Transiation]
NewExcise PolicymM.P.

‘726 FROF PREM DHUMAL Wili the
Minister of FINANCE be pleasedto state

ta) whetherthe Government of Hmachal
Pradesh have announced a new excise pohicy

(b)its0 the details and objective thereot
and

(c) the hkely eftect of the new policy on
prechibitioninthe State”

THE MINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE (SHRI MV
CHANDRASHEK'{ARAMURTHY) (a)Yes Si

(byand(c) Thedetails and objects ofthe
policy announced bythe State Governmentin
March 1993are -

Tochewk production and distnibution of
e it hquor
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(n) Totmplementthe guidelines regarding
prohibition issued by the Central and State
Government includingprovision for Dry Days,
completeban on sale of iquor dunngelections,
ban on advertisement of iquor, ban on sale of
hquorto persons who are not adults,

(m)'SpectaI provisions for tounsts and
tounsmrelatedundts,

(v) Special provisions to regulate sale of
hquorin Tnbal and otherhard areas,

(v)to have a policy consistent with Excise
Policy of neighbounng States sothatthe State’s
interests are protected

[Enghsh]
importof Copper

‘727  SHRIK H MUNIYAPPA
SHRI C P MUDALAGIRYAPPA

Willthe Minuister of COMMERCE be please
tostate

(a)the total quantity of copperimported dur-
ingeachofthe lastthree years,

(b)whether domestic consumption andim
portof copper s steadily increasing.

{c)so thesteps takenbythe Government
tocope upwithshortage of copper, and

(d) the details of the copper proposedtobe
mported dunng 1993-947

THEMINISTEROF STATE INTHEMINIS-
TRYOF CIVIL SUPPLIES, CONSUMERAF-
FAIRS AND PUBLIC DISTRIBUTION AND
THE MINISTRY MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHEMD) (a) the quantity of
coppermponteddunngthelastthreeyearswas
asunder -
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Yoar Quty (000q )
1990-91 190710
1991-92 131317
1992-93 77435

(Apl Sept) (Source DGCI&S, Calcutta)

(b) govt doas notmaintain data of actual
consumption of copper Import ofcopperhas
decreasedfromthe peakfigure reachedmn 1990-
N

(c)and(d) Copperhas- + enaliowedtobe
freely imported since 29th February, 1992

{Translaton}
Dredgingof Ganga

*728 SHRIRAMPRASAD SINGH Wil
the Minister of SURFACE TRANSPORT be
pleasedtostate

(a)whetherthe Govemment have under
takenthe work ofdredgingof the Ganganver

(b)itso, the details thereof and

(c) theamount spent onthe projectduring
1992-93 andproposediobe spenteddunng1993-
M7

THEMINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISH TYTLER) (a)and (b) The Inland
Waterways Authorty of India have undertaken
dredging of the shoals in the Patna-Calcutta
stretchof nver Ganga for providing the required
depthiornawigation Dunng 1992-93, about2 30
lakhs Cubic Metres were dredged

(c)dunng 1992-93, anamountot Rs 32 00
lakhs was spent ondredging AboutRs 65 00
lakhs1s likelytobe spent dunng 1993-94
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Dues of NTC Milis

*729 SHRI DHARMA BHIKSHAM Wili
the Minister of TEXTILES be pleasedto state

(a) whether the Government propose to
whnte offthedues of NTC Milis runninginfosses,
and

(b)1fso, the detals thereof?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G VENKAT
SWAMY) (a)and (b) Government have de-
cided, inthe pnnciple, to consider waiver/re-
schedulingloans givenby Central Government
to NTC Mills, onacase-by-casebasisforeach
unit, on receiptof proposals inthis regard

LossesinIiRCC

*730 MAJ GEN (RETD) BHUWAN
CHNDRA KHANDURI Wil the Minister of
SURFACE TRANSPORT be pleasetostate

(a)whetherthe Indian Roads Construction
Corporation (IRCC) has beenincumnglosses
sincelong,

(b) it so, theloss ncurreddunngeach of the
lastthreeyears,

(c) whether the Government propose to
privaties this undertaking

(d) f so, the details thereot, and

(e)f not, the steps taken by the Govern
mentto revivethus Undertaking?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TGRANSPORT (SHRI
JAGDISHTYTLER) (a)and(b) Yes,Sir The
amount of ioss incurred by Indian Road Con-
struction Corporation during each of the last
three years s as under,
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Year Lossincumred
(Rs incrores)

1989-90 3647

1990-91 3143

1991-92 3007

(c) No, Sir

(d) Doesnotanse

(e) Dunng 1992-93, the Government has
succeededin retneving approximately US$ 14
milion(Rs 42 crores) out of the outstanding
dues of IRCCfrom Libya Inaddition, IRCC s
diversifyingintoother related activities, suchas
commercial use of land andreal estate develop-
mentandconsultancy services Onsuccessful
completion of these projects, which are under
process, IRCC, 1s likely to become financsally
viable

Exports of Engineering Goods

*731 SHRISUDHIRGIR! Wilithe Minis-
ter of COMMERCE be pleasedtostate

(a) the efforts made by the Union Govem-
menttowards the exploration of export market
opportunities inrespect of engineennggoods

(b)the quantum of engineenng goods ex-
ported in the last three years as aganst the
tragets fixed and

(c) thecountnes towhichtheengineering
goods have been exported on a large scale
dunngeachofthelastthree years?

THEMINISTEROQOF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONAND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDINAHEMD)
(a) The Government explores market opportu-
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nities for exports including those of engineering
tems through its Missions abroad and through
various methods including organizing partici-
pation minterantional fairs, sponsoringtrade
delegations and providing financial support for
market exploration activities Engineering Ex-
port Promotion Council, a Government spon-
soredbody for promotion of exportofengineer-
ing goods and services explores marketing

APRIL 23,1993

Whritten Answers 48

opportunities throughits fouroffices abroadand
through various activitis such as organising
fairs abroad, conducting market surveys and
buyer-sellermeetsetc

(b) Thetargets fixedfor export of engineer-
inggoods andtheirexports dunngthe lastthree
years were as under -

Year Target Achieverment
Rupees Dollars Rupees Dollars
incrores n Milhon incrores i Mithon
1990-91 3400 1895 3443 1919
1991-92 5000 2028 4855 1969
1992-93 5910 2060 4567 1600*

* Exports during Apni-December 1992

{c) The top ten markets for engineerning exports during the last three years were as follows

1990-91 1991-92 1992-93
USSR USSR USA

USA USA RussianFederation
UK UK UAE
Bangladesh UAE UK
Singapore Germany Italy
Germany Singapore Singapore
Japan ltaly Germany
UAE Malayasta Thailland
Snl anka Snlanka Japan
Malayasia Nigena Snlanka
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MobileLanks in Rural Areas

*732 SHRI GOVINDA CHANDRA
MUNDA Will the Minister of FINANCE be
pleasedtostate

(a) whether the Union Govemment pro-
poseto open more mobilebanksinrural areas
duringthe currentyear,

(b)ifso, the details thereof, State-wise, and
(c)if not, the reasons therefor?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF
FARLAMENTARY AFFAIRS (DR ABRAR
AHMED) (a) to (c) The opining of mobile
branches areconsideredbybanks themselves
andthereatfter theyhavetoobtainpermission of
Reserve Bank of India (RBI) RBI has not re-
ceivedany request foroperating of more mobile
branches by the banks
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Import/Export of Cotton

*733 SHRIRAMPUJAN PATEL Willthe
Mirusterof TEXTILES be pleasedto state

(a) the production and consumption of cot-
toninthe country dunng 1991-92 and 1892-93

(b)the quantiy of cotton imported and ex-
ported dunng the aabove penod andthe rate
thereof

(c)whetheritwould notbe more profitable
toexportreaday made garments by establishing
cotton based cottage industries with a view to
generate moreemploymentopportunities, and

(d)ifso thereasons forgivingpreference
tothe export of raw cotton?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G VENKAT
SWAMY) (a) Theproductionand consumption
of cottoninthe country dunngthe years 1991.92
and 1992-931s given below

(nlakhbales of 170kgs each)

1991-82 1992-93
Production 11900 12210124
Consumption
(Mills andnon-
mull sector) 11109 113

(b) The Governmentdid notmport cotton
dunngtheyearsinquestion However, underthe
advance licensing scheme, the mills imported
cottondunngtheyear 1991-92tothetuneof2 72
lakhbaleswithaveragerateof Rs 44 75perkg
Theexportofcotiondunngtheyear 1991-92was
tothetuneof0 77 lakhbales withaverage value
realisationof Rs 29 60pekg Dumgtheyears
1992-93 cotton seasons till 26th March,

1993 4 46lakhbales of cotton have been ex-
portedwith average value ralisationof Rs 29 70

perkg
(c) Yes, Sir

(d) Govemment ‘s endeavour hasbeento
promotethe exportof value-addeddems How-
ever, while releasing the cotton for export, the
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objectives of the Government have been
stabihsation of prices inthe domestic market,
provison of remuneerative pncesto thecotton
growers andto maintain india's presenceinthe
international market as a stable suppher of
cotton

[English)
Export of Soyabean and its Meal

"734 SHRIVIJAYNAVAL PATIL Wilithe
Miruster of COMMERCE be pleasedto state

(a) whetherthe exports of Soyabeanand
Soyabeanmeals have increaceddunngthelast
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three years,

(b)ifso thetotal quantity exportedandthe
foreign exchange eamedtherefrom dunngthat
penod, year-wise and

(c)thestepstaken to boostthe exports of
these temsdunngthe currentyear?

THEMINISTEROFSTATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROFSTATE INTHE MINISTRY OF
COMMERCE (SHRI KAMALUDDIN AHEMD)
{a)and(b) Theexportot SoyabeanandSoyabean
meal dunng the last three years has been as
under

{quantity inMTs)
{ValuemnRs crores)

Year Quantity Value

1990-91 1353000 4740

1991-92 1363510 6708

1992 93 1595883 9.0

(c) Thestepsinclude Profi¥Lossby PRBs
(nAsenesofpolicy measurestakenbythe .35 SHRIMADAN LAL KHURANA

Governmenttopromote exporisingeneraland
the agnicultural exports in particular

(n) The efforts made by the trade and
ndustry

- towmprove the quality ofthe produce
tocreate awareness about positive
aspects of theirproduce inthe inter
nationalmarket and

- better rapport andcooperation with
theratlways andthe portauthonties
insecunngnecessaryinfrastructural
support

SHRIATAL BIHARIVAJPAYEE

Willthe Minister of FINANCE be pleased
tostate

(a)the protit eamed/loss suffered by the
Regional Rural Banks duning each of the last
threeyears State wise

(b)the1easons forincurnnglosses and

(¢)the stepstakenorproposedtobetaken
by the Government to make upthe losses and
to restructure the Regional Ruralbanks in afl
respects?
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THEMINISTER OF STATE INTHEMIN-
ISTRY AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
OF FINANCE (SHRIDR. ABRARAHMED) (a)
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Theprofiteamed/oss sufferedby the Regronal
RuralBanks dunngthelastthree years were as
under-

(Amountincrores)
ARBsmaking  Amount RBsmaking  Amount
profit loss
198900 X 1265 162 9401
1990-91 “ 2147 152 9287
19912 B 1296 173 25866

The State-wise break-up ofthe same1s
being collected and will be laxd onthe Table of
theHouse

(b)and(c) Thereasonsformcumnglosses
bythe Regional Rural banks are broadly ident-
fied as narrow of negative margin on lending,
high fixed overheads hgh servicing cost be-
cause of alarge numberof smallaccounts, and
low productmity per employee because of re-
stncted operations Witha viewtorestructunng
the Regtonal Rural banks andimpar viabihty to
them, a numberofmodels have beenworkedout
and effectiveness of each is being examined

from allangles

Outstanding Loan Against Sick industrial
Units

736 SHRI HARISH NARAYAN
PRABHUZANTYE
SHRICHINTAMOHAN

Willthe Minister of FINANCE be pleased
tostate

(a)the number of small, mediumand large
sickindustrial units in the country,

{b) the amount of loan extended to these
Units by banks and Governmentfinancial insh-

tutions as on March 31 1992, bank-wise and
nstitution-wise, and

{c)the stepstakentoreahse theoutstand-
mgamount?

THEMINISTEROF STATE INTHEMIN
ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a)
The Reserve Bank of Indka (RBI) has reported
thatas attheendofMarch, 1991 (thelatestdate
forwhich suchinformaton has beencompleted
there were 2.24 lakh sick orweak mdustnal units
ontherolis of commercialbanks Ofthese about
2.21 lakh units were inthe small scales sector

(b) The latest available information on
amounts outanding from sick industnatunits
Bank-wise andhinancial insttution-wise s given
inthe attached statement

(c) Banks and financial institutions take
saveralmeasures tomontorloans anriiecover
overdueamount - Thesemnciudepost disburse
ment superisior and follow up ieporting
systemsandpenodic reviews lfrecovenesare
notforthe coming, banks andfinanci. institu-
tions resort to the recait of loans th filling of
suits, arranging the sale of stocks and other
assets chargedtothe creditagencies anden-
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tering into suitable compromises for one-time
settiements. Apartfromthis, banks andfinan-
cialinstitutons also support rehabilitation pack-
ages forrevival of sick and weak units if future
viability is promising, thereby releasing their
duesoncethe unitsaretumedaround. Sickunits
otherthan inthe SSI sector are also requiredto
make areference tothe Boardforindustrial and
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Financial Reconstruction (BIFR) and such ref-
erences are inquired into by BIFR. Based on
assessments of viability SIFR either approves
rehabiltaion schemes for the units which are
viable orpaces winding up orders for the units
whichare notfoundviable, andiegal actionis
inthiated by institutions in such cases for recov-
eryofdues.

STATEMENT

Amount outstanding fromsick industries

(Amountincrores)
Name ofthe Bank Amountoutstanding
SBIANDITS Associaties
StateBankof India 2137.55
State Bank of Bihaner & Jaipur 47.39
State Bank of Hyderabad 7279
State Bank of Mysore 102.77
State Bank of Patiala 434
State Bank of Saurashtra 5443
State Bank of Travancore 12044
State Bank of Indore 56.53
SBIGROUP 269245
Nationalsed Banks
BankofBaroda 447.94
AllahabadBank 226.36
Bankof india 544 57
State Bank of Maharashtra 20357
CanaraBank 554.86
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: (Amountincrores) i
Name ofthe Bank Amountoutstanding
SBIAND TS Assocraties

DenaBank 23525

Indian Overseas Bank 24230
CentralBankof India 49090

Union Bank of India 20269
Punjab National Bank 44500
United Bank of India . 28058
UCOBank . 24916
Syndicate Bank 14137 \
CanaraBank 10049
Coproration Bank 3705
Onental Bank of Commerce 5725
Punjab & Sind Bank 9256

New Bankot India 6412

Vijaya Bank 6588

Total 4965 93
Industnal Development Bank of India 98G 00
Industrial Financial Corpon of India 63300 )
Industnal Credit & investrnent Lorpn of India 55300
Industnal Reconstruction Bank ot india 3/600

Note Forbanks informationisatendMarch 1991
Forfinancialisntitutions informationis atendMarch 1992
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ExpotofSugar
*737.SHRIGEORGE FERNANDES: Wil
state:

(a) whether the Govemmenthave decided
toallow exportof sugar during 1993-94;

(b) it so, the details thereof, and

(c) the quantity of sugar likely to be ex-
ported during the above period andthe foreign
exchange samegitherefrom?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHEMD):
(a)to(c). Aquantity of 2.50 lakhtones of sugar
is likely to be exported during the fiscal years
1993-84. At current international price, it is
pstimatedto eam foreign exchange of the order
of US §71.5willion.

Trade with France

*738. SHRI ANNA JOSHI: Will the Minis-
terof COMMERCE be pleasedto state:

(a) whether any agreements were signed
between France and indiaduringtherecent visit
of Frencp Minister for Trade;

(b)if so, the broad details thereof;

(c)thereaction of Franceto indian policy of
liberalisafion oftrade; and

(d) the extent to which they intend to in-

crease their participation in Indian industrial

progress? N

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CiviL. SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRY OF
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COMMERCE (SHRIKAMALUDDIN AHMED):
(a) No, Sir.

(a)No, Sir.
{b) Does notarise

(c)and (d). The process of economic iber-
slization has generally been weicomed andis
inter-alia expectedto encourage increased for-
eigninvestment, inindia.

Subsidyto Rubber Cuitivators

*739. SHRI P.C. THOMAS: Wilithe Min-
istor of COMMERCE be pleasedtostate:

(a) whether subsidy for rubber plantation is
being givento alcultivators;

{b)the other steps beingtakentoincrease
natural rubberproductionin traditional and non-
traditional areas;

(c) the areas identified as traditional;

(d)whether anyincentiveis being givenfor
production of best quality natural rubber; and

(e} so, the details thereot?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a) Yes, Sir. The subsidy for rubber plantationis
being given as under:-

(/) Capital subside @ Rs. 5000/-per hect-
are to small holders owning into 5 hectares i
traditional areas and to all growers in non-
traditional areas.

(W) Additional assistance for the use of high
quality ploy-baggedplants @ 6/- per paknsub-
jecttoamaximum of Rs. 2700/-per hectare to
general category of growers and @ Rs. 8/- per
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plan limitedto Rs. 3600/-per hectare to SC/ST
category of growers.

{b) During the Eighth Five Year Planpe-
riod, itis proposed to undertake the following
stepstoincrease natural rubber productionin
bothtraditional an d non-traditional areas:-

(i) Toreplantoidand uneconomic rubberin
about42,000hectares andtonewplantin 50,000
hectares with high yielding plantingmaterielson
scientific lines. Out of the 50, 000 hectares
targetedtobe new-plantad, 25, 000hectares are
set partfornon-traditional areas.

(ii) Productivity enhancer entin 60, 000
hectares ofsmall holdings in tvaditional areas

through adoption of improved agro- manage-
mentand exploitation practices.

(iis) Toundertake block plantingin areas
ownedby Sheuduled Tnbes intraditional and
non-tndartional areas

. -

(c) The state of Kerala and Kanyakumni
District of Tamil Nadu are identified as tradi-
tional rubber groiwng areas

(d)and(e). Yes, Si. Everyencouragemernt
1s being given for production of best quality
natural rubber. Theseare:-

(i) Mass campaign organised duringthetast
two years forimparting the know-how of
marking best quality nafural rubber re-
sulting incontact programme with over |
lakerubber growerscreating proper aware-
ness through scientific demonstrationon
rubberprocessing.

(ii) Distribution of materials and chemicals
susbisded rates to small rubber growers
though the Rubber producer's Societies.

(iii) regular extension support to the ruber
growersthrough 1300 Rubber Producers
Societies inthe country.
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(iv) settingup of communsty so meke house for
groupprocessingof smaltholders’ rubber
witthe financial assistance fromthe rub-
berBoard.

Modernisationof Loomsin Assam

740. SHRIPROBIN DEKA: Willthe Min-
ister of TEXTILES be pleasedtostate.

(a) the details of the proposals for
moderrusation of looms in Assam submitted by
the State Govemment forthe approval of the
UnionGovernment;

{b)theactiontaken/proposedtobetakenby
the Govemmentthereon; and

(c) the time by which the proposals are
likelytobe approved?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF (SHBRI G. VENKAT SWAMY) (a)
A proposal for Rs, 55 893 lakhs under the
Scheme of ‘Modersniation looms” waster de-
ceived fromthe State Government of Assam

duringthe year 1992-93

(b)and(c) fundstothetune of Rs, 55.893
lakhs were releasedto the State Govemnment of
Asamnunder the Scheme of ‘Modernisahon of
looms" during 1992-93.

Migretion of Labourers

6505. DR. SUDHIR RAY . Wilithe Minster
of LABOUR bepleasedtostate:

{a) whether there is a dechne in labour
migrationtoMiddie Eastcountnes after Ayodhya
incidents;

{b)itso, the steps taken by the Govemnment
inthis regard? .

THEDEPUTYMINISTERIN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWARY): (a) As
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comparedto the persons who went to Middie
East countnes for employment after seeking
clearance fromthe Protectors of Emigrants in
the three months preceding the Ayodhiya inci-
dentthere hasbeena shightdeciinethe number
of persons goingto these countnes inthe three
monthsfollowingthe incident

(b) The Government of india have under-
takenasenes ofactions to present the corrent
perspective aboutthe developments relatedto
Auydhya incident Our Heads of Missions in
countries member of he Oranisation of Islamic
Contference (OIC) have brefedthelocalgovem-
ments accordingly The Heads of Missionsin
New Delhi of some OIC member states have
beenbnefed aboutthe continuity of ourpolicy on
secuarlism and the various steps takento de
fuse tension andto follow the legal procedure
The Government of OIC States were urgedto
exercise moderation

The Government have alsotaken stepsto
simphty emigration procedure Six additional
categonos ofworkers whichwere broughtunder
‘Emigration Check Not Required’ (ECNR) cat-
egoryw e f 4thOctober 1991 will continuetobe
under EGNR upto 3rd October 1993

Setting up of Powerloom service Centres
inKarnataka

6506 SHRIH D DEVEGOWDA Willthe
Minister of TEXTILES be pleasedto state

(a) whether the locations for setting up of
Powerloom Service Centres durningthe Eighth
Five Year Planhave beendecided

({b)if so whetherthe Union Government
havereceived any proposals from the Govern-
ment of Karanatakato establish Powerloom
Service CentresatBangalore Byapur Dharwr
inKarnataka, and

(c)itso the action taken by the Govern-
mentthereon sofar?

APRIL 23, 1993
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THE MINISTER OF STATE OF THE
MINISTR OF TEXTILES (SHRI G VENKAT
SWAMY) (a) The locations of the proposed
powerloom Service Centres are decidedon an
yeartoyearbasis The matncntenon fordecid-
ingthe location of Powerloom Service Centres
1s the number of powerlooms inthe region

{b)Yes Sir

(c) The Governmenthave already approved
aPowerloom Service Centerat Bangalorewhich
has started functioning Another Powerloom
Service Cente at Bijapur has also been sanc-
tioned

Appointment of Marketing agents by Gide

6507 SHRIRAMNAIK Willthe Minister
of FINANCE be pleasedtostate

(a) whetherthere s ascheme of appoint
ment of marketing agents intreduced by the
Generalinsurance Corporation (GIC)and its
subsidiaries

(b)fso theyear ofits introduction andthe
details ofthescheme

(c)whetherthesc agentsare proposedtobe
made permanentemployees ofthe Corporation
and

(d)thestepsiaken/proposedtobetakento
absorbthe marketing agents inthe permanent
service?

THEMINISTEROF STATE INTHE MIN
ISTRY OF FINANCE AND MINISTER OF
STATEIN THE MINISTRY OF PARL IAMEN-
TARY AFFAIRS (DR ABRARAHMED) (a)to
(d) Aspecial scheme of Marketing Agentswas
introduced tn 1987 by the General Insurance
Corporation(GIC)forproviding gainful employ-
ment to educated unemployed youths or; a
monthly stipendot Rs 400/- plus commission
forapenodoftwoyears Some ofthesuccessful
Marketing Agents are eligibletobe appointedas
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‘Development Officers' inthe regular service of
the Corporation and its subsidiary companies
subject to their qualifying in the prescribed
written test and interview, from out ofthe 50 per
centofthe vacancies of he Development Offic-
ersreservedforthe existing Agents, Marketing
Agents, andRural Representatives Eventhough
thefirstexamination was heldand the selectlist
was finahsed, the candidates couldnotbe given
appointmentonaccount of pending litigation in
vanous High Courts

LicBanchesin Assam

6508 SHRIPROBINDEKA Willthe Min-
ister of Finance be pleasedto state

(a)whetherthe Govemmentproposetoset
up more branches ofthe LIC in Assam dunng
1993, and

(b)tso thedetailsthereof andthelocations
wherethesebranchesareproposedtobesetup?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF FINANCE AND M: IISTER OF
STATEINTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a)
and(b) Thenewbranchotficestobeopenedby
theLICalloverthecountry, dunngthe Financial
Year 1993-94, 1s expectgd to be finalised by
June, 1993 The details of the offices to be
openedin Assamwillbe available only thereaf-
ter

[ Transiation)
Cotton Yarn Mills

6509 SHRIRAMDEW RAM WilltheMin-
ister of TEXTILES be pleasedto state

{(a)the details of cottonyam mull functioning
inpublicsectorasonDecember 31, 1992 <tate-
\wise,
{b) the details of the mills out of these
declared sick and closed down dunng the last
oneyear,

VAISAKHA 3, 1915 (SAKA)
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(c) the dechine in production as resuit
thereof,

(d) the number of workers renderedunem-
ployed, mill-wise,

(e) whetherthe Government propose to
hand over these sick and closed mills to the
workers or proposeto seek the participation of
these workers inthe management, and

(f) if so, the details thereof?

THEMINISTER OF STATE OF THE MiN-
ISTRY OF TEXTILES (SHRI G VENKAT
SWAMY) (a} The Central Public Sector Under-
takings of national Textile Corporation and Bnt-
ish India Corporation was runnifig 116 and 3
textile mills respectively producingcottonyam,
ason31 12 1992 Astatement showingdetails
ofnumber of suchmills, state-wise, isattached

(b) The cases of BIC and 7 Subsidiary
Corporations of NTC have been refereed to
Boardfor Industnal and Financial Reconstruc-
tion (BIFR) under the provisions of the Sick
Iindustnal Companies (Special provisions) Act,
1985 However, no mill under NT or BIC was
closeddown dunngthe lastoneyear

(c)and(d) Donotanse

(e)and(f) Govemmentis willingto support
any viable praposal forcooperativisation of NTC
& BIC mills, provided itbears the consent of all
partiesconcerned However, noconcrete pro-
posalinthis regard has beenreceived sofar

STATEMENT

Staternent Detatls of Cotton Yam Produc-
ingMillsUnderN T C andB I C

Name of State No of Mills

Andhra Pradesh 6

Assam 1




6 WrittenAnswers APRIL 23, 1983 Written Answers 68
NameofState No. of Mills {English
Exportof Cotton
Bihar 2
651. SHRI BHAGWAN SHANKAR
Dely 1 RAWAT: Will the Minister of TEXTILES BE
! PLEASEDTOREFERTO THEREPLYGIVEN
ONFebruary 24, 1993to Unstired Question No.
Gujarat " 390andstate:
(a)thereasons for unusual high Exportto
Kerala 5 thesoftcurrency arean the year 1889-90;
Kamataka 4 (b} the details of the Indian agents who
represented the foregn buyers i1n india dunng
- gheperiod,;
{c)the reasons for spurtin export of cotton
Madhya Pradesh 7 tothe hard currency area duning 1990-91; and
Onssa 1 (d)theexportperformanceincotton during
1966-87, 1987-88and 1988-897
Pondichery 3 THEMINISTEROF STATE OF THEMIN-
Mahe ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) Reasons for high exports tothe
Punjab 3 currency areaduring 1989-90 was highdemand
. obtaininginthe area, the pnces obtained and
Rajasthan 4 ments. .
Tamiinadu 13 (b) Details of indian agents who repre-
‘ sentedthe foreignbuyers nindia dunng the saxd
UttarPradesh 11+30fBIC pamdarenoteentrallymalntmned
(c) Reasonsforthe spurt of export of cotton
WestBengal L to the hard currency areas is due to the god
demand thatarea coupled with the lower provi-
Total 119 sions fn bilateral agreements with the softcur-
rency area.
+4) Qty. inlakh bales of 170 kgs each)
(Valuein Rs, crores)
Quantily Value
1986-87 13.227(1.03) 246.61(17.61)
1987-88 f 04 b )
1986-80 0.77(0.1217) 72.68(15.48)
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() Figures in bracket are for solt cumency areas.
[Transiation|

6511 SHRI BHOGENDRA JHA: Wili the
Minister of FINANCE be pleasedtosiate:

(n)nmwm
the banks for grant of loan under self Employ-
ment for Educated Unemployed Youths
{SEEUY)inMdhubani and Darbenga distics in
Bihar; and

VAISAKHA 3, 1915 (SAKA)
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(b)thetime by whichthese are likelytobe
cleared? '

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
and (b). As per the information finished by
Reserve Bank of India (RBI) the performance of
banks under the Scheme for providing Self
Employmentolthe Educated Unemployed Youth
(SEEUY)forthe year 1991-92 as on February,
1992 (latest available) tor the Districts of
Madhubaniand Darbhangain Biharis as under:-

Distract Tamget SponsoradbyDIG ~ Sanctioned Disbursed
Madhubani 360 475 109 18 -
Darbhanga 400 552 2 10

As per the extant instructions of RBI for
advises to priority sector which include the
SEEUY Schemealso, allioan applications upto
acreditiimit of Rs. 25,000/~ should be disposed
ofwithin afortnight andthoseforoverRs. 25, 000/
-within 8to 9weeks. The disbursement of loans
will however depend upon the availability of
trade icenses, power connections, arrange-
mentofworkplaces documentations andcomple-
tion of various formalities wherever necessary.

[English)
PriceRise

6512. SHRISUSHIL CHANDRA VERMA:
Willthe Ministerof Finance be pleasedto state:

{a) whether the Government have an-
nounced a steap hikeinthe procurement prices
of cereais and oilseeds recently;

(b) whether railway freight rates in the
1993-94 budget have aiso been raised;

(c)itso, the effect of theseincrease onthe
prices of the essential commodities; and

(d) the steps taken by the Governmentto
control the rate of inflation?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
Procurement and Minimum Support Prices of
various crops announced by the Govermment
during 1991-32, 1992-93 andpercentincrease
in 1992-93 over 1891-92 are givenin statement-
1

{b) The railway fiight races for all
comodeties including cereals and oilseeds
moving in train loads and wagon loads have
beenincreased by 10 per centupto 500kms and
by 12percentbeyond 500 lms. The exemptions
giventograine and pulses fromfreightincrease
inthe past have been withdrawn.

(c) Procurement/minimum supportpries
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ofvanous crops 1992-93 were effectivefromthe
respectivemarkefingseasons, 1 e croonQOcto-
ber 1992 for khanf crops and Apil 1993 forbnd
crops Therevisedraiwayfreightare effective
fromist Apni 1993 The altes wholesale price
indices are availablefor 3rd April, 1993 Bythis
time the increase in procurement price and
feegrets wouldhave partially been absorbedin
the general price level The wholesale price
indices of essential commoditieson 27th Feb-
ruary 1993 (atthetime of presentation of Union
Budget) and 3rid April 1993 and, the percent
vertion beteenthis peniod s given instatement-
It it 1s observed there from that wholesales
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prices of mostofthe commodties exceptthat of
Arha, Mooing, Potatoes, Onion, Tea, Afta, Gur
andsalthavedechined This may partially be
due to seasonally inthe prices of agncultural
commodities

(d)Govemmentisfully committedtokeep-
ing the pries of essential commodities under
checkby restraningdemand and replemshing
supply Tothisendithas pursued dssiflahoanray
fiscal and monetary policy, reduced oustours
andexcise duties andaugmented PDS supplies
throughtimely importof essential commodiies
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Exportof Textiles to USA

6513 SHRISANAT KUMARMANDAL
Wil the Minister of TEXTILES be pleased to
state

(a)whethertheexport of iIndiantextles and
appareltoU S A hasbeen affected ductothe
indifferent attitude of U S Textiles Associa-
tions,

(b)so, thefactsthereof and the raisons for
such an attitude of the above Associations
and

(c) the steps proposed to increase the
competitiveness and retainthe exiting level of
exportofindiantexties andappareitoU S A?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRI G VENKAT
SWAMY) (a)to(c) Exportsof indian textiles
and apparel products to USA are regulated by
bilateraltextile agreements entered intoby india
and USAwithintheframework of the Muttifibre
Arrangement The US Governmenttakes into
consideration the views/athitudes of vanous tex
tile associations while negotiating bilateral agree-
ment with exporting countries including india
These associations have beenreassignthe US
Governmentfor greaterprotectiontothe domes
tic industry by pressing imports from countreis
tike India Recently these associations have
also been seeking greater access for their
produetsinthe markets of developing countnes
hkeindha Inspite of theforegin Indian exportsto
USAhave registered areasonable growth dur
ing 1992 ascomparedto 1991 Government of
Incha has taken a number of steps to give an
impetus to exports of textiles and clothing to
industnalised countnes hike full convertibility of
the Rupee, reduced duty on Capital Goods
impons easier access tointerantional quahty
raw matenal for export production and greater
availabihty of export credit etc

VAISAKHA 3, 1915 (SAKA)
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Development of Handioom in Gujarst

6514 SHRIMAHESHKANODIA Willthe
Minister of TEXTILES be pleasedtostate

(a) whether the Union Government of
Gujaratfor the Development of Handlooms dur-
ingthe lasttwo years, and

(b) f so, the details thereof and the action
taken bythe Governmentthereonsofar?

THEMINISTEROF STATEOF THEMIN
ISTRY OF TEXTIELES (SHRI G VENKAT
SWAMY) (a) Yes, Sir

(b) The proposals receivedfromthe State
Govemment of Gujarat were regarding loan
assistancetoweavers forbecomingmembers
of Pnmary Weavers Cooperative Societies,
Janata Cloth Subsidy andfor assistance under
Market Development Assistance/Special re
bate Schemes

Onthe basis ofthe proposals receivedfrom
the State Governmentof Gujarat the Central
Govemment has providedfunds dunngthelast
twoyears as detalled below

-

(Rs inilakhs}

Year Amount
1991-92 14184
1992 93 17403
[Englsh}
Cioth Production

6515 SHRISYED SHAHABUDDIN Will
the Minister of TEXTILES be pleasedto state

(a) the per capita production of cloth, all
sectorstakentogether dunngeachofthethree
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years, year-wise,
(b) the per capita availability of cloth for

domestic consumption dunngeach ofthe last
three years, and

(c) whetherthe rate of growth of production
and consumption exceeds the rate of growth of

APRIL 23, 1993
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populationdunngtheseyears?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF TEXTILES (SHRI G VENKAT
SWAMY) (a)and(b) Percapita production of
cloth and per capital availability of cloth for
domestic consumption dunngthe last 3years
was -

(SQ MTRS)
Years Percapita Percapita
production availability of
ofcloth cloth
1989-90 2564 2265
1990-91 2764 2414
1991 92 2658 2287

(c) Rate of growth of production exceeded
rate of growth of population However thehouse-
hold consumption of textiles has been more or
less stagnant as compared to the population
growth rate

[ Trz-;nslaﬂon]
Cases Pending in Courts

6516 SHRICHHITUBHAIGAMIT Wilithe
Minister of FINANCE be pleasedto state

(a) Whetherthere are severalcasesin
Gujaratwhere the persons/companies whohave
notpaid the directtax and excise duty levied on
them andhave gone to courtsinthis regard

{b)iiso the details thereof

(c)the totalamountinvolvedinsuchcases
and

(d) the action being taken by the Govern
mentto dispose of such cases expeditiously?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE (SHRi MV
CHANDRASHEKHARAMURTHY) (a)to(d)
Three companies assessed in Gujarat who
have notpaidthedemandraisedunderthe direct
taxes andthehave gonetocourts forstay thereof
are asfollows

1 GujaratPetro Synthesis Ltd
Assessmentyears 1990 91& 1991 92

2 DwyaVasundhrafinanciers Pvt Ltd

Assessment Years 1976-77
1936-77
1977-78
1980-981
3 Varel Textile Industnes
Assessmont Yeai 1990-91

Thetotalamountinvolvedinthese casesis
Rs 65 56lakhs Theincome taxDepartmentis
taking steps forvacation of stay order andearly
disposalofthecases
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Themformation in respect of Excise duty
casess being collected andwilibe laid on the
table oftheHouse

Currencyiote Prining Press

6517 SHRIMOHAN RAWALE Wilithe
Minuster of FINANCE be pleasedto state

(a) the present capacity of Government
note prmtmgpreses inthe country

(b) whether tiws capacity is full utiised

(c) whether thus capacny 1s sufficeint to
meetthedemandofthe currancy notes

(d)fnot, whatherthe Govemment propose
to augment the capacity of seccunty printing
presses and

(e)dso the details thereof?

THEMINISTEROFSTATE INTHEMIN
ISTRY OF FINANCE AND MINISTER OF
STATEIN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a)
Thepresentcapactty of Govemment Note Print
ing Ptesses at Nashik it and Dews i1s 4400
rmithon pieces and 2160 million pieces of bank
notes perannunrespectively on aspecific prod
uct-mixbasis

(b) Yes, Sir
(c)No, Sir

{d)and(e) inorderto augmentindigenous
production Reserve Bank of India is sefting up
twonew note printng presses Governmentis
also considenngmoderansation/expansion of
the existingnotepnntingpresses at Nashik and
Dewastoaugmentexshngproductioncapactty

Consumptionof Tea and Coffee

6518 SHRIRAMKRISHNAKONATHALA
Wilithe Menesterof COMMERCE be pleasedto
siate

VAISAKHA 3 1915 (SAKA)
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(a) whether percaprtaconsumption oftea
has gone up as against coffee duningthe lasttwo
decadesinthe country

(b)stso the details thereof

(c) whether the prices of tea are more
favorable thancoffee and

(d) f so the steps being taken by the
Governmentto increase the consumption of
coffee?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES CONSUMER
AFFARIS AND PUBLIC DISTRIBUTIONAND
MINISTEROF STATE INTHE MINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
(a)and(b) Yes Sir Per Capitaconsumption of
teainindiahas beenincreasingovertheyears
Dunngtheyear 1961 percaprtaconsumption of
taninindia was estimated at 318 gms perhead
peryear Thisfurtherincreasedto 616 gmsper
headduring 1991 However the percapite con-
sumption of coffee whichwas 7 1 cms per head
peryearin 1961 has aimostremained stagnant
atthe sameleveldunng 1991

(c) Yes Sir

(d) Forthefirsttime inthelastfourdecades
Coffee Boardhas allotted this yearan intemal
sale quota tothegrowers upto 30%ofthe coffee
grownwhichcanbe sold directly by the growers
in the domestic market Also excise duty on
coffeehasbeen reduced

Private Banking Centres

6519 SHRIN J RATHVA Willthe Mirws-
terof FINANCE be pleasedtostate

(a) whetherthe State bank of Indra (SBH)
has setup Pnvate Banking Centresinthe coun-

try

(b)fso the details thereof State wise
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(c)thefacilities being provideedby these Nabard Branches in Gujerat
Centres;
6521. SHRICGHANDRESGHPATEL: Wl
(d)whetherthe Govemmentproposetoset  the Ministerof FINANCE bepleasedtostate:
upmore suchcentres in Gujarat and otherparts
ofthe country duning the currentyear; and (a) the number of branches of National
Bankfor Agriculture and Rural Development
(e)ifso0, thelocations thereot? (NABARD)openadin Gujaratduringeach of the
lastthree years andthe Locrtons thereof;

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATZINTHEMINSITRY OF PARLIAMEN-
TARY AFFARIS (DR. ABRARAHEMD): (a)to
(c). State Bank of India (S81) have reportedthat
they have set up personal Banking Centers at
Borbay, Madras, SecunderabadandNew Delhi.

consultancy services toindividual customers
and arrange facilities for them at identified
branches. They also act as store houses of
information on various savings andinyestment
schemes otbanks and other agencies.

(d) and (e). SBI have no proposal forthe
, timebeingtosetup morecentres atotherplaces.

[English)
Dredging Works

4
8520. SHRIM.V. V.S. MURTHY: Wilithe
Ministerol SURFACE TRANSPORT bepleased
tostate:

(a) Whetherthe Govemmenthaveanyplan
to venture into the global market fortaking up
dredging works; and

(b) i 80, the details thereof?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLEHK): (a) Atpresentthere is no

such proposal of venturinginto globaimarket for
undertaking dredging works.

(b) Doesnotarise

(b) whether the Government propose to
openmore branches of (NABARD) in Gujarat;
and

(c)if s0, the details thereof;

THE MINISTER OF STATE IN THE
MINISTRHY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR AHMED):
(s) The National Bank olor Agriculture and Rural
Development (NABARAD) is having its Re-
gional Office at Ahmedabadin Gujarat. Rdoes
not propose to open any branch in Gujarat.
However, NABARD is posting District Develop-
ment Manager (DDM) atthe districtlevelina
phasd manner. For this purpose, one man
resident-cum-offices are opened which have
functions of coordinating creditfunctioninginthe
districts including Credit Planning under the
districts Service Area Approach and monitoring
creditdissemination. The year-wise position of
DDM offices opened so far in Gujarat is as
follows:-

1.Sabarkanta
2.Junagadh

1. Bhwj
2.Bharuch
3. SurendraNagar

1980-90

1990-81

1. Vaisad

2. Amrelk
{TaggedtoJunagadh)
1.Kheda

2 Mshsana

3. Rajkot

198293
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(b) NABARD does not propose to open
additional DDM offices inthe State of Gujarat
during 1993-64.

(c) inview of (b) above, does notarise.
National Transport Policy Commitiee

6522. DR. KRURASINDHUBHO!: Witthe
Ministerof SURPACE TRANSPORT bepleased
tostate:

(a)whetherthe Govemment proposetoset
up Second National Transport Policy Commit-
tee;

(b)if 80, the details thereof; and

(c) bywhenthis Committee is expectedio
slartfunctioning?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a) Presently, thereis no
concrete proposalto setup a Second national
Transport Policy Committee.

(b)and (c). Does not arise

VAISAKHA3, 1815 (SAKA)
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Income Tax and Excise Duty Payersin
Nagapur Region

6523. SHRI ASHOK ANANDRAO
DESHMUKH: Willthe Minister of Pinance be
pleasediostate: . ,

(=) the names of the first twenty five top
ceniral excise duty andincometax payingindi-
vidumig.inthe Collectorate and Commissioner
office at Nagapur and the amount of tax paid or
dug onthemduringthe lastthree years; and

{b) the total amount of excise duty and
incometax collectadfromthe regionduring this
period?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTY): (a) The
names of the first 25 top central excise duty
payersinNagapur Central Excise Coflectofate,
the amount of central excise duty paid by them
duringthe lastthree years adthe central excise
duty duefromthemas on 31-3-1993 are given
inthe statement enclosed. information regard-
ingincome taxis being collected and will be lald
onthe Tabile of the House.

{b) The amountof central excise duty and
income tax coliected in Central Excise
Collectorate, Nagapurand
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Export Promotion Through indian
Missions

6524. SHRIHARISHNARYAN PRABHU
ZANTYE: Will the Minister of COMMERCE be
pleasediosiate:

(a) whether indian Missions abroadhave
beenassigned new role of export promotion;

(b) ¥s0, the detaiis thereof; and

{c)theresults envisagedduringthe cusrent
yoar?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CiVil. SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONND
MINISTEROF STATE INTHE MINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a) Yes, Sir.

(b) One of the primary tasks of the indian
Missions abroad has beento promote india's
econormic and commercial inter. In thecontext
ofthe recentmeasures towards liberalisaeltion
of our economy, steps have been taken to
cific instructions have been issuedto all mis-
sions to monitor in their area of jurisdiction all
economic developments relevantto india. The
missions havebeen askedtoextendassistance
to exporters andbusiness delegatons visiting
abroad and to promote India’s participation in
proejcts offerd forinterational bidding. They
have alsobeen askedto prepare comprehen-

guides on doing busirfess with the country of
accradhitionforuseb indian exporters and pre-
pareandimplementtargettoriented actionplans
to promote our exports, particularly in thrust
areas and to undertake market surveys. A
mechanismhasalsobeendevisedforioseand
conbinuous interaction between our missions
and our trade and industry Organisations to
avoiddelaysincpmmunication. Foreign Secre-
tary has addréspsd adetailedletterin Septem-
ber, 1992toaf{heads of mission outiiningthese
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and othermore relevant steps.

in order to enable our missions to dis-
chargethese new responsibilities speciaitrain-
ingprogrammes have been organised both for
commercial officers as well as for Heads of
Missions. Prime Minister himself has taken
several meetings with Heads of Missions to
underiine the nacessity andtoprovide direction
tothe promotion of india’s econognic and com-
mercialinterests and to work out a wel-coordi-
nated strategy for various regions around the
worid. Steps have alsobeentaken tocomputer-
ise our misgions 50 that theirfunctioning could
become more efficient. Trade directories are
being updated andinformation on economic
developments in India is being provided on
continuous basis so that all economic, commer-
cial and trage queries could be responded to
quicidy inacomprehensive manner. some of
ourimportantmissions are also taking steps to
open up business celis in the embassy pre-
mises for use by visiting Indian businessmen.

(c) During the current year Missions are
under continued instructions to monitor an d
strengthen matters relating to exports in the
countries of their accreditation. We are confi-
dent that ous Missions will discharge these
functions suitabiity and be an effective instru-
mentforincreasing our exports tothose coun-
tries andthroughtheir cunstantefforts, the busi-
ness community and exporters in particular,
wouldbe keptinformed of business opporturs-
ties with india during the year We are hopeful
that ourMissions would be successfulin helping
Indiato achieve its targets in the current year.

Exportof Edible Dils
6525. SHRI GOP! NATH GAJAPATHI:
Wil theMinisterof COMMERCE be pleasedto
state:

(a) whether the Government propose to
export edibleoils; :

(b)if so, since when the countnestowhich
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edible olls are proposedtobe exported, and

(c)the their detals of the proposal in this
regard?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
(a)to(c) Governmentdoesnot proposetoaliow
export of edible oils, exceptto ahmited extent

Trade with Thailand

6526 KUMARIPUSHPA DEVISINGH
Wiltthe Mmister of COMMERCE be pleasedto
slate

(a)whetherany spectfic areas of co-opera-
ton andbiateral relaton have been denthedby
Indka and Thaland

(b)1so, the details thereof,

(c)whetherany agreementhasbeensigned
oris proposedto be signedto strengthentheco-
operahon and bilateral relation betweenthe two
counnes; and

(d)# so, the details thereol?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIARS AND PUBLIC DISTRIBUTIONND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
(a)and(b) Yes, Sir Inthe lastmeeting of the
Indo-Thai Joint Trade Committee in January,
1993, anumber of areas of cooperation were
identified Theseinclude commodities of mu-
tual exportinterests, participation inexhibions
tnenhancetrade promotion of joint ventures etc

(c) and (d) There is a trade agreement
“nlween the twocountries underwhichthecon-
inacting parties are to take appropriate mea-
- (nestodevelop andfurther econom relations
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and estabhish trade ties to the fuliest possible
extent

Denationalisationof Nationalised Banks

6527 SHRI MULLAPPALLY
RAMCHANDRAN Willthe Mirwster of FINANCE
bepleasedtostate

(a) whether the Government propose to
denationalise the natonahsedbanks; and

(b)1f so, the detais thereof andthe decision
takeninthisregard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a)
No, Sir

(b) Does notanse
Closure of Jurte Ml

6528 SHRIMATIGEETAMUKHERJEE
Willthe Minister of Texties be pleasedtostate

(a) whether a slump in demand for jute
products specially sackings has altected the
production in various jute msiis inthe country,

(b) whether some of these mills are also
tacingclosure,

(c)tso,thedetadsther=ot and

(d) the steps proposed to see that these
mills are not closed?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRI G VENKAT
SWAMY) (a)to(c) Therehasbeenafaltinthe
production of jute goods due to reduction in
demand on accountof dechne inpnces of syn-
thetic substitutes, erosion of erstwhile USSR
marketetc However the demandforjute goods
15 likety to pick up to meet the requirements of_
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packaging of foodgrains duringthe ensunng
RabbiSeaons.

(d) Government have provided several
incentivesto revitalize the jute mdustry includ-
ing enactment of Jute Packaging Ma}enals
(Compulsory Use in Packing Commodities)
Act, 1987 creation of Jute Modemisaton Fund,
estabiishment of Special Jute Development
Fund, grant of fiscal, financial and marketing

supportetc

Supply of Materials for Child Survival &
SafeMotherhood Project

6529 DR RAJAGOPALAN SRIDHARAN
Wilithe Minister of COMMERCE be pleasedto
state

(a)whetherthe Director-General of Sup-
phies & Disposals has been entrusted with the
job of supply of goods for the implementation of
the Chuid Survival and Sate Motherhood Project
nthe country, and

(b) f so, the detais thereot?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDINAHMED)
(a) Yes Sy

(b) The projectis beingimplementedbythe
Unton Ministry of Health & Family Welfare with
the WorldBank Aid Sofar, the Ministry of Health
& Family Welfare has placed 14 indents onthe
DGs&D for supply of ife savingmedicinese g
Tablets Paracetamol, Tablet Methy!
Ergometrine, Tablets Mebendazule, Powder
cetnmide, Ontment Porvidone, Oral Rahydration
Salt TabletFolic Acid& Ferrous Sulphate The
medicines are being procuredthrough Interna-
tional Local Competitive Bidding as per World
Bank guidelines
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Agricultural Development of Madhya
Pradesh

6530. SHRIMAHENDRAKUMAR SINGH
THAKUR Wil the Minister of FINANCE be
pleasedtostate

(a) whether the Government of Madhya
Pradesh has sentany schemeforthe approval
of the National Bank for Agniculture and Rural
Developmenttor development ofagncuiture n
the State,

(b) fso, the detaiis thereof, and

(c)thestepstakento accordapprovaitothe
scheme atthe earhest?

THEMIMISTER OF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINSITRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRARAHMED) (a) to
(c) The National Bank for Agncutture and Rural
Development ((NABARD) has reportedthatno
scheme o Government of Madhya Pradesh for
Development of Agnculture inthe States pend-
ingfor sanction

[Enghsh]

Reviewof Laws Regardmg Nercotic Drugs
& Psycotropic Substances

6531 DR VASANT NIWRUTTIPAWAR
Wiil the Minister of FINANCE be pleased to
state

(a) whetherthe Government propose to
receive the law and Cniminal Justice System
relatingto naroctic drugs & psychotropic sub-
stances,

(b)ifso, the detads thereof andthe reasons
therefor,

(c) whether the Government propose to
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modity law toprovide treetatment and rehabili-
tationfacilities outside jail; and

(d) it so, the details thereof?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF FINANCE (SHRI M.V,
CHANDRASHEKHARAMURTHY)(a)and (b).
The basic law regarding narcotic drugs and
psychotropic substances and trails of drug of-
fenders isthe Nercote Drugs and pashchotripic
Substances Act, 1985. Exarnination of the law
toassess its effectiveness is acontinuos proess
andwhenever necessary suitable changes are
made. No final decision about any proposed
changes inthelaw hasbeentakensofar.

(c) and (d). Sections 39 and 64A of the
Narcotic Drur~ and Psychotropic substances
Act already envisage medical treatment for
detoxification or deduction from a hospital or
institution maintained or recognised by the
Govemment. Section 64A also envisages med-

“oal treatment for detoxification or dedication
fiom ahospital or institution maintained by a
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focalauthority. Section 71 of the Marcotic Drugs
and Psychotropic Substances Act authorises
the Governmentto establish Centres foridenti-
fication, treatment, education, after-care, reha-
bifitation and social reintegration of addicts.

Productionof Sheilac

6532. SHRIBIRSINGHMANATO: Willthe
Ministerof COMMERCE be pleasedtostate;

(a) the production of shellac duringeach of
thelast three years, State-wise; and

(b)the steps takerVproposedtobetakenby
the Govemmenitforpromotion andcultivation ot
Lac?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF CiVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION ND
MINISTEROF STATEIN THEMINISTRY OF
COMMERCE (SHRIKAMALUDDINAHMED)
(a) State-wise production of Sticklac during
eachotthelastthree years is given below:-

(inMTs)

199091 1991-92 199233
Bihar 10,115 6,075 6610
Madhya Pradesh 3085 2,950 2670
West Bengal 1,080 1,020 1,455
Gujarat&
Maharashtra 100 % 195
Uttar Prasdesh K<) 460 585
Other States 310 210 170
Total 14,995 10810 11,685

{State-wise production of Sheflacis not available)
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(b) Government is taking the following
steps for promotion and cultivation of lac:

(i) Reguiar supply of improved variety of
broodiac to the cultivators through broodlac
farmes.

(ii) Providing information on mprovod
variety of lac hostplants.

{iii) Re-organisation of research, training
and extension prgrammestoserve the lacin-
dustry. .

[Transiabon)

Compensationto Vicitimsof Road
Accident

6533. SHRI MOHAN SINGH

(Ferozepur):
SHRIMRUTUNJAYANAYAK.

Will the Minister of SURFACE TRANS-
PORT bepleasedtostate:

(a)thenumber of compensationclames of
vichms involved mn DTCbus accxlents in Delhi
laying pendingwith thetnbunals as on Decem-
ber31, 1992 andthe amount of condensation
nvolvedtheren,

(b) the reasons for delay in their disposat;
and

(c)the imebywhichthese cases are likety
tobe disposed of?

THEMINISTEROF STATE OF THEMIN-

ISTRY OF SURFACE TRANSPORT (SHRI

JAGDISH TYTLER) (a) Ason 31-12-1992,

2141 compensationclamsinvoivingDTC were
pendingin different Tribunals Thetotalcom-
pensation claimed inthese casesamountedto
Rs 107 crores (approximately).

(b)and (c). Generally 3- 10 yearsaretaken
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bythecourtstodecide MACT cases. Some of
the casefactors causng delay in settiement of
suchcase are:-Non-funchoning of some of the
MACTS for some time forwant of judges, law-
yers’ trike, lack of intsrest on the part of claim-
ants for vanous circumstantial and financial
reasons, andprocedural delays.

{Enghsh)
Handloom Weavers Cooperative Societies

6534. SHRI SARAT CHANRA
PATTANYAK: Wilithe Minister of TEXTILES
bepleasedtostate:

(a)whetherthe Govemmentproposetoset
up an apexbody forthe handioom weavers co-
operate societies;

(b) fso, the details thereof’

(c) whether the Government have also
recetved any representation fromthe All incha
Handloom Weavers' Corporation n this regard’
ad

(d) f so, the reaction of the Government
thersto?

THEMINISTRY OF STATE OF THEMIN-
ISTRY OF TEXTILES (SHR! G VENKAT
SWAMY (a) No, Sir

(b) Doesnotanse

(c) The Allindian Handioomweavers Con-
gress had suggested amongst other things set-
bngup of anationalfederation of apex handioom
weavers cooperative sociebes i the country

{c) Therets an Allindia Handloom Fabncs
Marketing Cooperative Society Ltd havingits
area of operation throughout the country itis
uptothe Apex Handioom Weavers’ Cooperatwve
Sociehes, if they sochoose, too constitute an-
other federation.
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Bridges onNHsinMaharashtra

6535 SHRIVILASRAONAGNATHRAO
GUNDEWAR Willthe Minister of SURFACE
TRANSPORT bepleasedtostate

(a) Thenumber of bndges constructedon
the National Highways is Maharashtra dunng
the year 1992-93 and the number of bidges
proposedtobe constructedin 1993-94,

(b)the number of bridges repaired/being
repairedonthe Natonal HighwaysmMahrarshtra
dunngthe lasttwoyears, and

(c) the detarls of the amount spenton the
reparrs of brides on these National Highways
durning each year of the lasttow years?

THEMINISTEROF STATEOF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISH TYTLER) (a) Twenty six bridges
have been constructed on Natonal Highways n
Maharashtraduring 1992-93and30bndges are
targetedto be construttedin 1993-94

(b) Thirty bndges have been repairedon
Natronal Highways in Maharashtradunngthe
lasttwoyears

(¢) The amounts spentonrepairs ofbndges
m 1991-92and 1992-93are Rs 44 B3lakhsand
Rs 28 61lakhs respectively

Unemploymentin Delhi

6536 SHRIDR P R GANGWAR Wilithe
Minister of LABOUR be pleasedto state

(a) the number of skilled and unskilled
unemployedpeisons in Delhiason date

(b) the actionplan being formulatedby the
Governmenttnresolve unemployment prob
lem and
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{c) the target fixed in this regard for the
currentyear?

THEDEPUTYMINISTERIN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR) (a) Of
the 7 94 lakhs jobseekers registered with the
Employment Exchanges in Delhi as on 31st
Dec 1989, about 52% were fresh workers not
possessing any significant work expenence
Details ofthejob-seekers notall of whomwere
necessarily unemployed who could be
categonsedunderthe occupationalskill catego-
nes asion31 12 B9 (lastestavailable) are as
under—

Skilled/Semi-skilled - 046 lakhs

Unskilled - 1 03 lakhs

(b)and{c) Employmentis athrustareaof
the Eighth Five YearPlan The Planemphasises
the need for a ugh rate of economic growth,
combine withfaster growthot sectors subsectors
andareas which have relatively high employ
mentpotential foren hanckingthe pace ofem-
ploymentgeneration Geographicallyandcrop-
wise diversified agricultural development
wastelanddevelopment andforestry, develop-
ment of rural non-farm sector and rural
infrastruchure faster growth of small and
ecentrdahsed manutacturing andexpansion of
housing areathe basic elements ofthe employ-
ment onented growth strategy envisagedinthe
plan ThePlanis expectedtocreate 8to 9million
additional employment opportunities peryeai
onanaverage Noyear-wisetargethavebeen
set

[English)
Export Target

6537 SHRID VENKATESWARARAO
Willthe Ministerof COMMRCE be pleased o
state

-

(a)whetherthegovemnmenthave taken any
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steps forthe settingup of atechnology bank and
an exportdevelopmentfundto achieve the ex-
porttarget;

(b) if so, the details thereof; and

(c) the details of the steps taken by the
Govemmentto achieve exporttargetinfarming
sector?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a)Noproposalforsettingup of technology bank
orexportdevelopmentfundtoachievethe export
target hasbeenformulated.

(b) Doesnotarise

(c) Government have taken by mesour
stepstocreature anenvironmentwhichisfavor-
ablefor exports including export of agricuttural
products and processedfood. These measures
includentroducedof unified marketdetermined
exchange rate expansion of the definition of
‘manufacture’ and capital goodsinthe Exportad
import Policy to include agricultural and alied
activities, simplification in compulsory pres
shipmentinspection procedures, lowering of
customs duties on capital goods and in puts,
increased availability of export credit on softer
terms and extension of benefits of 100% EQU
Scheme to the exporters in the agricultural
sectorwhoexport atleast 50% of theirproduce

[ Translation)
PensionFacility in State Bank ofindia

6538. SHRI LAL BABU RAI: Willthe Min-
ister of FINANCE be pleasedto state:

(a) whether the pension facility has not
been providedto allthe employees ofthe State
Bankof indiawhoretiredin 1983and thereafter;

(b} if so, the reasons therefor. and
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(¢)the number of employees retiring after
1983 who have been provided pensionfacility
and the number of those who have not been
provided this facility?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEIN THEMINISTRY OF PARLIAMEN-
TARY AFFAIRS(DR. ABRAR AHMED): (a)to
(c). Informationis beingcollected and will be laid
onthe Table of the House.

[English]

Technical Credit to Indian Shippers of
Lather and shote Uppers

6539. SHRI B, AKBAR PASHA: Will the
Minister of COMMERCE be pleasetostate:

(a) whether the Union Governmenthave
agreedto release more fund under Technical
Credit for the utilization which helped Indian
Shippers of leather and shoe uppersto export
therr stock to Russia:

{(b)if so, the details thereof;

(c) whether the Government propose to
provide more facilities to the Indianexporters
having old/earlier contracts: and

(d)ifso, the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES. CONSUMER
AFFAIRS ANDPUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHEMD):
(a) to (d). Yes, Sir. Under the india-'Russia
Trade Protocol for 1992. India had agreed to
provide a Technical Creditof US$ 285 miflionto
Russia. Outofthe this an amount of US $200
million was actually authonsedfor release dur-
ing 1992, whichincluded aamountof US $ 40
million earmarkedforshoe uppers andfinished
leather. During the visit of the President of
RussiainJanuary 1993, twasfurther agreedto
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releasedthe balance amountof US $ 85 million,
forutiigation during 1993, The Russian request
forthe utiization of this amountincludes, water
aliashos uppers and material forproductionof
shoes. Besides the current Trade Agresment
between indian and Russia does notenvisage
grantofanyfusthertechnical crecitsin 1953. The
Government are alao notawareif the Russian
side has any proposals underits consideration
tofaciitate purchases fromthose indian export-
ers whomay have oid/earier contracts. Under
normal trade practice importers and exporters
onboth sides are freers 1o choose their trading

pariner.
FiyovarsinDelhi

8540. SHRI VILAS MUTTEMWAR: Will
the Minister of SURFACE TRANSPORT be

pleasedio stale:
() the number of fleyovers propose tobe

construciedin DelhiNew Delhi during the eighth
Five YearPlan;

(b) the piaces where these fiyovers are
proposedio be constructed; and

(c)the estimated cost of these fiyovers?

THE MINISTER OF STATE OF THE
MINISTRYOF SURFACE TRANSPORT (SHRI
JAGFDISHTYTLER): (a) and (b). Thirty three
numbers of fiyovers/Road Over Bridges/Road
Under Bridges at the locations as shown en-
closedstalernent, areproposedicbeconstructed
in Dethi/New Delhi as per the draft Eighth Five
Year Plan, subject to availabiiity of funds.

{c) tis too early 1o indicate their estimated
costs, as the proposals are yetto be finalised.

STATEMENT

Locations of Fiyovers/Road Over-Bridges/
Road Under-Bridges includedior Construction
inDelhi/New Deihiin the Draft Eighth Five Year
Plan

1. At the intersection of Ring Road and
najaigarh Road (Raja Gardenintersec-
fion).
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Raod (Ashram Chowkintersection).

Al the intersection of Ring Road and
KhelgaonMarg.

Attheinterse ztion of Ring Road and Road
No51. (Azadpur): -

At Punjebi Baghimersectionof Ring Road.
AtDhaula Kuanintersection of Ring Road.
At Saidarjung intersection of Ring Road.

Grade SepartoronJall RoadandNejetagarh
Road Crossing at Thak Nagar.

Grade Separatorattheintersectionof 8.5,
ZafarMargand D.D.U. Marg.

R.0.B.onRly line at Samaypur Badi.

R.0O.B.onLawrence Road on Rohtak Rail-
way line near Keshav Puram Industrial
Area.

Grade Separator at the crossing of Rani
Jhansi Road, Bouleverd Road and G.T.
Road.

Grade Separator atthe intersectionof D.B.
Gupta Road and Rani Jhansi Road.

Grade Separatorattheintersectionof Arya
SamajRoad, Faiz Road and Link Road.

Grade Separstorattheintersection of Palel
Roadand ShivajiMarg near Mot Nagar.

Grade Separator atthe crossingof Rama
Roadand Patel Road.

Grade Separaiorattheintersecionof Outer-
Ring Road and Road leading 1o Greater
Kailash ll near Savitri Cinema.

Grade Separstor atinterseciion of Pankha
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19.

31

RoadandNazafgarh Road.

R.0.B. at the level crossing Ghewra
BawanaRoad.

Grade Separatoratthe crossingnear Paras
CinemaNehur Place.

R.0.B, on Narela Bawana Road near
Nardia.

Grade Separator on BijwasanRoadnear
Bijwasan Village.

Grade Separator at the intersection of
Subhash Marg and J.L.N. Marg at Delhi
Gafe.

’

Grade Separatorattheintersectionof Pusa
Roadand Arya Samaj oad.

Widening of RUB on rohtak Road near
Kishan Ganj.

Widening of RUB on Qutab RoadnearNew
Dethi Rly Station.

Widening of Caluctia Brdige on S.P.
Mukherjee Marg.

RUB connecting G.T. Road with Vivek
Vihar.

RUB at the existing level crossing near
Kriti Nagar Timber Market.

Road Under Bridge on Vikas Marg near
1.T.0. Bridge.

Clover-leaf floyer on Vikas Marg near
1.T.0. Bridige.

Grade Separator attheinterssction of Tilak
Marg-Bhagwen Dess Road.

Grade Separalolr at the intersection of
Baba Kharak Singh Marg- Park Street
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[ Transiation}

Iintegrated Handioom Village Casvelopment
Scheme in Uttar Pradesh

6541. SHRIRAMBADAN: Wilithe Minis-
terof TEXTILES be pleasedtostate:

(a) the details of Villages included under

theintegrated Handioom village Development
Scheme in Uttar Pradesh; and

(b) the details inthis regard?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) Thafollowing villages have been
taken up under intergrated Handioom village
Development Scheme inUttar Pradesh:-

(i) Vilage-Achpaigarh,
District- Gaziebad

(2) Vilage-Aujhauli,
District- Azamgarh

(3) Village-Sirkha,
District- Pithoragarh

(4) Vitage-Uidan,
District- Jhans)

(5) Vilage-Mithwara,
Dietict -Garsbard

(b) The proposals submitted by Govern-

mentof Utar Pradeshand approvedby Govem-
mentof indiaforthe above five Villages include

[Englsty
. Remitt Ances From Middie East

6542. SHRIM. KRISHNA SAWAMY: Wil
the Minister of Finance be pieased to state:
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(a)thetotal remittances from Middie East
countnes dunngthe last three years country-
wiseandyear-wise, and

(b) whether the Government propose to
give more incentives to Indian workers inthe
Middle East counters fortheirmaxmmum contri-
butiontoforeign exchange eamings?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF FAINACNE AND MINISTER OF
STATE IN THEMINISTRY OF PARLIAMEN-
TARY AFFAIRS(DR ABRAR AHMED) (a)
Sincethepreliminary acutals of India’s Balance
of Payments have been compiled upto 1989-90,
the details of remittances from Middle East
countries during the last three years are not
available

(b) Severalincentives have recently been
givento attractforeign exchanges earmings of
Indian workers abroad Such eamings when
repatriatedto Indiacan now be convertedinto
rupee atthe marketrate Otherstepsinteralia,
nclude faciity to returing Indians to Lpen and
maintam Resident Foreign Currency Accounts
with Authonised Dealers in India, freedom to
transterfunds heldinthese accounts ortocredit
them toNRER/FCNR accounts ontheirbecom-
Ingnon-residents etc

[ Transiation]
Students Concessional Passes

6543 SHRINITISHKUMAR
DR CHINTAMOHAN

Will the Minister of SURFACE TRANS-
PORT bepleasedtostate

(a) whether the Government propose to
mcrease the rate of student's monthlybus pass
fortraveling inthe buses runingunderD T Cin
Deltu and

(b)ifso, the details thereof?

THE MINISTER OF STATE OF THE
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MINISTRY OF SURFACE TRANSPORT
(SSHRIJAGDISH TYTLER)(a) (a)and(b)
Theproposalformcreaseintherates of students
ConcesstonalpassesfortravelinginDTCbuses
andbusesplayingunderthe operatienof DTCis
under consideration ofthe Government

Construction of Byepassin Shahjahan
pur

6544 SHRISTYAPAL SINGH YADAV
Willthe Minister of SURFACE TRASNPORT
bepleasetostate

(a) whether the work on byepass on the
NatonalHighwayNo 24 ShahjahanpuronDeth-
Lucknow Highway in Uttar Pradesh hasbeen
commenced,

(b)fso, thefunds providedforthis purpose
fortheyear 1993-94, and

(c)thetime by whichthe workis hkely tobe
completed?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SSHRIJAGDISH TYTLER)(a) NoSir

(b) Thefinds provided for this purpose for
1993-94 willbe known only afterthe Demandtor
Grantsfor 1993-94 have beenpassedby Parha-
ment

(c) tistoo early toindicate the likely date
of completion of this work as the work has not
beensanctionedsofar

SectorsincurringlLosses

6545 SHRIMATISHEELAGAUTAM,
SHRIRAJESHKUMAR

Wilithe Minister of FINANCE be pleased
fostate

(aywhetherthe Reserve Bank ot Ir.hahas
xlenthedthesectors incurmng losses andwiuch
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require banking facilities immediately;

(b) if s0, the names of sector identified for
this purpose; and

{c)the details of facilities demandedin this
rogard?

THEMINISTEROF STATE IN THE MIN-
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ISTRY OF FINANCE AND MINISTER OF
STATE INTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS(DR. ABRAR AHMED): (a)to
(c). Presumably, the Hon’ble Members are
referring to category-wise outstanding and
ourdues in respect of public sectorbanks, The
category-wise outstandingand overdues ason
September 1991 (Latest availabie) is given
below:-

(Amountin Rs. crores)

Sectors Outstanding Overdues  %500foverduesto
outstanding
Large andMedium industries 34297 4601 1367
Small Scale Industries 15600 ¥B79 2,94
Agriculture 16252 3558 2189
Other Priority Sector 8601 278 3230
others 27749 7 1213
Total 102400 17967 17.53
Thebanks provide loans tocreditworthy  beenadwvisedtopay their personalattentionto

borrowers for taking up economically viable
activities. However, in the operations of the
accountscertain Laos become sticky leadingto
overduesforvariousreasons, Govemmenthave
beenemphasisng upon the public sactor bank
fromtime totime to reduce overdues. Reserve
Bank have aiso dierreced banks to reduce the
amountof overdues and also toimprove their

recovery performance. Some of the important
stepe are as follows.

1. Banks have been impressed upon to
institute a viable recovery systemwith a view to
helprecyclingthesearee recourse of thebanks
to the needy and productive sectors of the
economy onthe one hand andtoimprove the
profitabity and viability of the landing banks, on
theotherhand.

2. The Chief Executive of the banks have

the monitoring of large advances.

3. Introduction of a comprehensive and
uniformgrading systems itindicate the heaith of
individual advances tor the purpose of their
efficeture monitoringg and foliow up

4. To Keep awatch on the recovery of top
sticky accounts atthe Board level.

5. Takingagtionagainstthe officials where
advancearefoundto have become sticky dueto
theirnegligence, inefficiency etc.

Pavementsoniitis
6546. SHRI KASHIRAM RANA: Willthe

Ministerof SURFACE TRANSPORTbepleased
tostate:
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(a) whethermostof the Natonal Highways
have nobrick pavements;

(b) f so, the paved andunpaved iength of
National Highways in the country separately,
ate-wise; and

{c)thetargetsfixedforiaingpavements on
National Highways during the currant years,
States-wisa?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SSHRIJAGDISHTYTLER)(a)to(c). National
Highways arenot pavedwithbricks andas such
the question of giving details about state-wise
paved and unpaved length separately or the
targets fixedforthe current financialyear does
notarnse.

|Enghsh)
Exportof Oranges

6547. SHRI DATTA MEGHE: Will the
Minister of COMMERCE be pleasedto state:

{a)the value and quaulity of oranges ex-
ported fromMaharashtra in 1992; and

(b)thepresentage offall ornsein exportas
compered to the export target fixed for that

years?

THEMINISTEROF STATE INTHE MIN-
{STRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE IN THEMINISTRY OF
COMMERCE (SHRI KAMALUDDIN AHEMD):
(a) Such statistics are not maintained state-
wise. Atotal quantity of 7789 MTs of oranges
(fresh and dried) worth Rs. 3.5 crores was
exported fromthecountryin 1991-82.

(b) As againstan exporttarget of 566000
MT of fresh fruits and vegetables valued at
Rs.396 crores during 1992-93, the actual export
1sestimated at 510000 MT valved at Rs. 375
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crores. Nosearate targetwas fixadfor export of
oranges.

Auction of Deep-Sea Fishing vesseis by
SCICt

6548. PROF UMMAREDDY
VENKATESHWARLU: Will the Minister of
FINANCE be pleasedtostate:

(a) the number of vessels seized by the
Shipping Credit and investment Company of
India Limited (SCICI) dunng each of the last
threa years andthe amount realised therefrom;

(b) the number of vessels suctioned; and

(c)the details ot the auctions and the achon
price ot sade of the vesuel?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRARAHMED): (a) No
vessels havebeen seized by SCICI. However
the number of vesselsossessed by Govem-
mentappontedrecevers(appontedunder SCICI
abolition Act, 1986) dunngthelast three years
are gvenbelow.-

Yearof No. of Vessels
repoSsesson Rapossessed
1990-91

1991-92

199293 2

The amount released are indicated at (c)
below.

{b) Four.

(c) The details of the outcome of auctions
heid at Viskhapatnam 3. 1992 are as under:
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Name of vessel Name of Fishing Company Auction Price
(Rs. inLakhs)
" ' MFVSunshine Rainbow Sea Foods 305
MFV Sunrise Rainbow SeaFoods a1
MFV Mayil Cholamandal Shipping 16.10
MFV Blue Caravan Seagull SeaFoods 18.30
%  Financial Assistance of Kerala

6549. SHRI KUDIKKUNIL SURESH: Wit
the Minister of FINANCE be pleasedtostate:

(a)the amount of financial assistance/ioan
provided by various public sector banks in
Keralato the farmers and poor people affected
by fioods andnatural calamities during the last
twoyears; and

‘ -
(b)thedirections of the Governmentin this
wegard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FAINACNE AND MINISTER OF
STATEIN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS(DR. ABRAR AHMED): (a)
and (b). Data reporting systemdoés notgener-
ateinformationinthe manner askedfor. How-
.ever, disbursements made for agricultural pur-
poses by all commercial banks functioning in
Kerala during the year ended June 1980 and
June 1991 (latest available) are as givenbelow:

(Rs. incrorss)
Accounts Amount
, June 1980 708249 374
Y
June 1991 506266 3
The Commercial Banks have beenissuad

standinginstructions by Reserve Bank of India
for providing refief and rehabilitation assistance
to the persons affected by natural calamities
such asfioods, droughts, cyciones, etc. These
instructions envisage intralia (i) conversion of
shont-termproduction loansinto medium-term
loans; (i) rescheduling/postponementof exist-
ingtermioaninstalments; and (iii) provision of
additional need based cropfinvestmentioans,
efc. The above guidetines are uniformly appli-
cabletopersons affected by naturalcalamities
in all States/union Territories including that of
Kerala.

(Transiatior
ChitdLabour Project

SHRINAWAL KIHORE RAL.
SHRINTISHKUMAR:

Willthe Minister of LABOUR be pleasedto
stale:

(a) whetherthe Govemmenthavesetupa
child iabour proje, for the welfare of childo
labour;

(b)ifso, theamountspentunderthisscherme
duringthe last three years;

(c)whetherthetargetfixedforthe rehabil-
tation of 25 thousand children each year under
thescheme has beenachieved.
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(d)#fso, the numberof child labour rehabili- SHRIGEORGE FERNANDES:

tatedtill December 1992; and SHRIMANDRANJAN BHAKTA:
(e)thenumberof childlabourers whohave Will the Minister of COMMERCE be ,

beén rescuedfrom theindustries declareddan-
gerous, State-wise?

THE DEPUTY MINISTER IN THE
MINSTRY OF HEALTH AND FAMILY
WTEELFARE (SHRI PABAN SINGH
GHATOWAR): (a) Yes, Sir.

(b) The amount spent under National Child
fabour Policy Projectand under Grants- in- aid
Scheme forthe Welfare of childlabour during he

lastthe lastthreo yearsis as follows:
(Inlakhs)
1990-01 14020
1991-92 180.77
1992-83 168.97

(c)to (). Underthe National Child Labour
Policy, 1987 it was proposed to cover 30000
child labourers in the first phase. Atpresent,
some 9410 children can receive educationin
schools approved under different projects.
batches of children who have completedthree
years of schooling and passedthe Sthstarted
examination, have joined the mainstream of
education. The n.mber of children who have
been rescued and rehabilitated is preciselsly
available as no such survey has been con-
ducted. Howeverchildisburhas been prohibited
in certain occupations and processeslistedin
the Scheduletothe Child Labour (prochibttinh &
Regulation)Act, 1886.

[English]
Decline in Exportsto Erstwhile soviet
Union -
6551. SHRI CHANDULAL
CHANDRAKAR:

pleasedtostate:

(a)whetherourexportsto Russiaand other
former soviet republic countries was very low
during 1992;

(b) it 8o, the details of the steps taken to
boost the export with the Commonwerith of
Independent States and erstwhile eastem bloc
countries following the end of rupee trade an
radicalchanges in these nations;

(c)whetherthe strategyenvisages setting
upof Journing ventures in differentfields;

(d) if so, the details thereof; and

(e) the extentto which the Rupee-Rubble
agreementsigned with the Russian President
willhelp in boosting ourcountry’s exports and
pay off debts of erstwhile Soviet Bloc?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE ( SHRI KAMALUDDIN -
AHMED):(a) Yes, Sir. India's exports to the
formBrRepublics of the Soviet Union ncluding
Russia was of the order of Rs. 2054 crores in
1992 as comparedto Rs. 4138 croresin 1991,

(b) The stapes taken by the Government
include, interalia, conclusion of new framework
trade agreements substituting rupeepayment
trade by trade in freely convertible currencies,
countertrade, conclusion of new and more ex-
tendible interbantking arrangements, proposal
to set up Joint Venture Banks, exchange of
commercial vigits, opening of new diplomatie
missions andtrade representations, extension
of credits, emphasis on promotion of joint ven-
turas, encouragement to and promotion of direct
business level contacts, development of trans~
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portand transit routes, and ntenstication of
economiccooperatonsuch asthroughtraining,
provision of experhise and constancy services
elc

(c)and(d) Yes, Sir The strategy envis-
-ages encouragementto andpromobion of seting
up of joint ventures in different fields Joint
Ventures include joint trading ventures, jomt
ventures on progluctionshanngbas, joint ven-
tures inthird countnes, jointventures banking
oic

(e) Alongside the Rupee-Rubble Agree-
méht agreementwas also reached that repay-
ments by India of the State credits from the

ormer soviet Union would be eftected through
ussia importing such goods andservices from
ndia as are permissible under our Export
mport Policy, inforce, fromtimetotime This
s expectedto conjnbuteto higher exports from
ndiato Russia However, tmay notbe possible
oquantify the extent of suchincrease

Translation]
BeediWorkers of Bihar

5552 SHRIMATISHEELAGAUTAM
SHRIRAJESHKUMAR

INilthe Merwster of LABOUR be pleasedtostate

(a)the number of Beedi workers in Bihar,
(b) the welfare programme/ schemes for
e Beedi workers being implementedby the
overnmentin Bihar and other States State-

(c)thenumber of Beediworkersikelytobe

nefitedundereachscheme/programme dur-
hgthecurrentyear

(d) the number of additional programmes

prschemeswhich areunderconsiderationofthe *

novemmentforthe nearfuture and

VAISAKHA 3, 1915 (SAKA)
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(e) the number of workers likely to be
benefttedunderthese programmes/schemes?

THEDEPUTYMINISTERIN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRIPABANSINGHGHATOWAR,) (a) The
areabout3 92iakhbeediworkers inthe State of
Bihar

{b) Listofweltare schemesavailabletothe
beediworkers and thewrfamilies Inthe country,
including the State of Bihar, i1s given in the
attached Statement.

(c) Beedi workers avail of the welfare
measures throughthe dispensanes set up under
the Beed: Workers Wettare Fund andthe State
Govemmentsmplementthe Schemesforhous-
ngforeconomically weaker sections of beed
workers Abort 10 Slakhbeediworkers wouldbe
covered underthe Group Insurance Scheme
dunng 1993-94 {tis notpossibleto quantty the
numberof benehcianes scheme-wisefor 1993-
e}

(d) Atpresent no addional scheme is
underconsiderabon of the Government

(e) Doesnotanse

Listof Welfare Scheme under the Beed
Workers Welfare Fund

A HEALTH
1 ReservatonofbedsinT B Hosprals

2 ' Reimbursement of actual treatment
charges toworkers suffenngfrom Cancer

3  Schemeto Provide facilities forthe
treatment of beed workers suffenng from
mental diseases

4  Scheme for supply of spectacies to
beediworkers(includingGharkhata Work-
ers)free of cost
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5 Scheme fortreatment of Heart Dis- 2 Schemefororganismgsports, games
©ases andcultura activibes

6 SchemeforLeprosyrehefforbeed: 3 Scheme for Provision of holiday
workers homes

7  Domubarytreatment of beed: suffer- 4 Schemeforsupplyof TVsetstobeed:
ingfromT B workers co-operative socielies

8 Maternity benefitschemeforfemale [Engksh]
beediworkers

Registered Fabrication Units

9 Scheme for payment of monetary

compensationforsterlizationtobeediworkers 6553 SHRIS N VEKARIA Willthe Minis-
terot TEXTILES be pleasedtostate

B8 SOCIALSECURITY
(a) the total number of fabrication units
1 Groupinsurance Schemeforbeedi  regssteredwith Apparel Exportpromotion Coun
workerswhoarenon-membersof E m - ciwhicharegettingcloth and garment exporl
ployees Provident Fuind Scheme guataforthe lasttwoyears,

C EDUCATION (b) if so, whether complaints have beer
recewedregardingfake units registered withthe
1 Grantofscholarshipstothe children Appare! Export Promotion Council by produc
of beediworkers ingbogus documents and which do not under
takefabncation jobbut selitherrexportquotan
2 Financialassistancetoschoolgong  blackmarket, and
children for supply of one set of schooldress
(c)f so, the number of such units detectec”
D HOUSING sofarandactiontakenagainsteach ofthem?

1 BuildYourOwn House Scheme THEMINISTEROF STATEOF THEMIN *
ISTRY OF TEXTILES(SHR! G VENKA
2  Housing scheme for Economucally SWAMY) (a) According to the Apparel Expor
Weaker Sections Promotion Council the total number of regis
. tered exporters held eligible for allotment ¢
3 Group Housing Sachem for Beed , gamentexportentitiements underthe Manu
Workers facture-Exporter Entitiement (MEE) Syster
for 1992and 1993 allotmentyearswere 1060an
4  Grantof financial assistance to co- 1525 respectively
operative societies of beedi workers for
construction ot worksheets and Godowns {b) and (c) No specific complamt abot
fake manufactuning units has been receivec
However, the Testiles Commissionerhas cg
E RECREATION stitutedinspectionteams for physical verify §,>
ton of units registeredas Manutacturer Export
1 Schemeforestabishmentofaudio-  ers withinthe lasttwo year and were allotte
visual sets/cinema vans/exhibrtion of films manufacturer-Exporter Entitlements Basedo
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the reports of the teams. the allotments inre-
spuctolfoursxporiersin 1952 andtwo expbriers
in 1983 werecancelied. Twomore units, on their
owninformedthe Office of Textiles Commis-
sioner that they would not be in a position of
comply withthe reguiations for aliotments under
the system following which their allocations
were cancelled. in respect of nineteen export-
ers, some discrepancies were notedin respect
ofnumberofmachines andworkersin 1993and
endorsements on their guota certificate has
beenwithheid andfurther investigations areon.

[Transiation]
importof Sub standard Garments

6554. SHRIRAJENDRAAGNHOTREWill
the Ministerof TEXTILES be pleasedtostate:

(a) whetherthe Govemment havereceived
any complaint regarding sub-standardready-
made garments imported by some traders;

{b) if so, the action taken by the Govern-
ment againstsuchtraders; and

(c)the steps taken by the governmentto
checkthe import of substandard garments?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY):(a)to (c): Readymade garments be-
ing consumer goods, are included inthe cat-
egory of ‘Restricteditems’ under ‘Negative list
ofimports'inthe Eximpolicy. Hence readymade
garments are not permitted to be imported
except againstalicense orinaccordance with
apublic notice issued in this behalf.

Ministry of Textiles have not received any

complaints regarding sub-standard ready-made
garmentsimported intothe country.

|English]
H.N.Ray Commiittee Report

6555. SHRIC.K.KUPPUSWAMY:
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SHRIAJOYMUKHOPADHYAY:

Wilithe Minister of Finance be pleasedto
state:

(a)whetherthe Governmenthave taken
decision regarding implementation of the rec-
ommendations ofthe Experts Committee con-
stituted under the Chairman ship of ShriH.N.

Ray;

(b) if so, the steps being taken by the
Govemment inthis regard;

(c)if not, the reasons therefor; and

(d) the time by which it is likely to be
implemented?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI H.V.
CHANDRASHEKHARA MURTHY): (a)to(d):
The recommendations of the Committee of
Expderts constituted under the Chairmanshipot
ShriH.N. Ray, formerly Finance Secretary, are
beingexamined.

[ Translation]
Financial Assistance by LIC

6556. SHR! RAMASHRAY PRASAD
SINGH: Will the Minister of FINANCE be

pleasedtostate:

(a)thefinancial assistance providedbythe
lite Insurance Corporation of india forthe vari-
ousprojectsandfor housing sectorduringeach
of the last three years and proposed to be
provided during the currentyear, State-wise;
and

(b) the details of the schemes in whichthe
amounthasbeeninvested orproposedto be
invested?

THEMINISTEROF STATE INTHE MIN-
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ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRARAHAMED) (a)
and(b) While allocations for thefinancial year,
1993-94 are yetto be finalised by the Planning

bythe LIC of India for various projects and for
housing sector during sach of the laat three
yearsngiven asinattached STATEMENT-,
STATEMENT-lland STATEMENT-I.
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Financial Assistanceto Alang
shipyard

6557 SHRIDILEEPBHAISANGHANI Wil
the Minister of SURFACE TRANSPORT be
pleasedtostate

(a) whether any proposal from Alang
(Bhavnagar) Shipyard of Gujarat regarding
financial assistance in under consideration of
the Govemment

(b)fso the detailsthereof and

(c) the action taken by the Government
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) (a) No proposal
trom AlangManne Pnvate Ltd of Bhavnagar
regarding financial assistance is under consid-
eration of the Govemment

(b)and(c) Donotanse
{English]
Voluntary Retirement Scheme inNTC

6558 SHRIG MADE GOWDA Wilithe
Minister of TEXTILES be pleasedtostate

(a) the number of NTC employees who
availedof the voluntary retirement scheme so
far

(b) the number of BadivTemporary and
CasualWorkersin NTC milis

(c) whether the Voluntary Retirement
Scheme ts applicable tothe BadivTemporary
ana casual workers also, and

(d) tnot whetherthe Govemmentpropose
to extend the above Scheme also to these
employees?

APRIL 23,1993
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES(SHRIG VANKAT
SWAMY) (a) Ason 15 4 1993, 25875 employ-
ees of National Testicle Corporation have
availed of voluntary retirement scheme

{b) Therewere 30,043 badkworkers and
6 302 casual/other workers ‘on rolt’ in vanous
NTCmililsason 31 12 1992

(c)and(d) Presentlybaditemporary/ca-
sualworkerscanbe natonaksedwith compen-
sation under the provisions of Industnal dis-

putes Act

Vessels with Andaman andNicobar
Administration

6559 SHR! MANORANJAN BHAKTA
Will the Minister of SURFACE TRANSPORT

be pleasedtostate

(a) the number of vessels with the derector-
ate of Shipping Andaman and Nicobar Admin-
istrahon

(b) the number of véssels which are in
operahon and

(c)thenumber of vessels winch are under
repan as ondate?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER) (a) the are fiftytwo
vessels under the Directorater of Shipping
Services of Andaman & Nicobar Administra-
tion In addmion the Directorate of Shipping
Services has also sicontiscated trawlers

(b)and(c) Outofthefiitytwovessels thirty
vessels are under operation at present and
twenty one vessels are under repair There-
maming vessels staledto bebeyondeconomic
repairs Outofthe sixconfiscated trawlers one
vessels s operational and the remaining five
vessels are non-operational atpresent
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Smuggling of Cloves and Spices

6560. PRO. K. V. THOMAS: Wil the Min-
isterof FINANCE bepleasedto state:

(a) whetherthe Govemment are aware of
the large scale smuggling of cloves andother
spicesto Indiathrough Tripuraandimpala; and

(b)it so the preventive measures takenby
the Governmentin this regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI M. V.

VAISAKHA 3, 1915 (SAKA)
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CHANDRASHEKHARAMURTHY): (a): Avail-
ablareports donotappeartoindicate large scale
smugglingof eloves and other spicesinto India
through Tripura and imphal. The quantityand
value of cloves and other spices seized during
lastly three crlander years on the indo
Bangladesh and IndiaMyanamar Sectorof the
landbordersis asper STATEMENT.

(b) Anti Smuggling Agencies remain vigi-
{antagainstsmuggling of cloves and other spices.
Close coordinationisbeing maintained among
alithe agencies concemedinthe detectionand
prevention of smuggling.
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Grantsto Voluntary Organisations

forthe Welfare of Workers *

6561. SHRI PARASRAM BHARDWAJ:
Wikl the Minister of I*ABOUR be pleased to
State:

. (a)whethergrants aregiventovoluntary
organisationsforthe welfare of workers;
b
(b)ifso, the amount grantedto each of such
organisations during the lastthree years;

- (c) whether the Government have con-
ducted any review of working of these
organisations; and

(d) if so, the details thereof?

THE DEPUTYMINISTER IN THE MIN-

ISTRY OF HEALTH AND FAMILY '

WELFARE(SHRI PABAN  SINGH
GHATOWAR): (a) to (d): The information is
being collected and wilibe laid on the Table of
theHouse.

[Transiation]

‘Financial Assistanceto sickindustrial
Units

6562. SHRI SANTHOSH KUMAR
GANGWAR: Willthe MINISTEROF FINANCE
kzepleasedtostate: )

(a) the numberof sickindustrial units of
which proposals are underconsideration ofthe
Governmentforproviding financial assistance
formorethanthree years;

(b) the details thereof;

(c)thereasonstfor delay therein; and

(d) thetime by whichthese are likelytobe
tinally disposedof ?

THEMINISTEROF STATE IN THEMIN-

VAISAKHA3, 1915 (SAKA)
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ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF
PARLIAMENTARM AFFAIRS (DR. ABRAR
AHMED): (a) to (d): The information is being
collected and will be laid on the Table of the
House to the extent available and permissible
underthe rules.

Financeto SSis

6563. DR.LAL BAHADUR RAWAL.: Will
the MINISTER OF FINANCE be pleased to
state:

(a) whethermuch delay is madeinprovid-
ingfinance to small scale industries (SSis)in
thecountry andparticularly in Uttar Pradeshby
the public sectorb.anks resultingin sickness of
suchindustries; and

(b)ifso, the steps proposedto be taken by
the Governmenttostreamline the procedurein
thisregard?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEIN THEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED):(a)
and (b): The Reserve Bank of India (RBI) has
reporiedthattheguidelines issuedby themtothe
commercialbankin regardto the time mitfor
disposalof applications of SS| units are already
inforce. Accordingto these guidelines allthe
applications upto a credit limit ot Rs. 25,000/-

- shallbe disposedof withina fortnightandthose

for over Rs. 25,000/- within 10weeks fromthe
date of receipt of applications. Requests for
increase in limjts shall be considered by the
taken with in a penod of six weeks.

UnemployedinU.P.
6564. SHRI SWAM!I SURESHANAND:
Will the Minister of LABOUR be pleased to
state.

(a)the numberto unemployed persons in
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Utta Pradesh registeredwiththe Employment
Exchanges and the number of tachrycal and
non-technical unemployed personsamongthem
asondate,

(b)the number of person prondedemploy-
mentby the Employment Exchanges andthe
numberoftechnical andnontechnical persons
amongthem duringthe lastthree years,and

(c) the number of persons got registration
in the Employment Exchanges dunng 1992and
the number oftechrical and non-techrucal per-
sonsamongthem?

THEDEPUTYMINISTER’  THE MINIS-
TRY OF HEALTH AND FAMILY
WELFARE(SHRI PABAN SINGH
GHATOWAR) (a) Thenumber ofjobseekers
notall of whomwere necessanly unemployed,
onthe Liveregister of Employment Exchanges
in Uttar Pradesh as on 31st December, 1992,
was of the order of 25 35 lakhs The latest
available data accordingto occupational cat-
egoneswas for the year 1989, and ofthe 31 13
lakh job-seekers on the ive register as on 31st
December 1989, 1 60lakhwere categorised
under ‘Professional, technical & related work-
ers’

(b) the number of persons placed inem
ploymentthrough employment exchanges in
Uttar Pradesh dunngthe lastthree years was as
under-

APRIL 23,1993
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(c) 5 24 lakhs registrations were effected
by theemployment exchangesin Uttar Pradesh
dunng 1992 Occupation-wise Classihicationof
the registrations made dunnga particular year
are notmaintained

{English]

Refinance by Nabard for Rural
Projects

6565 SHR!I THAJI JOHN ANJALOSE
Will the Minister of FINANCE be pleasedto
state -

(a) therefinance allocated by the National
Bank for Agnculture and Rural Development
(NABARD)forruralprojects in Keraladunngthe
Eighth Five Year Plan penod,

(b)the amountreleasedsofar and

{c)the details of the projects undertaken
dunngthe last plan penod and the refinance
providedby NABARD therefor?

»

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ANDMINISTEROF
STATE INTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRARAHMED) (a)
Asperreportreceivedfrom National Bank for
Agnculture and Rural Development (NABARD)
the refinance requirementfor schematic lead-
ing, based on Potential Linked Credit Planinthe
Stateof Keralator the Exghth Plan penod (1992-

Year Number (in ‘000s)
1980 193
1991 174
1992 189

Ofthe 25 8 thousand persons placed in
jobs dunng 1989, 2 7 thousand were placedin
jobs categonsedunder ‘Professional, Techni-
cal& Relatedworkers'

93to 1996-97) s as follows -
Year Amount (Rs inlakhs)
1992-93 10768 _
1993-94 22896
199495 24573
1995-96 ° 26929
1996-97 28938
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(b) During 1992-93NABARD hasprovided (c) Thesector-wise refinance provided by
refinanceto Keralatothe extentof Rs. 10388 NABARD during the seventh plan (1985-86 to
lakhs. 1989-90)is giveninthe enclosed STATEMENT
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District Credit Plans forHandloom
Sector

6566 SHRIANAND RATNAMAURYA
Will the Minister of FINANCE be pleased to
state

(a) whetherthe government have made &
provision of huge amount under the distnct
creditplanfor handioomsectorm Uttar Pradesh
dunng 1993-94,

(b)if so, the details of the proposals inthis
regard, and

{c) the distrnicts selectedfor this purpose
and amount allocatedto each district?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRARAHMED) (a)to
(c) distnctCredit Plans (DCPs) arepreparedby
theleadbanks These Credit Plans include the
credit needs of vanous sectors including the
handioom sectorinaDistnct The Distnct Credit
Plans are reviewed inthe meetings of the Dis-
tnct Level Coordination Committees Thesys-
tem of data reporting about DCPs does not
generate information separately for handloom

sector The DCPs amtomprove coordination
arrangements between Govemment develop-
ment programmes and banks lending andink
nstitutionalcredit assistance with infrastructural
and other steps taken by Government for pro~
motingbalanced development of different dhs-
tncts

Ticketiess TravelinginDTC Buses
6567 SHRIAMARROYPRADHAN

Will the Minister of SURFACE TRANS-
PORT be pleasedto state

(a)thenumber ofticketiess persons appre-
hended while travelingin DTC buses during
eachofthelastthreeyears, and

(b) the amount realisedfromthemas pen-
alty dunngthe samepenod Year-wise?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER) (a)and(b) the Year-wise
detasforthelastthree years regardingticketiess
persons apprehended while travelinginDTC
buses and the amount realised from them as
penalty areasunder -

Year No ofticketless Amount realised
Persons apprehended from ticketless
while traveling in persons aspenalty
DTCbuses {mn Rs)

1990-91 222207 44,44,140/-

1991-92 313147 62,62,940/-

1992-83 377107 75,42,140/-

imposition of Social Security Taxby
usa

6568 SHRIPRITHVIRAJD CHAVAN Wilt
the Minister of COMMERCE be pleased to
state

(a) whether the Governmentare awarethat
the US Government have imposed a Social
Secunty Tax @ 21 Spercentonthe gross wages
eamed by Indiansoftware professionals going
to US on temporary basis under the US
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Immigration Act, 1990,

(b) whether this amountto protective bar-
niers to trade in services and restrictions on
mobility of LABOUR;

(c)whether India have lodged any protest
againstthis; and

(d)if so, the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CiVit. SUPPLIES CONSUMER
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDINAHMED):
(a) to (d): Government have received a repre-
sentation fromthe Fiscal Research Foundation,
New Delhiin which they statedthat there has
been a recent ruling of the Internal Revenue
Service of the USA, as a result of which
employees of Indian companies deputed to
USAwouldbe hable to social security Taxes on
thewages paxdtothemmn Indiaincasetherr stay
inUSA1s more than 90 days. The Convention
enteredintobetweenthe USA and Indiaforthe
Avordance of Double Taxation and the preven-
tion of Fiscal Evasion with respect to Taxes on
Income excludes the social security Taxes
fromits purvies. However, the matterhasbeen
taken up withthe U.S. Govemnment.

VAISAKHA 3, 1915 (SAKA)
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[Transiaton]

Deposits in Nationalised BankinM.P.

andu.p. ‘

6569. SHRIARJUN SINGH YADAV:
SHRIHARIKEWAL PRASAD:
SHRI KHELAN RAMJANGDE:

Wiil the Ministerof FINANCE be pleased
tostate:

(a) whether the deposits made in the
nationahsedbanks m Uttar PradeshandMadhya
Pradesh dunng Apni-December, 1992 have
beentiguerthanthe deposits made during the
correspondingpenod of last year whereas the
amount of loans advancedby these banks has
been lower incompansontotheloans advanced
in theprevious Year; and

(b)ifso, the details thereof, State-wise? |

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ANDMINISTER OF
STATE INTHEMINISTRY OF PARLIAMEN- °
TARY AFFAIRS (DR. ABRAR AHMED):(a)
and(b): The aggregate deposits andgrossbank
creditof public sector banks in Uttar Pradesh '
andMadhya Pradeshduring March 1991, 1992
and September 1992(latest available) have
been showinganincreasingtrend asmaybe
seenfromthetable givenbelow:

{Rs.in Crpres)
UTTARPRADESH MADHYA PRADESH
Deposits credit Deposits Credit
March 1991 18442 8356 7306 4883
March 1992 20291 8948 &)14‘v 5065
September 1992 21541 9079 8284 5216
Cotton Trade Policy

6570. SHRIHARIKEWAL PRASAD: Will
theMinisterof TEXTILES be pleasedto state:

(a) whether the Govermmenthave sofar
formulated any rational long term cotton trade
polcy;
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(b) ¥ s0, the detailsthereof, and

(c)#not, the reasons therefor?

. THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG VENKAT
SWAMY) (a)to(c) Govemment's endeavour
has beentopromotethe exportof value-added
items However, while releasingthe cottonfor
export, Government's objectives have been
stabilisation of pnces inthe domestic market,
provision of remunerative pncesto the cotton
growersandtomaintain India’s presence inthe
international market as a stable supplier of
cotton Inthe wake of these objectives, the
Cabinet Committee on exportstrategy has rec-
ommendedthast atthe commencementof ev-
erycottonseason aminmumgquantty of Slakh
bales hould be released for export subject to
adjustmentbeingmade after detaedcropest-
mates are availabie

[Enghsh]

Grants-in-Aldto Management
Deveiopment institute

6571 SHRIUDDHABBARMAN Wilithe
Minister of FINANCE bepleasedto state

(a)whethertheManagement Development
Institute (M D | ) at Gurgaon is a subsidiary
Organisation of industnal Finance Corporation
ofIndia(IFCI), and

(b)fso, the grants-in-aid releasedto the
Institute by IFCl dunngthe lastthreeyears?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THEMINISTRY OF PARLIAMEN-
TARY AFFAIRS(DR ABRAR AHMED) (a)
No, Sir s

(b) Doesnotanse
Investmentin African Countries

6572 SHRIB L SHARMAPREM Willthe
Minister of FINANCE be pleasedto state

APRIL 23,1993
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(a) whether some definte sectors of
economy havebeen prescribedbythe African
Development Bankfor pu:pose of investment
by Indian entrepreneurs,

(b) f so, the details thereof,

(c)ifnot, whetherthe Indianentrepreneurs
arepermitted toinvest in the sectors of thesr
choce,

(d) the general terms and conditions for
investmentin areas sectors prescnbedbythe
AfncanDevelopment Bank,

(e) whetherthe Asian Development Bank
extends loans to Indian entrepreneurstosupple-
ment therinvisible amount and rate of interest
thereon,

(f) whetherthere are any incentives given
bythe Asian Development Bank for investment
inAfncan countnesby Indians,

(g)tso, thedetails thereof and

(h) the quantum of Indian investment at
present in Afncan countries in sectors pre
scnbedby the Asian DevelopmentBank?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN
TARY AFFAIRS (DR ABRARAHMED) (a)to
(d) No S Indiaisanon-onginalmemberofthe
Afnican Development Bank andthis member-
shipentities inchan entrepreneursto participate
n any Bank financed project in the regional
membercountries of the Bank in Afnca onthe
basis of nternational competitive bidding

(e) The AsianDevelopment Bank extends
assistance to pnvate sactor projects depencing
upontheireconomic viabihity

(f)to(h) AsianDevelopment Bank assis-
tance:s avatabile onlyforprojects impismented
inmembercountnes
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Sale of Scrap DTC Buses

6573. SHRIGURUDAS KAMAT: Willthe
Ministerof SURFACE TRANSPORT bepleased
tostate:

(a)thenumberofscrapD. T.C.busessoid
in 1992;

(b)thetotalamounteamedbyselingthese
scrapbuses; and .

(c) the procedure adopted for auctioning
scrapD. T.C. bauses?

THEMINISTEROF STATEOF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a): 870

(b):Rs.2,64,16,928.00.

(¢): DTCinvites opentenders on All India
Basisforsale of scrappedbuses.

Clearanceto Mutual fund Proposals

6574. SHRIHARIKISHORE SINGH: Wil
the Ministerof FINANCE bepleasgd tostate:

(a) The number of mutual fund proposals
pendingclearance ofthe Reserve Bank of indie;
and

(b) the reasons for delay in clearing the
mutualfund proposals?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABHAR AHMED):(a)
The proposals received from Union Bank of
India, ANZ Crinkles Bank and Hongkong Bank
toset upmutual funds are pending clearance of
Reserve Bank of India. In addition, the Applica-
tions OF Punjab nationalbank, Cite Bank and
ANZ Griddles Bank for setting up of money
market mutual fUNDS are also pending clear-
ance of RBI.
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(b) The main reason forthe delayin clear-
ing'the proposals received from Union Bunk of
Indiaand Punjab National Bankis non-receipt of
additional information soughtby Reserve Bank
of India. The applications received from City
Bank, ANZ Gridles Bank and Hongkongbank
havebeen keptin abeyancetill the investiga-
tionsintotheir securities transactions are com-

pleted.
Restructureof STCand MMTC.

6575.SHRI Y.S.RAJASEKHARREDDY:
Willthe Ministerof COMMERCE be pleasedto
state:

(a)whetherthereis any proposalto restruc-
ture thefunctioning of the state Trading Corpo-
ration (STC)andthe Mines andMinerals Trad-
ing Corporation (MMTC); AND

(b)ifso, the details thereot?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATEINTHEMINISTRY OF
(SHRI KAMALUDDIN
AHMED):(a) and (b): In order to re-orientand
restructure the STC & MMTC in a manner
consistent with a liberalised economy and a
competitive envionment aconsultantwas ap-
pointed by the Government on6.4.19983to make
appropriate recommendations in this regard.
The Corporationsthemselves are alsointhe
process of formulation and implementing Plans
andstrategies to adapt tothe currentenviron-
ment.

{Translation]
Licences for Non-Banking Activities
6576. SHRIMATI SUMITRAMAHAJUAN:
Will the Minister of FINANCE be pleased to

state:

(a) whetherthe reserve Bank of India has
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issuad icense for non=baniang inancial activi-
ties dunngthe lastthree years,

(b) ¢ so, the numberotlicense issuedtill
date,

{(c) whether all the mstitutions having
keensefornon-bankngfinancial activites are
engagedn non-banking actvities, and

(d)tnot, the acton taken againstthem?

THEMINISTEROQF STATEINTHEMIN
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRARAHMED) (a)
Reserve Bank of incha (RBI) have reportedthat
nolhcensesissuedby themto anycompanyfor
undertalong non-banlangfinancial actvibes RBI
onlyregulates the depostacceptance actviies
ofnon-bankung inancial companies

(b)to{d) Donotanse

Foreign Trade Through Sea

6577 SHRIMATIBHAVNA CHIKHALTA
Willthe Minister of SURFACE TRANSPORT

bepleasedtosiate

(a) whether the share of foreign shipping
. compames in the foreign trade of India1s In
. creasingdespite world-wide recession in the
shipping ndustry whereas the share of Inchan
companiesis stagnant,

(b) thetotal value of trade conductedby
Indsathrough sea dunng 1991-92 andthe share
of foreign and Indian companiesinthis frade
separately,

(c) whether the Government have taken
any concrete steps to assist Indian shipping
industry so that ts share in foreign trade 1s
increased, and

{d)if so,the details thereof?

THE MINISTER OF STATE OF THE
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MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER) {(a) The share of
India’s overseas trade s stagnant ataround
36% dunngthelastthree years Theforegnine
shares also stagnant at about 64%

(b) the total volume of India’s overseas
trade forthe year 1991-92was 110 07 Mition
tonnes andthe shares of indsan andforesgn imes
were 35 P%and 64 1%, respectively

(c)and (d) Yes, Sir Governmenthave
taken vanous steps to assist the Indian
Shipping Industry These includes

1 Automatic approvalis nowgivenfor

1)  acquistionotalicategones of ships
exceptcrudebankers andOSVs by

pnvate Shwp owning Companies

u)  saleoishpsiorfurthertrading/scrap-
pingto acompany with-ifinciaor
abroad

m) acqusihonof ship fromanindian
Shipyard, and

tv) acquishonforreplacementtonnage

2 Shippingcompanies have been al-
lowedto retainsale proceedsofther ships
abroa ands utiise themfor fresh acquisition

3 Shppingcompaneshavebeengven
freedom to time charter out Indian ships to

foreign shipping comparues

4  Shipping companies are allowedto
acquire vessels through bare boat charter-
cum-dermise method

5. Quarterly Block Allocation Scheme
forrepairof stupshasbeen dispensed with
entirelyand Reserve Bank of Indianow releases
foreign  exchange torchip repair/dry docking
andsparesforimported capital goods without
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any value limit.

6. Freightcharges onaccountof move-
ment of fertilizer and petroleum products are
now allowedto be paidin convertible currency
onparwith other communities.

Trade Relations with Maldives.

6578. SHRI RAM SINGH KASHWAN: Will
the Minister of COMMERCE be pleased to
state:

(a) whetherMaldives have offered India to
extend assistance inthe form of capital invest-
mentinthe agriculture andmedicalfields andfor
setting up of jointventures;

(b)whetheranyagreementhasbeensigned
between the two countries for extending co-
operationin severaipress; and

(c) ' so, the details thereof;

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONAND
MINISTEROF STATE INTHE MINISTRY OF
COMMERCE (SHRI KAMALUDDIN
AHMED):(a) No, Sir.

(b)and(c): Anagreement oneconomicand
technical cooperationbetweenthetwo countries
wassignedin February, 1986 whichprovidedfor
settingup of a Joint Commission. Thiscameinto
force from November, 1986.

Sofartwo meetings of the Joint Commis-
sion have been held. Under the terms of the
agreedminutes of thesemeetings, assistance
to Govemment of Maldives is beingextendedin
vanous field like Meteorology, mangrove culti-
vation accidentinvestgation, testing of aviation
fuel, manpower resource development etc. A
hospitalnamed Indira Gandhi Memorial Hospi-
tal is also being constructed in Maldives by
India.
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Health Facilities to Tea Workers:

6579. SHRIPROBIN DEKA: Willthe Min-
isterof LABOURbe pleasedtostate:;

(a)thenumberofworkersworkinginthetea
granden of Assam; and

(b)the steps taken by the Govermmentto
provide proper health and Medical facilities to
these workers?

THEDEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR): (a) As
per information fumished by Government of
Assam. 6.914lakhworkers approximately were
workingintheteagardens of Assamason31st
December, 1990.

(b) The Piantation Labour Act, 195t andthe
Rules madethereundercontain provisions for
healthand medicalfacilities tobe providedtotea
garden workers. Apartfromthis, grants-in-aid
are released by the Government of Assamto
various Labour Organisations, Community
Centres and Assam Tea Employees Wellare
Boardfor the welfare of tea garden workers.

Vacant Posts of Chairman Deputy
ChairmaninPort Trusts

6580. SHRIGEORGE FERNANDES: Wil
the Minister of SURFACE TRANSPORT be
pleasedtostate.

{a) Whether a number of Port Trusts are
without Charrmanor Deputy Chairmanforalong
time now,

(b)if so, the reasons therefor; and

{c)the stepstakento makethese appoint-
ments atthe earliest?
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THEMINISTEROF STATE OF THEMIN-

ISTRY OF SURFACE TRANSPORT (SHRI

JAGDISH TYTLERY):(a)to(c): Detads of vacan-
cies areshown as under:-

Nameofthepostlymgvacant  Reasonsforvacancy

Chairman

Jd NewMangalore port Trust

Deputy Chairman

1 Paradip Port Trust

2 Madras Port Trust

Thepostislyingvacantonthedirection
of the Kamataka High Court

lyingvacantconsequentuponthe
retirementofthe earlierincumbent

lying vacantas the person selected for
appointmenthas not reported

In allthe cases, action has been inttiated to fill the vacancies atan early date

Implementation of Jute Packing
Order

6581 SHRISANAT KUMARMANDAL
Wilithe Minister of Textiles be pleasedto state

(a) whetherdesptte the recommendations
ofahigh-powercommittee regarding usage of
jutobags by cementandfertiizercomparniesin
orderto affordrelieftojute growers and industry,
the use of jute bags forpackagingcement and
fertihzers has drastically come down n the
recentmonths,

(b) fso, whetherthe fertiizers and cement
units have notadheredto the provisions of the
order and usedsyntheticbagsinstead, and

(c)ifso,themeasurestakenbythe Govemn-
mentto strictly enforce the existing Jute reser-
vation Order? \

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VENKAT
SWAMY) (a)to (c) The wires of the Jute
packagingMatenals (Compulsory Usein pack-
ing Commodities) Act, 1987 has been chal-
tenged inthe supreme Courtwhere the matte is

subjudice TheSupreme Courthasadvisedthe
Govemnmentnottotake any achonto thedetn-
ment of the petitioners till the disposal of the
case

Additional Berth at Visakhapatnam

6582 SHRIM V V,§ MURTHY Wilithe
Murusterof SURFACE TRANSPORT bepleased
tostate

(a) whether the Government propose to
constructa berth at Visakhapatnam port to
handlemportof Liquid Petroleum Gas (LPG)to
enable HPCL to carry the LPG through pipe-
hnes,and

(b) ifso, the details thereot?

THEMINISTEROF STATE OF THE MiIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISH TYTLER) (a) and (b) The
Visakhapatnam Port Trust propose toconstruct
a jetty for handingLPG inthe Outer Harbour
at Visakhapatnam Port at an estimatedcostof
Rs 2133lakhssubject toapproval ofthe Scheme
by Govemment
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Additional Financial Assistanceto
Orissa.

6583 SHRI GOPINATH GAJAPATHI
Will the Minister of FINANCE be pleased to
stae

(a) whetherthe GovemmentofOnssahas
requested the Government to give addiional,
financial assistancefor the newly created chs-
tncts inthe State, and

{b)  s0, the amount sanctioned by the
Union Govemmentiothe State”

THE MINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE (SHRI MYV
CHANDRASHEKHARAMURTHY)

{a)No, Sir
(b) Does notarise
Opening of Banks Abroad

6584 SHRI MULLAPPALLY
RAMACHANDRAN Will the Minister of Fi
NANCE bepleasedto state

{a) whether some apphcations from
nationalisedbank are pendingbeforethe Re-
cessive bank of India for opening branches
abroad and

(b) itso thedetailsthereof endthe places
where suchbranchesare proposedtobe opened
Lytherespective banks?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN
TARY AFFAIRS(DR ABRAR AHMED)

(a)and(b) BankofBarodahavereported
that they have soughtpemussionfrom Reserve
Bank of India for opening of new branches’
conversionoftagencees intofullflcdgedbranches
mFiy Mauntius and UAE Besides application
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of State Bank of Indha for opening abranch in
Bangladesh s also pencing with Reserve Bank
ofincka

Undp Aided Jute Projects

6585 SHRI CHITTABASU WilitheMin-
wsterof TEXTILES be pleasedtostate

(a) the details of nstitutions involved in
UNDP Projects regarding Researchand Devel-
opment in the field ot jute undertaken in th
country, and

(b)the progress of implementationofthese
projects?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G VENKAT
SWAMY) (a) and (b) As many as 20 Institu-
tions have beenidentified to participate inthe
implementation of the national Programme for
the development of the jute sector wvith UNDP
assistance TheProzects sanctionedunderthis
programme are in different stages of implemen-
tation Itistooearlyto make an assessment of
theirprogress

Bonded Labour

6586 SHRI LOKANATH
CHOUDHURY
SHRI MANIKRAO HODLYA
GAVIT
SHRIC SREEN!VAASAN

Will the Minister of LABOUR be pleasedto
state

{a)whetherthe attention of the Government
hasbeendrawntothe factthatmany ~fthefreed
bonded labourers have slippedbac kinto bond
age due totheinadequate rehablitation

(b) if so the detaills and reaction of the
Govemmentthereto

(c) the amount aliocated during each ot the
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lastthiee years forthe rehabiitation of bonded
labour, state-wise, and

(d)the amount actually spentby eachstate
for this purpose?

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
{SHRIPABAN SINGH GHATOWAR,) (a)and
{d) In the Report of the working Group on
Developmentand Welfare of Scheduled Castes
dunngthe Eightfive Year Plan 1990-95 some
instances of freed bonded labourgoing backto
their masters because of lack of rehabilitation
programmes havebeenreported The Govern
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ment have directed the State Governmentto
streamiine the rehabiitationproceedures norder
tognsure simultaneous release and rehabiita-
&f bondedlabour

(c) and (d) An amount of Rs 306 lakhs,
Rs 346 26lakhsand Rs 190 lakhs was allo-
cated undera Centrally Sponsored Scheme for
the rehabiitaton otbondediabour dunngthe last
three years Allocations are not made State-
wise Disbursement are made onthe basis of
reimbursementclaims raised by the State Gov-
ernments The Central Share of assistance
releasedtothe State inthe saidpenodisgiven
below -

State 1990-91 1991-92 1992-93

Andhra Pradesh - 2660

Bihar 6550 328 112

MadhyaPradesh 023 -

Onssa 3429 - -

Rajasthan - . 567
Total 10002 328 4339

Loans by Private Sector from interna-
tional Markets
6587 SHRIBOLLABULLIRAMAIAH
SHRISOBHANADREESWARA
RAOVADDE

Willthe Minister of FINANCE be pleased
tostate

(a) Whetherthe Union Governmenthave
directed State Governments andfinancial insti-
tutions to guarantee the loans obtainedby the
private sector unitsfrominternational markets
and

{b)fso the details thereof?

THEMINISTEROF STATEINTHEMIN
ISTRY OF FINANCE AND MINISTER OF
STATEIN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a)
No Sir

(b)Doesnotarise

[Translation]
Grants/Subsidies to sick Units.
6588 SHRIRAMPRASAD SINGH Will
the MINISTER OF FINANCE be pleased to
state

(a) the number ot sick industnes towhich
lans and grants subsidies have beenprovided
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duningthe lastthree years

(b) the number of industrics closed down
amongthemandthe numberof industnes among
them which are onthe veige of closure, and

{c)thestepstakenorproposedtobetaken
bythe Govemmentto ensurethat the bank credit
ismade available tothe genuine sick industnes
anditis not misutihsed?
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THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEIN THEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a)
The Reserve Bank of India (RBI) has reported
thatthe total numberofsick ands reakindustries
{SSlandNon-SSl)and theamount ofloans and
grants/subsidies provided during the lastthree
Years for which data has been compiled s as
follows

Ason No of Units Qutstanding Bank Credit
(As incrores)

Sept 1989 188622 8683 83

March 1990 221097 9352 53

March 1991 223809 10767 92

(b) Thenumberofindustnescloseddown
asonSeptember 1989 March 1990an  larch
1991 (Latest available) was 590 600 as 603
respectively Information on the number ot
industnes which are onthe verge of closure in
notmaintainedby RBI

{c) Detalled guidelines have beenissued
by RBIregardingformulation andlamentation of
rehabikhiation packages in respectof sickand
weak units considered potentially viable Reha-
hilitation packages provide forfunding of exist-
ngdues of banks andfinancial institutions with
extendedpenodofrepaymentthereotinaphased
manner Iinterestconcessions grant of fresh
termloans as also fresh workingcapitatfacili-
ties Asregards Non-SSisick ndustrialcompa-
nies including public sector undertakings, the
boardfor industnal and Financial Reconstruc-
tion (BIFR) set up under the sick Industnal
Companies (Special Provisions) Act, 19851s
adequately empoweredto take necessary ac
tion forthe determination of preventive amelio-
rative remedial andothermeasures RBlisalso
monitoring closely the performance ofbanks in
extendingcreditto sick and weak units inrela-

tiontothe guidelines issuedby it to commercial
bank
Inter-State Bus Service

6589 SHR! GOVINDA CHANDRA
MUNDA WilitheMinisterof SURFACE TRANS-
PORT be pleasedtostate

(a) whetherthe government proposedto
issue permit of new routs from Delhito other
states duringthe currentyear,

(b) ¥ so.the numberthereof,

(c)the details of each route along withthe
States, and

(d) the time by which buses are likely to
start plyingontheseroutes?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISH TYTLER) (a) Governmentis pro-
posing totake up with the Delhi Administration
thessue of permitsfornew routes from Delhito
otherstates duringthe currentvear
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fe):As, andwhen any instance of FERA

violation comes tothe notice, the Directorate of
Enforoemenﬂakes appropriate action (includ-

" ingarest, penalty, presecutionunderthe provi-
sions of FERA and alsopreventive detentionin
suitable cases under Conservation of Foreign
Exchange and Prevention of smuggling activi-

“ties Act.

Report of Advisory Committee on
Deciarationof Goa As Free Trade AREA.

6591. SHRIRAM KAPSE: Willthe Minis-
ter of COMMERCE be pleasedto refertothe
reply given onJuly 10, 1992to Unstirred Ques-
tion No. 437 and State:

(a) whether the scrutiny of report of the
Advisory Cormmittee has beencompletedby
now;

(b)itso, the details thereof;
{c)if not, thereasons therefcl:r; and

_ (d)thetime whichthe decision is likety to
betaken?

" THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL. SUPPLIES. CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRI KAMALUDDIN
AHMED):(a) to (d): The inter-Ministerial and
inter-Governmentalconsultationonthe reportof
thu Advisory Committee on Free Portare atan
advancedstagebutnotime frame canatpresent
beindicated within whichadicision is likely be
taken,

[Transiation]
 Subsitly andLoanFaciitiesto
RubberCultivations,

6582 ' SHRIMATISHEELA GAUTAM:
SHRIRAJESHKUMAR:

' APRIL23,1003
Wil the Mmlster of 00MMERCE ba, :
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pleasedwsta!e
{a)whetherthe Govemment h‘avs received:

anytepresentation fromtherubbercultivatorsto |
increase the amount of subsidy andfimitof ioan

andto continue subsidy onintarest,

{b)if so, the reaction of the Government
thereto;

(c)Whetherthecostof cultivationof rubber
hasincreasedseveraltimes: and

(d)itso, the stepsbeingtaken ioensurethat
growers getremunerative prices?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRI KAMALUDDIN
AHMED):(a) The Boardhas receivedrepresen-
tation and demand from Rubber cultivators to
increase the quantum ot plantinggrantincom-
mensurate withthe increase in cost of cultiva-
tion of Rubberandto continue interest subsidy
onthe extendedby the financial institutions.

(b) While the proposai to enhance the ex-
istingfinancial assistance from Rs. 5000/- to Rs.

, 8000/-perhectare s beingprocessed, ithas not

been found possible {o continue the interest
subsidy on-the loan under refinance from
NABARD. However, to partially compensate
this, itis proposedtocontinue subsidised supply
ofcertain estateinputs.

{c) Yes, Sir. The cost of cuitivation for
rubberhasincreasedby 15% duringthelastone
yearhavingescalatedfrom Rs. 40,0001046,000/

{d) The rubber growers are getting remu- -
nerativa prices. The Gowt. of India is making
paﬁodtcmviewofthecos!ofpmduﬂionand
fixing bench mark price for AMA-4 rubber is
mza 45purlq Pﬁoomwoﬂmm
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alsoundertakenwhenthemarketpnee of rubber
goes beiow the bench mark prices so as to
ensure remunerative pnceto the growers

Hike inFares of Local Busesin Dethi

6593 SHRIMADAN LALKHURANA
SHRI RAJENDRA KUMAR
SHARMA

Will the Mimster of SURFACE TRANS
PORT bepleasedtostate

{a) whethertheredine bus operatorshave
demandedthe increasemthefare rates in Defty

(b)f so, the reaction ofthe Government
thereto,

(c) whetherthe redine bus operators have
threatened to withdraw their bus services in
casefare rates are not increased and

{d) ¢ so, the measures taken by the
Govemmentmtius regard?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHR!
JAGDISH TYTLER) (a) to (d) Rediine bus
operatorshavemadedemandforincrease mthe
fare ratesn Delhiandhave alsothreatenedto
withdraw thesr bus services in case the fare
rates are notmcreased The Government of
National Capstal Termtory of Delhiare exammn-
ingthe demands
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Workshed-cum-Housing Schemefor
Weavers

6504 SHRISYED SHAHABUDDIN Wil
theMinisterof TEXTILE bepleasedtoREPLY
GIVENON March24 1893tostarreaquestion
No 413 andstate

(a)thenumberof worksheds andworkshed-
cum Houses constructed under the revised
Workshed cum Housingscheme sinceitsin
ception Year-wiseandstate-wise

(b) the number of weavers coveredby the
Thrift Fund Schemeason Apni1 1993 State
wise withthe percentage of potentialbeneficia-
nes covered ineach state

(c) whetherthe Group Insurance schemes
and Health packagescheme whichhave been
newly mtroducedhave comemtooperation and

(d)#f so the numberof weaversconsered
undereachsehemeuptomarch31 1993state-
wise?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES(SHR!I G VENKAT
SWAMY) (a) The Government of india mtro-
duceda revised Worshedcum-HousingScheme
forHandloomWeavers fromthe Year1991-92

The following number of Worksheds/
House-cum-worksheds have been sanctioned
to various state Govemment shown against
each underthe revisedscheme -

SNo  NameoftheState 1991-%2 1992-93,
1 AncivaPradesh 162 .
2 Assam 1145 1000
a Siher - 500
4 Hamachal Pradesh 500 280
5 Kamnoteica 068 431
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SNo  NameoftheState 199122 190290
6 Kerala . o1
7 Mizoram ) -
8 Onssa 1000 1500
a Trpura . 100
10 TamiNadu . 600
11 UtarPradesh - 2250
12 WestBengal 800 .

(b) Sofarthe following number of weavers have been covered by vanous state Government/
UTsunderthe Thrift Fund Scheme for Handioom Weavers -

SNo  Nameofthe StaleATs No ofweavers covered (Curnulative)
1 Andhra Pradesh ) 16725
2 Assam 3435
3 Bihar 8055
4 Delty 530
5 Guarat 1139
8 Hnmacha}Pradash 150
7 Jammu & Kashmir 1000
8 Kamataka 4322
9 Kerala 243
1 MadhyaPradesh 1783
LI Maharashtra 953
‘. \Onssa $7000

1 Rajasthan 438




. 201" WhnenAnswers . VAISAKHAS, 1915 (SAKA) 7 WtitenAnswers 22

SNo. - NameoftheStaeUTs .~ No.ofweavers covered (Cumulativs)

.  Tiewa o '

& TemiNew . 121318

16 uuamauash . - .2'34‘10.‘_._

” WestBengal - : -‘11517

NoState-wisetargetfor coveringweavers (dywmlmnassanﬁm

under Thiitfundschemeisfixed, The participa- central assisatnce to various State Govern-
tionof weaversinthescheme dependsontheir©  mentsforcoveringthe weavers shownagainst

inclination to avail thefacility, ) eachstaleunderGroup Insuance Scheme and
(c) Yes, Sir, ' HealhPackage SchermeuptoMarch 31, 1993~
1. _érotplmummoSdnme ) '
SNo. Nameofthe State . No.olweaversCovered = --
1. AndwaPradesh - 35000 |
3 TemiNedw ~ . N3G
4 UtarPradesh T 10000

T2 HealhpackageScheme  Fundsreleasedby  No.olweavers
' S.NoNameoftheState  Govemmentoiindia lkelytobenefit

R  (Rs.iniakhs)
4 Aeam 4785 e |
"2 i eg7 Ta00

;a' Karale. _ 4380 2000

&' MedyoPrsesh s 1650
50nssa a0 . 2000
6 TamiNeds .24 a0

7. UnarPradesh . 192278 16200
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E8i Schemein Kerala

65986 SHRITHAYIL JOHN ANJALOSE
Will the Miruster of LABOUR be pleased to
slate

(a)the numberof memberscoveredunder
Employees State Insurance SchemeinKerala
ason December 1992 and theiryearly contribu-
tion for the last t‘hree years vis-a-vis yearly
expenditure onservices providedtothem

(bywhetherthe Govemmentareawarethat
thepresentfacilities are inadequate andcause
inconvenience toemployees

APRIL 23, 1893
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(c)whetherthe Govemment have revived
anyreprasentaboninthis regard, and

(d)ifso, the stepstakenby the Govermment
thereon?

THEDEPUTYMINISTERINTHE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRIPABAN SINGH GHATOWAR) (a) As
on31 12 1992, there were about 3 13 lakhs
employees covered under the ES| scheme in
Kerala Theyearly contrbution andexpenditure
onservices providedtothe insured personsin
Kerala dunngthe lastthree years is as given
below

Year Contnbution income Expenditure on Services
(Rs inlakhs) provided(Rs inlakhs)

1989-90 116860 1506 60

1980-91 1176 40 1376 90

1991-92 1086 10 211230

(b) to (d) The existing ES! facihties for
providing cash and medicalbenefits to the in-
suredpersons in Kerala are generally satisfac-
tory However the havebeensomecomplaints
about non-availability of medicines and inad-
equate medical services to the beneficiaries
Sincethe administrationof medical careunder
the ESI Scheme s the statutory responsibility
ofthestate Govemmentthesecomplaintshave
beenbroughttothe notice of the Govemmentof
Kerala for taking surtable remedial action

[Translation]
Recovery of Bank Loan in Gujarat

6597 SHRIN J RATHVA Wilithe Minis-
terof Finance bepleasedto state

nationalised banks intribal areas of Gujaratis
less as comparedto other States

(b)fso the reasonstherefor and

(c)thepercentage of lone recoveredtheren
dunngthe lasttwo Years?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRARAHMED) (a)to
{c) Thedatareportingsystemdoesnotgenerate
the information within a State in the manner
askadfor However, thepercentage of recovery
to demand of Direct Agricultural Advance of
Pubhic Sector Banks in Gujaratin comparson
to All Incka average as on June 1880 andJune

(a) whether repayment of loan of 191 (Latestavailable)s given below
Percentage of Recovery to demand
June 1990 June 1991

Gujarat 480 581

Allincha 488 591
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Assistanceto Primary Weaving
Cooperative Societies

6598 SHRIPROBINDEKA Wilithe Min-
ister of TEXTILES be pleasedto state

(a)thedetails of the proposals submittedby
the Govemmentof Assamforthe share Caprtal
Assistance to Primary Weaving Cooperative
Societies inthe State

(b)theactiontakenthe UnionGovemment
thereon, and

(c) the amountsanctioned/proposedto be
sanctionedtothe Stateduring 1993-94

THEMINISTEROF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRI G VENKAT
SWAMY) (a) Aproposalfor Rs 24 195lakhs
underthe scheme of foan assistance toweav-
ers for becoming members of the Primary
Weavers Cooperative Societies inthehandioom
sector ‘was racetved dunng 1992-93

(b)and(c) Asum of Rs 10 00lakhs has
beenreleasedtothe State Govemmentof Assam
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Underthe scheme of ‘Loanassistancetowsav-
ers forbecomingmembers of Pnimary weavers
Cooperative societies dunng 1992-93

NoProposalforthe Year 1993-94forloan
assistance to pnmary weavers Cooperative
societies has been received from the state
Governmentof Assam The Scheme has since
beentransferredto the state Governments

Recruiting Agents in Gujarat

6599 SHRICHANDRESH PATEL Wil
the Minister of LABOUR be pleasedto state

(a)whetheranumberof Recruting Agents
have beenregistered in Gujarat dunngthe last
threeyears, and

(b)ifso the detatls thereof?

THEDEPUTYMINISTERINTHEMINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRIPABAN SINGH GHATOWAR) (a)and
{b) Regsstraton Certificates have beenissuedto
four recrusting agent in Gujarat dunng the last
three years Their details are given in the at-
tached STATEMENT

S/ No  Regstration Name of Recruiting
Certificate Agent and Address
No andDate
1 0016851/Gu/PER/100/3/ M/s Sabio Management
3024/91 dated31 10 1991 Consultants FirstFloor,
PlotNo 412, shopping Centre,
SectorNo 20,
Gandhnagar-382020
{Gujarat)
2 001772/Guy/PER/100/21/2 M/s intemational Recrurting
293/91dated2 7 1992 14-A, Kailash Park
Services Society, Near Water Tank
Akpta, Baroda-390-020

{Gujarat)
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S8INo  Regstration Name of Fecruding
Certficate Agent and Address
No andData
3 001795'Guy/PER/1100Y/ M/s Actor Travels IstFicor
3282/92dated 14-7-1992 HimatCmemalane TowerRoad, .
HimatnagarDistnct S K
. {Guarat)
4 001877/GuyPART/2V4 M/s ShanaFatelT ravels Mahawr
3239/92dated Apartment ShopNO 8
21-12-1992 Betindshantinath Traders
Main Road Bhastan
Distnict Surat,
(Gujarat)
Promotion of Handloomsand weavers which envisages capital sup
Handicrafts in Rajasthan port to the cooperative societies

6600 SHRIMATIVASUNDHARA RAJE Will
the Ministerof TEXTILES be pleasedto state

{a) whetherthere s agreat scopetorpro-
mohnghandiooms and handicrafts inRajasthan
and

{b)itso thestepstakenbythe Government
mthis regard?

THE MINISTER OF STATE OF THE MINIS-
TRY OF TEXTILES(SHRI G VENKAT
SWAMY) (a) Yes Sir

(b) Astatement:s attached

Govemmentis mplementing anumber of
echoes forpromotion of handloomand handi
craftsin vanous states mcluding Rajasthan

Inthe handloom sector in addition tothe
exstingongoingschemesbeingimplemented
for the promotion and economic uphftment of
handioom weavers through moderationand
technological uppgration the following new
schemes have also beenundenaken

t}  Schemeformarginmoneyfordestitute

organised by the destitute weavers

1) Integrated handioom wiltage devetop-
mentscheme envisagmg a package
of faciities interms of kil upgradation
productivity etc ‘

) Projectpackage schemeprovidingfor

benefttospecficneedbased target

groups orto specificarea orto produc
tonofaspecific product and

v) Group insurance scheme providing for

msurance ol Rs 10 000/-per

handoomweaver

Inthe handicrafi sector the stepstaken by
the Governmenttopromotethe sector interaha
nclude-

1) Assistanceintraning Marketing exhi-
bitionand publicity

u)  Productadapiationanddesigndevelop
ment -
n)

Supplyof raw mtenel

v)  Requisite supporttocarpet Export Pro
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motion Council and Export Promotion
Councilfor Handicralts for Holding fairs
and exhintions,

v) Sponsonng buyer seller meets and
sales-cum-studytearnabroad, etc and

vi) Assistance for Technological

upgradation.
Tradewith Netherlands

6601 DR KRUPASINDHUBHOI Wilithe
Miruster of Commerce be pleasedtostate

(a) the areas in which Netherlands and
India have startedjoint-venture trade

(b) whetherthe investment of Netherlands
hasincreasedin indiadunng 1992-93

(c)whether some new joint ventures are
proposedtobe launcheddunng 1993 84 and

(d)ifso the areas ndetinied forthe expan-
ston of Indo-Netherlands trade?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES CONSUMER
AFFAIRS AND PUBLICDISTRIBU THONAND
MINISTEROF STATE INTHE MINISTRY OF
( OMMERCE (SHRI KAMALUDDIN
AHME D) (a) The areas of Joint Venture be-
twr en India and Netherlands uiter alia include
dawy equipments fistungtrawlers automobiie
parts waterpoll tioncontroiplants inetalsheet
fabncateditems che micals floatationand acra
tion system martin paints dredging work
software developiment garments wati he« ete

{b) Yes Sir

(e)yandid) # snotpossibirainreseethe
nurnk erof jointventures ikely tobe lunched in
1993 91 Sumeareaswithpotentalfor increased
inuu Notnerlands trade are agrcultiral and
manne products, chemycals engineelinggoods
yaments &textiles leather & lvatherproducts
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metals, artificial resins and plastics, machin-
ary, etc

Tolt Tax on NHs in Kerala

6602 PROF K V THOMAS WilitheMin-
sterof SURFACE TRANSPORT be pleasedio
state

(a) the number of bridges onthe national
highways in Kerala on which tolf tax is be'ng
collected

(b) the total toll tax collected in Kerala
duringthe lastthree years,

(c)whetherthegovemmenthave receved
by representativns to withdraw thetoll taxfrom
manonbridge Trivandrum, and

(dhif so the reaction of the Government
thereto?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER) (a) Eightnumbers

(b) Re 42399571 40

(c)and{d} Yes Sir inaccordancewiththe
Bridge Fee Rules the levy offee willcontinuetill
thetotal costotthe srdgencluding approaches
andreparrsetc hasbeenrecovered

GreentLine Bus Service
6603 SHRIB | SHARMAPREM
SHR! PRABHU DAYAL
KATHERIA

Will the Minister of SURFACE TRANS-
PORT be pleasediostate

(a) whether any assessment has been
made by the Government regarding the profit
abiiity of Grernline Bus Service beingpliedin
Deitn
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({b}ifso the detaisthereot

{c)whetherthereis any proposaltoconvert
the Green hine Bus Service into atwo tier fare
structureof Rs 2/ andRs 4/ and

(d)ifso the detaiisthereof?

THEMINISTER OF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT(SHRI
JAGDISHTYTLER) (a)and (b) Theprofitabl
ity of Green Line Bus service are regularly
reviewed by the Delhi Transport Corporation
and existing services stopped/reduced/modi
hed andnew routes openedasthecase maybe
Inview of the heavy overhead expenditure ot
DTC the GreenLineservicesare notaprofitable

proposition
{c) No Sir
(d) Does notanse inview of (c) above
indo-China Economic Cooperation

6604 KUMARI PUSHPA DEVI SINGH
Wilithe Minister of COMMFERCE be pleasedto
state

(a)whether talks have beenheld recently
between India and China to improve and
strengthenthe economicrelations betweenthe
two countrnies

.

(b} so the details thereof and
(c)theachievements made inthisregard?

THEMINISTEROF STATE INTHEMIN
ISTRY OF CIVIL. SUPPLIES CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRYOF
COMMERCE (SHRI KAMALUDDIN
AHMED) (a) to (¢} Fourth session of india-
Chinajomt Group on economic relations and
trade scienceandtechnaologywasheldnBeyng
komJanuary4 5 1993 Bothsidesreviewedthe
developmentoteconomiccooperationbetween
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thetwocountnes and agreedto further explore
the possibility of cooperation in the following
areas

1 Todentity specific technotogy for
transfer betweenthetwocountnesas
well as the third country jointly

2  Graterattentionfordevelopment of
consultancyservices forundertaking
projects onturnkey basis as well as
through exchange of Engineers to
give addedimpetustoongongactivi
lies

3 Tohaveeconomiccooperationinthe
areas of iron ore mining rallways
electricalpower communication ron
andsteelprocessing computer soft
waredevelopmentandtechnology for
papermaking

4  Toparticipate intenderforprojectsto
be financed by World Bank Asian
Development Bank or any other inter
nationaifinancial Organisationines
thercountry

5  And to explore the possibilities of
estabhshingjoint ventures andjointly
contracting the projects n the third
country

It1s perhaps too early to expect concrete
results

GoldenHandshake SchemeinDTC

6605 SHRI SANAT KUMAR MANDAL
Wiltthe Minister of SURFACE TRANSPORT
be pleasedto state

(a) whather the Delhi transport
Corporation(DTC) has introduced anmnovative
proft onented incentive schemeforworkersin
bidiotumeachondfits depotintoanindependent
profitcentre
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{b) ifso, the experience gainedthereby;

(c) the number of employees who have
sought retirement under golden handshake
scheme; and

(d) the estimated expenditure involvedin
this golden handshake scheme andthe number
ol depots to be shutdown andstaff proposedto
beretrenched?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT(SHRI
JAGDISHTYTLER):(a): Yes, Sir.

(b): Asthescheme wasintroduced onlyin
January, 1993, it is too early to assess the
resuits.

(c): Thereisno Goldenhandshake scheme
butthe normal voluntary retirementscheme is
noperationinDTC. Upto 15-4-93, 3787 employ-
ees of DTC have sought voluntary retirement
underthisscheme.

{d): Totalamount of Rs. 90 crores s esti-
matediobe spent this year underthe voluntary
retirement scheme. it is not possible at this
stagetoindicate whether any depots wouldbe
shutdownas wellas the total numberof staff that
would avail of the scheme.

CommercialBanks
6606. SHRIMATISHEELAGAUTAM:
SHRI TEJ NARAYAN SINGH:
SHRI RAJESH KUMAR:

Willthe Minister of FINANCE be pleased
tostate:

{a) whethersome commercial banks have
beentfacingscarcity of resources forsometime;

(b) if so, the detalls of those commercial
banks:

(c) since when these banks are facing
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scarcity of tesources; and

(d) the steps propossdtobetakenbythe
Governmentinthis regard?

THEMINISTER OF STATEIN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEIN THEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRARAHMED):(a)t»
(c): Reserve Bankof India (RB!) have reported
thatsome banks with over extended credit po-
sitions have faced difficulties inthis regard. ftis
notinthe public interest to disclosethe names
of suchbanks.

(d): RBl have also reportedthatthe statu-
tory Liguidity Ratio and Cash reserve Ratio
requwements of banks are being reducedina
phasedmanner. The reductonmthesereserve
requirements would augment the lendable re-
sources of banks and facilitate signficant in-
creaseinthe fiow ofbank credittothe productive
sectors oftheeconomy. -

LIC Agents

6607. SHRIMADAN LAL KHURANA: Wil
the Minister of FINANCE be pleasedto state:

{a) the condsions iaid down for appomt-
mentof agents otthe Life insurance Corporation
of India(LIC);

(b) whether anumber of educated unem-

ployed youths who have takenthe LIC agency,
havefaledtoachmve thetargetfixedby the LIC;

(c)ifso, whether the Govemmentpropose
to relax the condibons inthis regard; and

() of so, the details thereof ?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED):(a)
and{b): Theappointmentot agents s made as
per the provisions contained in LIC (Agenis)
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Rules, 1972. These mles prescrlbe the mini-

mumamountofbusinesstobe brought inbyan

Agent. Therehavebeencas&ewheremeagency

hadtobeterminated onaccountofnon-fulfilment

ofthe minimum business requirements.

(c): Since the targets of Businesstobe

“achievedby the Agents have beenkept atthe
mmlmum itis not proposedto relax the condi-
tionsin this regard.

(d): Doesnotarise.

Prices charged by Multinationals and Big
Companies

6608. SHRI RAJNATH SONKAR

SHASTRI: Will the Minister of FINANCE be
pleasedtostate: )

(a) whetherthe governmenthave received
complaints that multinationals and bigcompa-
nies are over-charging the peopie of Delhi of
their products in the name of maintaining uni-
form prices all over the country;

(b)ifso, the details thereof; and

- (c) the steps beingtaken by the Govern-

mentto prevent such activities in future?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
and (b). Nosuch specificcomplaints have been
received by the Ministry of Finance.

* {c) Multinationals and bigcompanies gen-
efally selibranded products whose prices are
generally keptuniform between various regions
by evenly spreading the distribution costs. Uni-
formity inprices of branded productsisregarded
usefulasitoffsets the disadvantages of higher
transport costs that a consumer in a remote
location would otherwise have to pay.
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‘[ Translation] i -

Central Cooperative Banks
6609. SHRI N.Jj RATHVA: Willthe Minis-
terof FINANCE be pleasedto state:.

(a) whethermostofthe Central Co-opera-
tive banks, like the Co-operative Societies/

‘Rural Development Banks are passingthrough

financial crisis due to delay in providing com-

‘pensationby NABARD;

(b) if so, the details th« reof during the last
threeyears; and

(c) the steps taken by the Union Govern-
mentinthisregard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)to
(c). Presumably, the Hon’ble Memberis refer-
ringtothedelayin releasingthe balance amount
tothe Cooperatives and Regional Ruralbanks
under the Agricultural and Rural Debt Relief

(ARDR) Scheme, 1990. Government formu-

lated the ARDR Schemes for providing debt
reliefto selected category borrowers of public
sectorbanks and Regional Ruralbanks (RRBS)
who complied with eligibility criteria prescribed
underthescheme. The State Governmentalso
formulated their own schemes forborrowers of
cooperatives. While the debt relief given by the

" publicsectorbanks and RRBs weretobe fuliy

reimbursed by the Central Government, under
the State Scheme the burden of providing c'ebt
relief was to be shared between Central and
State Governments ona 50:50 basis. Loans to
State Cooperatives and State land Develop-
mentbankstothe extentof 50 percentofthe debt
relief provided by themare beingdisbursed by
National Bank for Agriculture and Rural Devel-
opment (NABARD). :

Underthe ARDR Scheme, 1990the District
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Minimum Wages for Plantation Labour

6611 SHRIMATISHEEJA
GAUTAM
SHRIRAJESHKUMAR

Wilithe Ministerof LABOUR be pleasedto
state

(a) the rates of wages being givento plan
tation workers by vanous States at present
State-wise,

(b) thedate onwhichthe rates of minimum
wages of the plantation workers were revised
and

(c)the stepstakenbythe Governmentfor
revising the minimum wages of plantationwork
ers?

THEDEPUTYMINISTERIN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHR!I PABAN SINGH GHATOWAR) (a) to
(c) Informationic »engcollected and willbe faid
onthe Tableotthe House

[Enghsh)
Criteria for Fixing Insurance Premium

6612 SHRIM ADANLAL KHURANA Wili
the Minister of FINANCE be pleasedtostate

(a) whetherthe Life insurance Corporation
ofindiaandthe GeneralInsurance Corporation
of India chargethe tugh insurance premwum{from
theircustomers without any basis because of
theirmonopoly inthe business

(b)ifso, the cnteria adopted by the above
insurance companies tofix the premium, and

(c)the stepstakenorproposedtobetaken
bythe Govemmentto provide insurancecover
to the people ateconomical rates and also to
provide competitors for the above insurance

companies?
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THEMINISTEROF STATEINTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRAR AHMED) (a)
and(b) Nosir Inthecase ofthe Life insurance
business, premium rates are actuanally calcu-
latedtaking into account the rate of mortaltty of
the class of ives insured, rate of interest and
nsurance expenses Inthe case ofthe General
Insurancebusiness astatutorybody calledthe
Tanff Advisory Committee’, setup under the
InsuranceAct 1938 controls andrequlates the
rates advantages terms andconditions that
may be offeredby the insurers, whichare bing-
ingonthem

{c) Witha view to reforming the msurance
industry by creating amore competitive envt-
ronment aHigh Powered Committee hasbeen
appointed whichis expected to submitits rec-
ommendations within sixmonths

Policy for Non-Viable Small Scale Units

6613 SHRIGEORGE FERNANDES Wil
the Minister of FINANCE be pleasedtostate

(a) whether a Committee set up by the
Reservebankofindia has suggestedapolicy for
non-viable small scale units envisaging a“one
time settiement of their dues to commercial
banks and

(b) fso the details thereot?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEIN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR ABRARAHEMED) (a)
No, sir

(b) Doesnotanse

Setting up of Silk Yarn Bank in Guwahati

6614 SHRI PROBINDEKA. Willthe Min-
ister of TEXTILES be pleasedtostate

(a) whetherthe Govemmentof Assamhas
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submitted any proposal to the Union Govern-
ment for setting up of a Sikk Yam Bank in
Guwahat,

({b) it so, the details thereot and

(c)the action taken by the Union Govern-
mentthereon?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRi G VENKAT
SWAMY) (a)to(c) Apropcsalwas received
from Assam Apex Weavers and Artisan Coop-
erative Federation Ltd (ARTFED) for provision
of 45 000 Kgs of different varieties of Silk Yarn
worthRs 8 15croresunderthe scheme The
Government of India has notreleased anyfund
tothe State Government of Assam duetonon
clearance of proceduralformalities necessary
forthe scheme

Loan from Belgium

6615 SHRIMATI VASUNDH: R RAJE
Will the Minister of FINANCE be pleased to
state

(a) whether aloan pact has been signed
between Indiaand Belgum

(b)ifso the amount of loanexpectedtobe
obtained from Belgium underthe pactandthe
rate of interesttobe chargedthereon and

(c)theprojects/programmes onwhich the
auvoveloan 1s proposedtobe spent?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY, AFFAIRS (DR ABRARAHEMED) (a)
Yes, Sir

(b) Afinancial assistance loan of BFr250
million wil be provided by the Belgium Govern-
ment Theloanisinterestiree

(c) The loan amount will be used for the
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purchase of Belgian capital goods or industrial
equipmentandservices relatedthereto

Actionagainstindiaunder Super 301

6616 SHRISANATKUIMARMANDAL
Willithe Ministerof COMMERCE be pleasedto
state

(a) whether the U S Admunistration on
Apnl 1 1993 set the process In motion for
invoking special and Super 301 trade laws
against Indiaby accusing it of unfairtrade prac-
tices resulting in loss of business for Indian
exporters

{b) whether as a result of this India stands
indangerofbeingputonthe Super301 watchhst,

(c) if so the “untair trade practices” for
which India has been accused, and

(d) the reaction of the Governmentto this
threatenedaction under Super301?

THEMINISTEROF 5 TATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS ANDPUBLIC DISTRIBUTIONAND
MINISTEROF STATEINTHEMINISTRY CF
COMMERCE (SHRIKAMALUDDIN AHEMD)
(a)to(d) The Office ofthe United States Trade
Representative released its annual reporton
Foreign Trade Barners on 31stMarch, 1993
Thechapter on india alleges weak intellectual
property protection, particularty on patents and
barrniers inthe area of trade in goods and ser-
vices

India does nothave any unfartrade prac-
tices Ithasbeenthe consistent policy of Gov-
emmentthat there shoukdnotbe unilateraljudg-
mentoractionontrade matters andthatthese
should be resolved multiateraly

Discussions With World Bank/IMF Team

6617 SHRIGEORGE FERNANDES
SHRI GURUDAS KAMAT
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{Interrupticns)

SHRINITISHKUMAR (Barh) Mr Speaker
Sir through you | would like to attract the
attention of the House towardsthe cnsisbeing
facedbyfarmersin Pondicherry Adulterationof
Saltinfertiisers particularly inpotashfertlisre
has come tolighttheie Saltis avuiteratedin
potashtertlisre andthatisbeginsoldthere With
theresultcropsin 18 000 hectares ofland have
beenruned The mainagentordistribulorof
Indian Potash Limited 1s Murugan
Agency  (Interruptions) Thatagencyisthe
whole saledealerofl P L Theagencywhichis
situated in Vellore has its own plant of mixing
andblending Bothareatoneplace Thisagency
controls the whole sale trade of fertiisers Itis
behevedthatadulterationofsaltinpotashfertiiser
has beendownbythiscompany Thereis hue
and cry in Pondicherry over this issue This
issuehasbeenrarsedinthe Legisiative Assem
blyalso Thepeoplearestagindemonstrations
andstopping railway traffic Thisissue s being
raised there by the Opposition also The adul-
teration of saltinpotashis beginhushedup The
State Minister of Pondicherryisincollusion as
the agency belongstohisfamily Heishidingthe
facts and givingprotection Throughyou would
like to request the Central Government and the
hon Agriculture Ministerwhois sitting here to
look into the matter personally as it relates to
safeguarding the interests of larmers ifitisa
fact then compensation should be gven to
farmers Theagency responsibleforitshouldbe
cancelledsincethe| P L 1sunderthe junsdic
tionofthe Government Actionshouldbetaken
aganstthe personresponsible forit however
bigtheymaybe IftheisaMinister heshouldhe
removed TheC B | shouldlookintothe entire
matter

SHRIBRIJBHUSHAN SHARAN SINGH
(Gonda) Sir on8thmormingiwasarrestedby
the C B | atmy residence inconnectonwiththe
issue relatngtodisputedstructure in Ayodhya
I have nothing to say againstmy arrest Sn at
thetime Iwas arrested theliewasalicensednfle
withme |couldnot show the hcence berause it
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was atmy native village whichis at a distance
of lour kilometers from my residence In
Nawabgan) |subrmitted tinwrting on my letter
padio Police Cfficials that since the licence of
the nfle was nottraceable atthe momentthey
could keen tne nifte in their custody and on
producl on of lcence they could returmnitto my
family members Afterwards theC B | tookme
to Lucknow On 8th no case was registered
against me bv Gonda Police No case was
registeredinrespect of nfieon@th 10thand 11th
Buton 12th arascwasregistered againstme
undersection 2527 onthe basis of the said fle
My family members had producedthe licence
toS H O Nawabganj on8thevening

MR SPEAKER Why dont you explain
these things inthe Court

SHRIRAMKAPSE (Thane) Thiswasthe
type of treatment giventoourM P

SHRIBRIBHUSHAN SHARAN SINGH
Iwill relate itthere also but certainthings have
toberelatedhere too s abreachof privilege

MR SPEAKFR Please be specific about
the privilege issue

SHRIBRIJBHUSHAN SHARAN SINGH
Iwasreleasedonthe 16thbythe Courtinthecase
mnwhichCBlhadarrestedme On17th bailbond
was submitted In the register of jail | was
releasedonthe 18th Nobody knows inwhich
case | wa, keptin the jail from 18thto 21st |
wouldlihetoknowfromyouMr Speaker whether
youwere imormed that a case was registered
acainstmeundersection25/27 on 1 1thand 12th

, lknow no suchimormation was received

MR SPFAKER How doyouknow?

SHRIBRIJBHUSHAN SHARAN SINGH
1 knaw that it was not given On the 19th the
specialcourtof Faizabadreleasedme again and
Iw 1+ aganarrestedonthe 20t "his mforma-
ti isonotsenttothehor ¢, iker lwant
tostate that! was forcibly keptin pe ice custedy
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fromthe 17thtothe 21st Thisisamatterofthe
breach of pnvilege because parliamentwas in
session | was debarred from coming to the
House

SHRiI ATAL BIHAR!I VAJPAYEE
{Lucknow) Mr Speaker, Siritisaverysenous
issue | amsayngthis notbecausethis hasbeen
done with a Member of Parhament, but also
because thepohces playingwiththe fundamen-
talnghts ofthe ctizens ofthis country Ifactizen
oranhon Memberof Parliament says thathe
ownsthe hcence of his gun and hewili produce
tafterwards shouldthe C B | orthepoliceorthe
administrative machinery notbelieve tum? He
wasarrestedandlateronreleased Whywashe
keptinjailillegally Whatis the remedy?

Mr Speaker, Sir recently Inter Parlia-
mentary Confenrece was held !t was stated
therethatifanhon Memberof isarrested dunng
the Pariamentsession he shouldbe allowedto
attend the parhament session |hopethatyou
willimplement it

MR SPEAKER Wedcr nothavesucha
rule?

SHRIATAL BIHARIVAJPAYEE Youset
aconvention Rule canbe madelateron Mr
Speaker, S, it needs to be contemplated sen-
ously It seemstome thatthe Governmentis
deliberately adoptmghostile attitude to some of
ourhon Members of Parlament Itis arresting
Members without any rhyme or reasonin con
nection with Ayodhya incidents even though it
has torelease them after receivingarebufffrom
the judiciary But how long will this practice
continue? A presiding officer like you must
intervene insuchissues (Interruptions)

MR SPEAKER iallowedyoutoraisethis
issue only because you are anhon Member of
the house Idonotrecollectproperly if aletter
has been received aboutyourarrestthenthere
isnobreach ofprivilege Ifany hon Member of
Parliamentoracitizen has been arrestedlle-
gally, acnminal case can be filed against the
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police officerforthiscnme Besides there are
consttutionalprovisionsaswell Alithose things
canbeapplied itdoesnotmeanthatwe do not
wanttoprovide protectiontothe hon Members
We would certainly protecttheir nghts There-
fore youwere allowedto raisethis issue here
However Iwould ke intothematter Yes Km
UmaBhartt  (Interruptions)

SHR! RAJVEERSINGH (Aonla) Mr
Speaker Sir justnow ShnNitish Kumarraised
the issue ot adulteration infertiizers thadalso
raisedthisissueearlier Adulteratedfertihzers
with salt content 1s begin sold in my area
Farmers arebeingruined Inthis connection|
hadwritten alettertothe hon Minister of Agri
culture also Severalfarmersfrombannersin
UttarPradesh hadwntten letterstome and ! had
setntheircopytothehon Ministerof Agnculture
inwhich it was submitted that the interests of
farmers are beingplayed with Theyare being
supplied fertihzers mixed with common salt
which s ruining their fields and crops are not
growing there andthe poorarebeing ruined |
urgeyoutomnstructthe hon Ministers of Agncul-
ture and Fertilizers to check this
adulteration  (Interruptions)

SHRISHARAD YADAV (Madhepura) Mr
Speaker, Sir ibroughttoyournotice theissue
of fertilizer-adulteration in Pataudiwhere one
thousandfive hundred acres of landhastumed
barrenbut eventhen no investigation s being
conductedinthisregard The Fertiizerfactory
isatGurgaon Itisasenousissue raisedby Shn
Nitsh Kumar {would hiketo statethat!have the
complete details of this matter Butsinceihave
cometothe House allof asudden {donothave
thedetails nghtnow Iwantthatthehon Minister
of Agriculture should pay attention to it Mr
Minister please histentome 1 would supply you
the information regarding Pataudi also but you
should take action seriously because it has
destroyednearly onethousand andfive hundred
acres oflandthere

SHRIPHOOL CHAND VERMA (Shajapur)
SandismixedintheD A P fertiizers supplied
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toMadhya Pradesh Suchincdentshavebeen
broughttothe notice of the hon Mirwsterbuttus
Dspartment has done nothingso far Rsa
senous crime | had drawnthe attentonof the
hon Ministertoit, but it is unfortunate thatno
actionhasheentakensofar  (inferruptons)

MR SPEAKER Youhave asked lumto
speakandthehon Ministersoniwsiegs

THE MINISTER OF AGRICULTURE
(SHRIBALRAMJAKIHAR) Mr Speaker, Sir,
Ibeg your pardon thati amsuffenng frombed
throat. iwoukifiketo saythat| have alwaysiaken
this issue serfously Notonlythismuch thad
writtento all State Governments, severalrmes
m this regard, and this 1s the only altemnative
whuchihave Ihave askedthemiotake stemest
possible action againstthe fertilizer andmsec-
tcide aduiterators whoeverinduigesmsuch
practice s atraitorand antifarmer Itis unfortu-
natethatthefarmers havetosufferiossontivs
account | would request the hon Minister of
Fertilizersto lockintot

SHRISHARAD YADAYV '} havefullnfor-
mation of the Pataudi ncident itis asenous
1S8U8 B

SHRISHIKANTAJENA (Cuttack) Thsis
happemngin Pondicher afso

SHRAIBALRAMJAKHAR (wouldwnteto
all of them Itis a State Government ssue |
woukirequestthehon Minster of Fertiizersio
lookintot

8HRI PHOOL CHAND VERMA Great
inyushce s beingdone tofarmers Adulteration
s runingfarmers

KUMAR! UMA BHARTI (Khajuraho) Mr
Speaket, Sir, through you | should like to draw
the attention of the Government andthe hon
Minister of Home Affairs n particular to the
Incdents of atrocities on women m Assam
Neaity twomonths back, pnortomy arest i had
msised anssuce beforethehon Mirssterof Home
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Aftarsinthe augrat House. Hehad siatedinthe
reply thatt would beprovedincoutenty as to
who are entitled tolive snthiscountry andwho
arenot On30thofiastmonthwhen ivislledthe
Sicher Medical College o sesaghiwhowas a
rapevichm| was tokithers, thatthe Bangiadeshi
intruders wansnot only forcitily acoupying the
landm Assam, butnowtheyfave statedcom-

mittng atrocities onWomenfolk of breack Val-
ley The honoroltheirwomenisndangsr. Two
modents have tskenplace inthevalley recently
One otthe incdents fack pinceinthe Brahman
Shasan viliage of the Karimganj distnct where
two girls were raped and the second incident
took place m Rakhal Khaiwal village under
Tacona Pokce sub post in Kachhar dwstnct
where the daughter o a police officer was mo-
lested andgang raped

12.23hvs.
[SHRIRAM NAIK i the Chaw]

20Bangladeshuniruders sneakedntolws
house at mght after exploding ightbombs and
openedfie Thereaflertheybrokentothehhouse
Seangtheperpetratorsnio tus housethebrother
of the guirt ran to get help from co-villagers as
there are about 20 houses n that village He
requestad the vilagers focome to the rescue of
hssisterwhowasbenggangraped The Vilag-
ers askedum to st withthem andforbade hum
togoback. Theyclosedthe door and saxi that
theytoowouidbe ldied f they daredto goback

Two hours later, when the culpnts went
awayfromthere, the vilagers assembledinthe
house of the gurtis Vidyanath. The name of the
gnhis Vidyanathwho was admitiedinthe sicher
Medcal Coltege afterwards.

Mr Chairman Sir, through you t want to
submithatsofarthe Bangladeshintruders were
occupyingforcibly the land it now the honor of
thewomensmndangerthere The Bangiadesh
nindars were behindthe post -6 December-
ncidents there Now the honor of women in
A‘snmnsmdangar Thoroughyou, iwouidike
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torequestthe Governmenttocheck thereincr-
dents. Ihavecometoknowthatthe Assam Chief
Minister himself 18 trymg to shield those
Bangladeshiintrulers and copntes. | would ke
towamthe Governmentthatfsuchincdents are
notchecked agtabonandrots wiliake placein
Assam which would be impossibleto curb |,
therefore, would ike tourge the Governmentto
prowdeprotechonto; thefarmily of Km, wdyanata

, because her life has become miserable. .,

Through, youiwoulid kketo request the Gavem-
mentto provide him Govemment employment
immaediately. (intarruptions)

MR CHARIMAN [have betore me alist
preapars by the Charrformy\guidance , Every-
onewillget ime accordmgto tandthal willserve
thepumpose

(Intermupbons)

MR. CHAIRMAN { will tell you Please
take your seats. Youshouldsit downwhenthe
Presiding Officeris on hislegs

(Intermupirons)

SHRIRAJVERSINGH {Aonla) Mr Chan-
man, Sir, this 18 a very imported and serous
matter Youshouldnstructthe Governmentto
provde securityto Shn Vyayanath Whatsteps
the Governmentis goingtotake for this safety
(Interruphions)

[Enghsh}

MR. CHAIRMAN. f have already said that
ifthe Govermnment wantsto respond, the Govem-
ment will respond. It 18 now obvious that the
Govemmentdoasnotwantto respond Thatis
afl.

[Transiation}

SHRIRAJVEER SINGH, Mr Chairman
Sir, Bangladeshes are mflatngand rapmgwormen
Mr Miruster, why are you not speaking” My
Minster s protastmg the rapssts of women He:
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isntospeaking {interruptions)

MR. CHAIRMAN: it the Government
wishes tomake a statement the hon. Minister

" willspeak.

(Intermupbons)

PROF +ASA SINGH RAWAT (Aymer)

Myr. Chawman, Su, through you, fwould ke to
raige a very imporiant issue which involves
nahonaisecunty. | would like to emphasize the
neeadior restncing the intetigence agencies of
the country to make it effective ahd capable.
Today there 15 senous danger to the internal
securty of the country. Pakistan 1s abetting
ternnusm s Kashmr and Punjab. There had
been thirteen bomb explosions h Bombay .
Memon brothers who are respor!;bh forthe
same have sincefledthe country.

MR CHAIRMAN' Pibase say something
new

PROF RASASINGHRAWAT Through
you, | would ike to say that there should be
propercoordinatonamongtheC B 1B ,RAW
andothermtelligence agencies to make them
effective andcapabie for thewr swift and smooth
functioning so that achoncouldbe takenintime
onthe basis mformation fumshedby them

{Enghsh]

SHRISRIBALLAVPANIGRAHI (Deogarh),

Sir this is the penod of examinations in the
educatinnalinstitutions throughoutthe country
nthe Universities, exammations are being
held Also, the Central Board of Secondary
Educationss holcingexamination TheKendnya
, Vidyalaya Sangathan s also holdingthe exam-
nation Atthesame time, whalis conmunginthe
newspapers abouttheseexaminationsisamatier
ut groat concem to us Regarding the Dethy
Universtyenaminations womyquestions were
sotandthe stutnte werpharassed Regarding
the Kdndi ava Vidy2l.sya examinations, some
question vapar was irahed out Onu v itwas
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looked out theexaminations were postponed

Further, whentheexamnationswereheld, some
wreguianties were againnoticed Soalsosthe
caseregardingthe CBSE examinaton Thers,
outsle-the-syllabus questions camein There-
fore the examiation are sufferingalot Whyare
these rregulanties bemng committed? itdoes not
giveagoodaccountofthese things-postpone

mentof examination leakage of questionpa

pers Outside the syllabus questions arebeing
set All these things are creating a sense of
insecunty and lot of resentment among the
studants guardians also Theretore, | would
requestthe Government and the appropnate
Mirvstry thatrs theHuman Resource Develop

ment Ministry to fook into itas towhy alithese
things are happening andtake necessary action
soastopercentrecurrence (Interruptions)

{Transiation)

MR CHARIMAN As | have said | am
taking up cases at seriatim Everyone will get
time withgeneralcensensusarxiforevertone s
conversence, letustake uplayingof papers first
Thereaftereverybodywiligettime (Intermuptions)

|English}

SHRIAMAL DATTA (Diamond Harbor) |
would hike to know in what order this 18 baing
done lunderstandthatbythetimeyoucameon
tothe Chairnone ofthose people whose names
appear inthe st have been called and peopie
outsidetheksthavebeencalled Forthat halfan
hour stime has gone

MR CHAIRMAN Thisisalistgiventome
when the hon Speaker left the Chair Hon
Speakerhas gventhelistwhen hewent Icannot
commentonwhether hehas calledaccordingto
thatorderornot |canassureyouthataccording
{0 the hst which has been prepared and for
warded to me everybody will gt a chance
prowvided we relieve the Ministers quickly by
allowingthemtolay the papers

SHRIAMALDATTA Willthatbenaccor
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dancewiththatorder?

MR CHAIRMAN |wnilcallthe members
intheorderthe namesarehere Butinsedthe
cooperation fromall of you

Now we shalltake up Papers to be laxdon
the Table

1231hrs

PAPERS LAIDONTHE TABLE

[Enghsh]

Annual Reportand Review on the working
oftheindian Council of Arbitration, New
Delhifor1991-92etc

THEMINISTEROFSTATE INTHEMIN
ISTRY OF CIVIL SUPPLIES CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE IN THEMINISTRY OF
COMMERCE (KAMALUDDIN AHMED) On
behalfof Shn Pranab Mukheree

tbegtolayonthe Table
(h @ A copy of the Annual Report
{Hindi and English versigns) of
the indian Concial of Arbitration

NewDeihi fortheyear1991 92
alongwith Audited Accounts

(W] Acopyofthe Review {Hindiand
Enghsh versions) by the Gov
emmentonthe working of the
Indian Council of Arbitration
New Deih, forthe year 1991-92

@ Astaternent (Hindiand English
versions) showing reasons for
delaymiayingthe papersmen-
tionedat (i) above
{Placedin Liberary SeeNo 17-
366/83]
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@ O A copy of the Annual Report
(Hindiand English Versions) of
the manne Products Exports
Development AutorSity, Kochy,
for the years '1991-92 under
subsection(3) of section 22 of
the Manne Products Export
Development Authority Act,
1972

(1) Acopy ofthe Annual Accounts
(Hindiand Enghish versions) of
the Manné Products Export
Development Authority, Kochi
forthe year 1991-82 together
with Audit Reportthereon

(m} acopyofthe Review (Hindtand
Enghish verions) by the govem-
mentonthe working ofthe Ma-
nine products Export Develop-
ment Authority, Kochi, forthe
year 1991-92

(4) AStatement(Hindiand English
versions) showing reasons for
delay inlayingthe papersmen-
tioned at (3) above [Place in
brary See No LT-3867/93)

Demands for Grants of the Ministry of
Labour for 93-94 and Financial Estimates
and performance Budgetof the Empioy-

ees Stateinsturane Corporation for 1993-
)

THEDEPUTYMINISTERINTHEMINIS-
TRY OF HEALTH AND FAMILY WELFAR
(SHRIPABAN SINGHGHATOWAR) Onbe-
halfof ShriP.A Sangma

Ibegtolayonthe Table

{1) Acopyofthe Detaled Demandfor Grants
(Hindi and English versions) ofthe Minis-
tryof Labourfortheyear 1993-94 [Placein
library See No LT-3868/93)

{2) A copy of the Financial Estimates and
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Performance Budgetforthe year 1993-94
{Hind and English versions) of the Em-
ployess’ State Insurance Corporation un-
der section 36 of the Employees’ State
Insurance Act 1948[Placenlibrary See
No LT-38

Demands for Grants of the Ministry of
surface Transport for 1993-94 and Notifi-
cation under Major Por! TustAct, 1963

THEMINISTEROFSTATE INTHE MiIN-
ISTRY OF SURFACE TRASNPORT (SHRI
JAGDISHTYTLER)

Ibegtolay onthe Table-

(1) Acopy of the Detalled Demands for Grants
(Hindiand English versions) of the Minis-
try of Surface Transportforthe year 1993
94 [Placenlibrary See No LT-3870/93}

(2) Acopy of eachofthe following Notifications
(Hingh and English versions) under sub-
section (4) of section 124 of the Major Port
TrustAct, 1963 -

) G S R 821 (E) published in
Gazetieof iIndia datedthe 21st
October, 1992 approving the
New Mangalore Port Employ-
ees (Temporary Service) Sec-
ond Amendment Reguiations,
1992

() G S R 849 (E) Published in
Gazette of India dated the 4th
November, 1982 approvingthe
paradip Port Employees (Re-
crutment, Seniority and Pro-
motion) Third amendment
Reguiations, 1992

{m) G SR 872 (E) published in
Gazette of Indiadated the 16th
November, 1992approvingthe
Mormugao Port Employee
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.~ oemmenton theworkingof the

- Central Stk Board, Banglore,

forthe year 1991-92, together

with Audit Reportthereonunder

sub-section {4) of sechion 120f

the Central Sk Board Act, 1948

(1) Acopyof the Heview (Hmndand
Enghish versions) by the Gov-
emmenton the working of the
Central Sikk Board, Bangalore,
fnrtheyear 1991-92

(3}  Astatement(Hindiand Englishver-
stons)showing reasons for delayinlayngthe
papers mentioned at{2) above [Placedn Li-
brary See No t T 38/5/93]}

Acopyofthe Annual Report(Hmdi
andEnghshversions) ofthe Jute
Manufactures Development Coun-
cit Calcutta fortheyear 1991-92,
dlongwth Audited Accounts

“4) 0

()] A copy of the Review (Hind and
Enghshveraions)bythe Govenn
mont on the working ot the Jule
Manutacries DeveiopmantiCodr
cit T aleutta, forthe year 1971 02

(5)'A statement tHinh: and t'nghish versions
showing reason: tor Jofay e iaying the
papers mentionadat (4)above {Placed n
Library SeeNe, LT-3876 93]

(6) Acopy each of the following papers {Hind
and Enghshversions) under sub section
(1)of section 619A of the Cumpares Act
1956

() RewewbytheGovemmenton the
working ofthe Sute Corporation of
Indialimitert, Calcutta, fortheyear
1991-92

{v) AnnualReport ofthe Jute Corpo-
ration of iIndia Lirmited, Calcutta,
tor the vear 1991.92, alongwith
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Audited Accounts and Comments
, of the Compitroller and Auditor
Generalthereon

(7) Astatement (Hindiand Enghishversions)

showing reasons for delay in laying the

~ papersmentioned at(6) above [Placedin
Library SeeNo LT-3877/93)

Notification under Banking Combines

{Acquisition and Transfer of undertak-

ings)Act, 1970 and Notifications under
Jncome Tax Act, 1961 etc.

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI MV
CHANDRASHKHARAMURTHY)

1t-egtolayonthe Table-

(1) Acopy of the Nationalised Banks (Man- |
agemes tand Miscelianeous Provisions)
(Amendment) Scheme, 1992 {Hindiand
Enghsh versions) pubhishedm Notfication
NO S O 809(E)inGazette of indiadated
theistNovember, 1992 undersub-section
{o) of section 9 of the Bankung Compamies
{Acguision and 1 ransfer of Undentakings)
At 107,

(2} Acopyofthe Natienalised Banks (Man-
agement) and Miscellaneaus Prowions)
tAmenument) Scheme, 1992 (Hindiand
Englishversions) published m Notification
No S O 810(£)inGazette of india dated
theist November, 1992, undersub-secton
(6] of section 9 of the Banking Comoanies
(Acguicition and Transterof Undentakings)
Act 1980 {PlacedinLibrary SeeNo LT-
3878/93]

(3) Acopyofthe Detalled DemandforGrants
(Hindiand English versions) of tha Parlia-
ment Secretarats of the President and
Vice-President and Union Public Service
Commissionfor the year 1993-94 [Placed
inLibrary See No. LT - 3879/93}
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[Sh M V ChandrashkharaMurthy}

(4) A copy each of the following Notifications
(Hindiand English versions) under section
286 of he income-tax Act 1961 -

®)

(]

0

(1)

{v)

U]

The Income-tax (Twentieth
Amendment) Rules 1992pub
hshedin NotificationNo S O
922 (E) Gazette of incha dated
the 23rdDecember 1982

The Income tax (Second
Amendment) Ruels 1993 pub
lished in NotificationNo S O
123(E)in Gazettte of Indiadated
the24th February 1993

The Income-tax (Third Amend
ment) Rules 1993 publishedin
Notification No § O 136 (E)
Gazette of India dated the 26th

February 1993

The Income tax (Fourth
Amendment) Rules 1993pub
hishedinNotficationNo S O
149(E) nGazetteof Indradated
the 5SthMarch 1993

{Placedin Library SeeNo LT
3880/93)

Acopy of the folowing Notifica
tions (Hinch and English ver
sions) undersection 159 ofthe
Customs Act 1962

G S R254(E)andG S R 255
(E) pubhished in Gazetteof In

chadatedthe 2ndMarch 1993
together with anexmplantory
memorandum regarding ex

emption to spechied goods im-
ported by union in the Elec-
tronic Hardware Technology
Park Complex and the Elec-
trome Hardware Technology
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Park Units under the 100 per-
centExport-Onented Scheme
fromthewhole of the basic and
addiionalif any duties of cus-
toms leviablethereon

G SR 262 (E) pubkshed in
Gazette of iIndia dated the 5th
March 1993together withan
explanatory memorandum
making certain amendmentsto
NotficatonNo 41/93-Cumtom
datedthe 28th February 1993
soastoremove doubts created
by dual amendments to one
Nottiication

GSR277(E)andG SR 278
(E) published in Gazette of In
dia Hatedthe 12thMarch 1993
together with an explanatory
memorandum so as to permit
Cost Accounts to aiso certify
the imports and exports made
under Duty Exemption Scheme

G SR 283 (E) published in
Gazette of the India dated the
16thMarch 1993togetherwith
anexplanatory memorandum
makingcentamn amendmentsin
the Notificatic.  No 260/90
Cus dated the 27th August
1992

G S R 284 (E) pubhished in
Gazette of India dated the 16th
March 1993togetherwith an
explaintoiry memorandumre-
garding exemptiontomatenals
requiredforthe manutacture of
thegoods gpecfied nthe Table
annexed with the notification
whenimported nto Indiaby a
manufacture of the final prod-
ucts for supply to a fundred
percentaxport-onénted under
taking or a unit within a free
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tradezone, fromthe whaleofthe
basic and additionat duties of
customslivabiethereon.

{vi} G.8.R. 285 (E) published in
Gazette of india datedthe 16th
March, 1993 together withan
explanatory memorandum
makingcertainamendmentsin
thenatificationNo.513/86-Cus.,
datedthe 30thDecember, 1966,

{vii) G.S.R 286 (E) published in
Gazette of india datedthe 16th
March, 1993 together withan
explanatory memorandum
seekingto allow importof duty
free inputs under Duty Exemp-
tion Scheme for manufacture
and supply of capital goodsto
Gertilizer Plants, if the supply
is made under procechire ofin-
teractioncompetitive biddingin
terms ofthe Exportand impon
Policy, 1992-97.

(vili) G.S.R. 287 (E) published in
Gazette of India datedthe 16th
March, 1993 together withan
explanatory inemaorandum re-
gardingexemptiontomaterials

importedinto Indiaagainstthe *

Special Value Based Advance
Licenceinterms of Exportand
import Policy, 1992-97 fromthe
whole of the basic and addi-
tional duties of customs livable
thereon.

[Placedin Library. SeeNo.LT-
3081/93} :

{6) Acopy ofthe Notification Np. G.S.R. 334(E)

(Hindi and English versions) publish in
Gazette of Intia dated the 26th March,
1983 100athar with anexplansiorymemo-
rendum making certainamendmentsin
the notification No.G.8 . R. 431 (E) dated
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the 3rd July 1979 s0 asto exempt svery
passenger performing aninternational
journey by first class in a ship for pur-
poses of certain approved pilgrimages
fromthe payment of Foreign Travel Tax
undersection 41 of the Finance Act, 1979
[PlacedinLibrary, SeeNo LT-3882/93}

{7) A copy each of the following Notifications

(Hindi and Engiish versions) under sub-
section (2) of section 38 of the Central
Excises and Salt Act, 1944-

[6)) G.S.R. 253 (E) published in
Gazette of india dated the 2nd
March, 1993 togetherwithan
explanatorymemorandum re-
scinding NotificationNo. 12/90-
CE, datedthe 20thMarch, 1990

(i) G.S.R. 265(E) pubhshed in
Gazetteof indiadatedthe 10th
March, 1993 together withan
explanatory memorandum
making certainamendment to
notificationNos. 67/83-CE dated
theistMarch, 1983and 56/93-
CE dated the 28th February,
1993 so as to omit certain re-
dundantentries.

(iii) G.S.R. 279 (E) published in
Gazetteof indiadatedthe 12th
March, 1893 together withan
explanatory memorandum
makingcertain amendments to
38/93-CE, dated the28th Feb-
ruary, 1993s0astoextendthe
fullexemption fromthe Central
Excise dutyto certain goods.

" [Placedin Library. SeeNo.LT-
3883483]

(8) Acopy ofthe Notification No. G.8.R. 40(E)
“(Hindiand English versions) publishedin

Giazette of india dated the 29th January,
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Intslligence Bureauand Narcotics Control
Bumufa%pumdhsMam

(7)01clausaAoﬂheNamothmgsand» )

* psychotropi Substances (Regulation of
Controlied Substances) Order, 1993is-

~ sued under section 9A of the Narcotic
Dmgsmdpsyuhouopc&bshmesm
1935

(10)Acopyomeumm1ss(t—:)(w

and English versions) published in Ga-
- zelteofindiadatedthe24thMarch, 1993

. declaringAcetic Anhydride asacontrolled
substance issuedundersub-clause (viia)

ofs'octnon2d¥hoNamobcDmgsan¢

psycmtrplcsmm 1985

(1 1)AeopyoﬂheNarouﬂcDmgsandPsycho-

tropic Substances (Reguiation of Controfied
... Susbstances)Order, 1993 (HindiandEn-
+ - glish versions) published in Notification
" No:C.S.R.205{E)inGazetteof ndiadated
the24thMarch, 1993; issuedundersection

" _9AoftheNarcoticDrugsandPeychotropic
o $uhslmeeskcl,1985[&’lacedinbbrary

SesNo. LT-386499)..

. : APRIL 23,1905 T Assenttollss 2.
(snuv.mmmmu] mhmmymu-saama]
-!mdadammumm 12.32m
rations as Manutactured Drugs issubd °
under sub-classes {b) of clause (xi) of  {English]
section 2 of thé Narcotic Drugs and S Lo
Pasycohtropic Substances Act, 1985 ‘ ASSENTTOBILLS :
{9)Acopyofthe Notification No. S.0. 197 (E) SECRETARY-GENERAL:Sir, liayonthe -
(Hindiand Englishversions)publishedthe.  Tabie thefollowing twenty two Bills passed by
Gazatteotindiadaledthe24thMarch, 1963 the House of Pariameptduringhe currént ses-
“empoweringtheofficershotbelowtherank sion and assented 1o since a report was last
_ ‘ofSub-InspectorinthedepartmentofNar-  madetothe House onthe 23rd February, 1993
> cotics and officers notbelow the rank of : e
Inspector in the depaitments of Central {1) TheOiifields (Regulation and Devel-
Excise, Customs, Revenue Intefligence, opmum)Amendmem&II 1993,
_Central Econonfic intelligence Bureau,

T @ TheHimachaiPradeshStateL.sgisia-
+ toe(DelegationotPowers) B, 1953,

@) TheAmopnabon(VoteonAcoewn)
" Bit,1993 ‘

* {4) TheAppropriation Bill, 1993.

(5) ‘TheUttar Pradesh State Legisiature .
(Delegation of Powers) Bill, 1983

(6). TheMadhya Pradesh State Legisla-
~ " ture(Delegationof Powers) Bil, 1993

(7)- TheRajasthanStateL egisiatute (De-
‘egation of Powers) Bill, 1993' .

(&) The Urrar Pradesh Approphiation
(VoteonAccmnﬁ)Bﬂl-Qea‘ -

9 TheUttar Pradashhpprophaﬁﬂnaili '
19%

" (10) mna;asummmmn(vmon" '
Account)Bilesa ‘

) -_.-.(11) ThaanamuanApprmmbn Biu -
(lﬂAmdmmammmu, .

'(12)mmmm_',";" stion
Wabonm»w.




29 agsenttoBits
{13) TheMadhya Pradesh Appropnation
Bill, 1993

(14) TheHimachat Pradesh Appropnation
(votenAccount) Bill 1993

{15) TheHmachal Pradesh Appropnation
Bill, 1993

{16) TheJammuandashmir Appropria-
tion{Vote on Account ) Bill 1993

(17) The JemmuandKashmir Appropria-
ton Bdl, 1983

(18) The Appropnation (Railways) Bili
1983

(18) The Appropnation (Railways) No 2
B, 1993

(20) TheNational Commission for Back-
wardClassesBill 1993

(21) The Mutvmodal Transportation ot
GoodsBill, 1993

{22) The Passports (Amendment) Bill
1993

[Transiation}

DR P R GANGWAR (Pilibhit) Mr Chaur-
man, Sir, ademandto protect cows hadbeen
made by Mahatrma Gandhi and Vonoba Bhave
long ago andonNovember7 1968 respected
Karpakijiwas subjectadto manytortures Though
aBilltothis effectwas drafted, twas notadopted
till date , Please adapt it for prohibitting cow-
slaughternotontyin Uttar Pradeshbut alsoaall
overthecountry This Bil seekingabanonsale
ofbeef andbesfproducts, any demonstrationto
thisaffect, rarsportaion of cows buils exen and
caives fromthe Btate without the permiasion of
the State Goversment and making #t a
conginzableandnon-bialable offense under
section8andprovidinglorstrngenment punish-
menttothosewhoviciate the provisions of this
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Actwas passedby boththe House of State the
Legislature The Bill was sent to the Central
Government buteven after severalrenunders
it hasbeensentbacktothe State Govemment

Duringthe BJP rulem Uttar PradeshKalyan
Singhphas sentthe Prevention of Cow Slaugh-
ter(Amendment)Ordinance 1991 tothe Pres:-
dentof reh lathers assent viedietterdated 12th
Novemnber 1991 contatingsimilarprovisions
Since Presidential assentwas notreceived a
Billwas prepared passedbyboththe Houses of
the State Legislature andsentto the President
for his assentin 1992

Please reconsider this Bill and ban cow
slaughternotonly in Uttar Pradeshbut mwhole
ofthe country andsave the mother cow

{English}

SHRIG M C BALAYOGI (Analpuram)
Mr Chairman Sir Iwanttodraw the attention of
thehon Ministerforinformation and Broadcast
ing, throughyou Sir tothe Telugu Filmtitiedas
“Dr Ambedkar” depictingthe ife andmission
of Dr Ambedkar which was produced and
screened racently in Andhra Pradesh itwas
partially fimanced by the Govemmentof Andhra
Pradesh Taspreadthe message of this great
son of India tothe people of our country of this
greatsonofindiatothe people of ourcountry m
general andtothe Dalits in particular this film
hastobetelecasted asa Regional Filmonthe
Doordarshan Network anditwill be highty ap-
praciated

ThefimonDr Ambedkar s ife has been
mostmspinng andiighly educative The pro-
ducerofthefiim Dr (Mrs) padmavatideserves
nchcomphiments for taking up aighly difficuit
task of briliantly portraying such a towering
personalty forthe benefit of the people The
telecasting of the film witi be reachingmithions
of down-troddenpeople whichwillenkghten and
educatethem Dr(Smt) padmavat who pro
duced the film has not been gwen sufficient
financasfromthe state Governmentof Andhra
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Pradesh Truly she requires some financial
helpformthe central Government*oclearoffthe
debts

{ therefore requestthehon Information
and Broadcasting Minister and the Welfare
Minster throughyou totelecastthisfiimasa
Regional Film on Doordarshannetwork The
Minister hadprormisedtotelecastthefimonthe
14thof Apni the Bithday of Ambedkarbuttwas
nottelecasted

1 request the Union Welfare Minister and
the Information and Broadcasting Mimister to
release some furidstothe producerwhohasto
clear off her debts

SHRIAMAL DATTA (Diamond Harbour)
Sir there are fiee hospitals like Safdarung
Hospitalwhere every medicine andevery other
adtothepatient are supposedtobe givenfree
Recently, onthe 13thof Apni, the deathofa 70
yearoldwomen took place because the hospital
could notprovide intravenous sakne which had
tobe injectedimmediately whenthe emergency
arose (Interruphons)

SHAL NITISH KUMAR (Barh) What s
goingonthere? itis against Rule 349

MR CHAIRMAN Madam, you should
never show yourbacktothe char

(Interruption)

MR CHAIRMAN Please do not disturb
him Lethimcomplete

SHRIAMALDATTA Theproblemsthat
the House can never be properly puttoorder

Thedeathoccurred ofa70yearcidwomen,
whowas apatient in safdanungHospral, when
anemergencyarose herrelations weredalled
fromtheir horhe and they were askedtobnng
saline lttooktimetogetthe sakne andwhenher
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relatives came back, the lady died This oc-
curred in safdanung Hospital, in the capital,
where it should be much betterthan the many
other hospttals run by the central Govemment
andstate Governments

Whenthe Superintendent of the Hospital
was asked why there was no saline m the
hospital he saysthatthe supphestothe hospital
were inadequate He says that most of the
patients haveto, in any case, go and buy thewr
own saline and nothing s available for emer-
gency Thisis something which s extraordi-
nary TheINDIAN EXPRESS cameourwitha
newsitemon the 16thandonthe 19th, tcame
outasaleadarticle in“oththese newstems
thewordusedwas "heshirkedof” Thesuper
mtendent of the Hosprtal shirked of this as a
outine affar This kind of a deathis a routine
affarrmthat hospital andthatis how tisbeing
treatedbythe Government doctors ncluding the
supenntendent Theresatustory Thehistory
1s thatthis hospital was buying sakine at double
the pnce thanthe Govemment's ssue pnce

The matter was raised in many forums
ncludinghere inpariament Thenthe Minister
couldnot properly defend himsel and an order
was giventhat the Supenntendentis notto buy
tfromoutside buttakeitfromthe Government
hospital He 1s now hiding under that order
sayingthatbecause the supplyisto come from
the Govemment stores depot, therefore this was
notavailable Thisis whatheis hihng himself
-under

MR CHAIRMAN |think you have made
yourpomnt.

SHRIAMALDATTA Tiusisaveryimpor
tantmatter as to how the Govemment hospltal
isbeingrun Thequestonis either agamnstthe
supenntendent disciphinary action istaken or
the Minister must come and explan astowhy
the saline was not available This 18 notone
case, thisisaroutine affar The Government
must do something about it and the Minster
must come andexplain as to how the situation
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arosethatthere was nosaline inthe hospitaland
the patient hadtodie. (Interruption)

[Translation]

DR. CHATTRAPAL  SINGH
(Bulandshahr): My namewas atserial Sinthe
list, you have changed my number.

MR. CHAIRMAN: |amcalling at seriatim.

DR.CHATTRAPAL SINGH: Juniormem-
bers never gettime here, my name was above
hisname.

MR CHAIRMAN: Youmight have been
given alistby someone, pleasetreatthe listas
an unauthonsed list. You should not say like
this. | am giving opportunity at seriatim,

SHRI KASHIRAM RANA (Surat): Mr.
Chairman, Sir, | would like to raise a very
senous matter. | had demanded a statement
from the Government on the serious bomb
exploston at Suratrailwaystation, butithasnot
beenieceived yet. Afterthe bomb explosion
yesterday two persons were stabbedto death
there Therehadbeenarally yesterday, at30'
Clock forprotesting againstthe destructionofa
statue of Hanumanj in a temple. The rally
ncluded 13- 14 saints andaiarge publicfromthe
suratcity. The rally was attacked by swords,
daggers knives andrifles, but the police didnot
take any action againstit. Six were fired from
personal revolvers in which city’s BJP P
dent Fakir Bhai Chauhan and state president
shriNarottam Bhai Patel werefired at. Butthe
police didnottaken any action. The whole night
there hadbeen viclence and assaudt, butpolice
haddonenothing. Todaythewholecity is under
curfew. Evenafterbeingso muchtensioninthe
city neither the state Govemment , nor the
Central Governmentis making any statementin
this House. Through you, iwoulkdtike tosay that
these bombs weretobethrownatthetrainfrom
thefootbridge butpassangers weresavedasthe
train was late. iwould like to saythatthereisa
greatthreattothe lives of the people as wellas
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of the whole country . An enquiry into the
ncidents of the bomb explosion, assault and
kitlings shmiedbeinstituted and enquiry shame
alsobeconductedintothe circumstances which
ledto the state Government and state police;
public and saints who participatedin the rally
have been caught by the police but not the
culipritswhofiredon then,

MR. CHAIRMAN: Whatis your point.

SHRIKASHIRAMRANA: Iwouldliketo
saythatthe Govemment shouldinquire intothis
partiality done with BJP peopie and the state
Govemmentshould be instructedto orderthe
policetotakea. tionagainstthe people respon-
sible for it. The Government should make a
statementonit. (Interruptions)

DR.K.D.JESWANI (Kheda): We all M.Ps.
from Gujarathave requestedthe hon Prime
Minister about the economic and social situa-
tionin Gujaratbut...(Inferruptions)

MR. CHAIRMANs An hon member from
your party is speaking. Your point has been
included. Kashiramji has already spoken about
it. (Interruptions)

SHRIKASHIRAM RANA: Today people
arebeingkilled. Rallies by aparticularsection
ofsociety arebeing attacked. People arebeing
massacred, still the Government is silent.

. Govemmentshouldissue a statementin this

regard. Government shculd do
something..(Interruptions) The state police also
do nottake any action(/nterruptions) Eventhen
actionis notbeingtaken.

|English]

MR. CHAIRMAN: Parliamentary Minister,
yesterday, this issuewas raised inthe House
when the other Minister had promised that be-
cause the bomb-blasttook place inthe raitway
comidor, some statementwouldbe made. Kindly
make a note of it and see that it is given.

{Interruptions)
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SHR!I BASUDEB ACHARIA (Bankura)
Whenwilithe statementbemade”?

MR CHAIRMAN Now i have told him to
makeastatement |havedrawnhisattentionthat
yesterdaythis issue was raisedinthe House by
Mr Kanshiram Rana Atthattime the Minister
presenthadsaidthathe wouldinquirentoitand
make astaterent

Again | have requestedthe Parhamentary
Ministertotake note of the situation and make
the statement as early as possible

SHRIBASUDEBACHARIA Today? (infer-
ruptions)

{Translation]

DR CHATTRAPAL SINGH (Bulandshahr)
Mr Chairman Sir my constituency
Bulandshahroccupiesthe secondplaceinthe
countrymtheproductionofwheatand jaubutno
arrangement has so far been made for their
procurement Procurementcentres have not
been onened in Uttar Pradeshsofar Inopen
marketthe price of millet 1sRs 200 perquintal
while the supportpnce declaredbythe Govern-
mentis Rs 260 perquintal Thefarmeristhus
losingRs 60perquintal Shllcentral Govern-
menthas notissuedanyinstructiontoits agency
forthe procurement of wheatand ‘Jau in Uttar
Pradesh inotherstates alsothis work has not
beentakenup Farmersareforcedtoselltheir
producetothetraders andconsequently farm-

ers have beendirectly affected iwouldhketo ,

request the Government to open Centres for
procurement of wheat and millet so that the
farmers are savedfrombeingruined {demand
that immediate arrangements be made for
procurement  (Interruptions)

SHRIRAJENDRA AGNIHOTRI (Jhanst)
Mr Chairman, Sir, Government should take
measures for the procurement of wheat in Uttar
Pradesh (Interruphons)

MR CHAIRMAN If alithe Members goon
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repeatingwhathe has statedit wouldbe awaste
oftime Please gobyrules Shn Agmhotnyou
are taking the time of others Pleaso sit
down (Interruptions)

SHRI RAJENDRA AGNIHOTRI Sir ar-
rangement shouid be made for opening procure-
mentcentres  (/Interruptions)

{English)

SHRIDWARAKANATH DAS (Kanmgany)
Sir inastatementiaiddownbythe Government
it 1s said that 15 per cent of the medscal sub-
centres should be set up in scheduled caste
bastis having 20 per cent or more scheduled
castepeopleand 7 1/2percentinscheduledtnbe
areas

Further sub centres and primary heaith
centres should be set up in such SC and ST
areas which are five kilometres away from
available family welfare delivery points

ButinAssam particularly inmyconstitoncy
Kanmgan; whichis ascheduledcasteone the
aforesaid guidelines are notat all followed that
1s, West areas of SC and Sl components are
without medical sub-centres not to speak of
health andfamily welfare delivery points  Fur-
thermore, mostofthe PHCs and civithospitals
arerunningshortofdoctors apparatus first-aid
medicines nurses beds and othernecessary
articles

So, theconcerned Ministry of the Govern
mentof Indha 1s requestedto lookintothe matter
and{takeimmediate suitable stepstomiprove
thesituationas trelatestothe question of ife and
deathofthethousands

[Translation)
SHRIRABIRAY Mr Speaker, Sir, iwould

iketo draw the attention of the House and the
country towards a very important question |
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would like todrawthe attentiontowards the way
our democracy is being attacked. Carla Hills
The Trade Representative of precious Ameri-
canGovemnmentthreatenedtoimpose 301 spe-
cial Acthasbeenimposedagainstindia. Some
people expecteda different attitude from Clinton
Government, but we never expected so. [ex-
pectedthe same attitude from Clinton Govemn-
mentas from Bush Government. Anews has
appeared in a leading News paper
yesterdays.

[English)

“Clinton administrationhas warned India
andsome other intellectual property problem
countries including possible bilateral and cut-off
pressures in muitilateralinstitutionstostop aid,
deadlines andinvestigations, ifthey don'tad-
dress UC concerns promptly.”

[ Transiation)

My friend Shrt Shuklais presenthere. He
wouidnotpay attentiontowardsthe terminology.
Amenca would impose such laws against a
country like India. |amquotingfromthe speech
ot Erashafieo,. The General counsel of trade
Representatives of the present region.

|English}

“Progress in other cases has been pain-
fully stow and non-existent. Some countnies
suchas Brazi, India, Korea, Thailand, Taiwan
and Argentina have had a long term in this
Special 301 list.”

[Transiation)

Further headds:-
[English)

“Us s preparedto use Special 301 more
aggressively inthis context. heis looking at

every means to deliver American ‘s message
home.”
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[Translation)

Mr. Chairman, Sir, Indian Government has
become a slave to three international
organisations IMF, world Bank and GATT. Bill
Clinton president of America i1s behind this.
Althoughthat Governmenthas neversentany
written documentinthis regardyetthe Trade
council has started a open trade was against
India1sbeing humiliated everyday. Therefore, |
wouldlike tourge the Governmentthatit should
take up the matter, since we believe indemoc-
racy. Government shouldissue a clarification
nthisregard so thatthe House and the country
become aware how the law has been vilated.
The way America is threatening to enforce
Special Act 301 against India poses a very
critical question. Therefore, | would like the
Govemmentto respond...(Interruptions)

[English)

SHR! BASUDEB ACHARIA: The matter
raised by Mr. Rabi Ray s very senous. Hence,
the Government shoutd respond.

MR. CHAIRMAN: He has broughtittothe
notice of the Governmentin a forceful way.

SHRIBASUDEBACHARIA: Government
shouldtelithe House thatwe will notyield to US
Govemment....(Inferryptions)

[ Translation}

SHRI TEJSINGHRAO BHONSLE
(Ramtek): Sir, National School of Drama Alumni
is aorganisation under the Ministry of Human
Resource Development. This Ministry also
gives financial assistance to it. Training i1s
imparted to the Actors andlakhs of rupees are
spentforthis purpose. Dramasbasedonsocial,
economic, educational and patnotic topics are
also'shadéd from time to time. Recently. the
Third Yeartudents ofthe NSD staged ‘Gandhi’
inwhich he was showntobesimilartoR.S.S.
and V.H.P. people. It was also shown that
Gandhisangbhajanand ‘Ramdhun’whichare
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sung by some political parties for their vested
nterests inthe presentcontext Congresshas
beenshown as anti-mushmaftertheyear 1947
inthisdemand

MR CHAIRMAN Please donotreadout
ratheryou make aspeech

SHRITEJSINGHRAQBHONSLE Nathu
Ram Godsthe assassin of Mahatma Gandhi
has been depicted as a Hero This type of
educationisbeingimpartedinthat educational
institution Governmentof india pro nces finan-
cial assistancetothis institutionand such dra-
masare shownthere Thisnational Academy
isreversing the history ofindia | appealtothe
Governmentthatthis incident shouldbe inves-
tigated andaction shouldbetakenagainstwhos
overis responsible

SHR! RAMKRISHNA KUSUMARIA
(Damoh) Mr Chairman Sir theraiway facii-
ties between Bina and Katni station are insuffi-
cient Atniweeklytrain runs betweenDelhvand
Sambalpur ItdoesnothaveanyhaltatDamoh,
while halts have been provided at other small
stations Mysubmission isthatthistrain should
be run daily and halt should be provided at
Damoh

My submussion is that railway servies
should be Increasedby running Shipra Express
between Delhiand Howrah datlywhichatbresent
1S runmingtwice aweek

SHRISUBRATAMUKHERJEE (Raigany)
BSF 1s commuitting atrocities on the people
Iivingon Bangladeshborder This matterhas
been raised in the House several times and
Chief Mimister of West Bengal ShrniJyoti Basu
hadwritten alettertothe Central Govermmentin
this contextbut no attention hadbeen paidtoit
The constables ot BSF shot four people inmy
constituency of Gopalpur Suchincidents are
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beenshotinNadiapur Afew daysbackafive
yearokdtribal girl was raped andbeheaded by
aBSF JawaninMatigara near Sihgun Such
mcdents are verycommon intheseareas The
Chief Mimister has raised this matter with the
Central Govemmentbutno attention hasbeen
paidtothis matter

The elections to panchayats aretobe held
thereinaboutamonth They are verycrucial for
WestBengal These Gram Panchayat elec
tions are heldthere every five years atregular
intervals Under these cwcumstances these
ncidents at Bangladesh Borderwould have an
impactonelections Almost all distnicts of West
BengalarebordenngBangladesh BSF person
nel enter about twenty kilometers inside and
commit atrocities  These incidents are cer
tainly going to have animpact onthe elections
there Therefore, | would requestthe Central
Governmenttotake serious note of these inci
dentsandtake stnngentmeasures

DR K D JESWANI (Kheda) Mr Chair
man, Sir, iwould iketodraw the attention of the
House towards a very serious matter When
Govemment had announced its ibetalisedc
industnal policy our party along with other
parties had warnedthe Gaovernmentotit< con

sequences
13-00hrs.

Thisissue was discussed earler also that
multinationais should notbe given permission
toproduce consumer goods butthe Govern
ment has given permission to a multinationai
company Messers Kargil South East Asia

Lid (Interruptions)

MR CHAIRMAN Pleasebebriefsothat
others may also speak

(Interruptions)

= o-Qr KD JESWANI The Ministry of Sur

common in boder areas of Radhikapur and * , face Transport has given permission to this

koddapalli Afew daysbackthree peoplehad

companytoown 15 000 acres of land at Kandia
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PortareainGujarat....(Intermuptions) The Gov-
emmenthas usedits powerto grantpermission
togive 15,000 acreoflandthere. ithas gotmany
aspects. Kandiaporttrustframedaniein 1971
whereinitwas provided thatiand would notbe
aliotedto anyone inthis area due to ecological
andinternal security reasons. ifamultinational
company is established on the border arealike
Kutch then rises a question of the unity of the
country. Already localcompanies are produc-
ingsaltthere . Rwould produce salit the tune
cOeikhion__(nmptong)

MR. CHAIRMAN: Please conclude other-
wiseitwill not g onrecord.

DR. K.D.JESYWANI: Our Govemment
has given perSmissionto amultinational com-
panytosetupasaltindustry. Thisisnotjustified.
1t will ruin the salt producing domestic small
industries. Salt is not such an item, which
requires to be made by a multinational com-
pany. |, therefore, request the Government to
withdraw this permussion ( Interrupbons)

[Enghishy

SHRIMUMTAZ ASNARI (Kodarma): Mr.
Chairman, Sir, lwouldlike tobringto the kind
notce of the Govemment- this s just anon-set
of the summer saasons - thatatthe verybegn-
ningstageitself, thereis adeep andgravecnsis
all over Delhn regarding drinking water

Sofarasthe DDA coinies are concemed,
they are also facing a deep and grave cnsi of
dnnking water. There is acute shortage of
dnnking watertacility in Vasant Vihar, Vasant
Kunjandsormany other DDA colonies.

Sinilarly, youwillbe surprisedto findthat
there s 30MGD of water availableto the Dethi
Municpla Corproation but in site of that, this
corporation is notin a position to suply drinking
watertotheresidents of Delthwhereas the Delhi
people reqliire only 15 galions perheadbut with
this 30MGD watersupply, the Delhiatthe rate
of 50 gaflons per ahead. SO, thisis verymuch
surpnsing and at the same time because of
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these piples which were installed forty years
backwhichhavebecome outdated, these pipes
arenotabletosupply waterto alithese residents.

Similarly, youfindthat even inthe newspa-
persithas comethat even the quarters ofthe
Prime Minisler and the Ministers are getting
poluted andcontaminated water. Thisis highly
surprising. Even the VIP s quarters are sup-
plied constaminated and poliuted water. Thisis
flanshedinvanous newspapers today. So, this
is highly regrettable and this should be con-
trolledby the Government of India andthe water
supply must be regular to all these colony
dwellers andcolony residents

[‘Translafcn]

MR. CHAIRMAN. Still there are some
personstwhownattospeak, lftheHone. messee
take one minute eachthen we can accoudante
1010 15members more

DR. RAMESH CHAND TOMAR (Hapur):
Mr. Chairman Sir, through you, { wouldlike to
draw the attention of the House towards Khoda
residential colony of Ghaziabad. | demand the
Government that his colony should be
requlansedimmediately so thatmorethanone
lakhresidents of this colony may notsufferinthe
hands of bureaucracy There are 30 to 35
thousandhouses inthis colony and somemore
are being constructed Duningits regime the
B.J.P. GovernemntinU P hadacceptedthis
thing considerning these facts and an order to
regularise this colony was also issued in No-
vember, 1992. Butimmediatiey afterthat, that
Governmentwas dismissed and bureaucracy
totally ignored that order  The NOIDA
Developemtn Authonty cariied out a survey
some time ago, which 15 not known to the
residents. The bureacuracystrying  touproot
the residents. The Government should intes-
vene into it and bring out a solution whi- his
acceptabletoone andallsothatnotasinghi-e
farmioly of this colony is uprotied anbd alt amen-
ties are provded there and above all t should be

regulansed.
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SHRI PALA KM MATHEW (IDUKKI)
Sir | use to point out a very urgent matte:
drastically affecting small rubber growers in
kerala

Nowthe commerce Minister has suddenly
come outwith an annoucnemtn invint applica
tions fore the grantoflicence tounportinto india
the seven lakh and odd small cultivators of
rubber in Kerala view this as an extreme con
cernwithdeep anguish and alarm

Nowtheconsequentdowntullinpnces will
ruin the small farmers These steps will
marginalise the STC and woutd permit the
industriaists and monopolitstto imgort rubber
This s most unfairto the smaltrubberfarmers

Yieldingto the monopolists will automati
cally breakthe backbone of the economy of the
Kerala also The official assessment of the
bureaucratsregardingthe shortage of rubberis
unreahsihcanduntrue Nowthereisno dearth
of rubberin india atthe moment The present
price ts mostunremunerative also The small
farmers are in the unorganised sector and they
have no pressure groups or lobbies for
convassingforthem

So 1 wouid request the Government to
raise the mmmimum price of rubber at least to
Rs 3perkioand!strongly urge uponthe Gov
emmentlot toimport evenakilo of rubber

SHRI HANNAN MOLLAH (Uluberta) 1t
hasbeen reportedthat about 143employees of
theinckan Trade Promotion Orgarusation (ITPO)
have beenretrenched recently andthey are out
of job since 144 1993 It 1s against the
Government s assurance inthe Housethatno
publc sector unitin such away wouldretrench
its employees andifthere 1s a surplus they will
be:eplaced andredeployed ButhereinDelh:
inthe ITPO office at PragatiMaidan they have
retrenched 143 employees saying it 1s done
because of economic reasons
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Youwilibe surprisedto know that lakhs of
rupees are being spenttobrmgsome machines
for attendance of the employeesthere Youwill
bealsosurpisedioknowthatthe Chawmanand
otherofficers of ITPO are going abroadevery
week and every month and lakhs andlakhs of
rupees are beingspentandthey tatk of economy
In that situation | will say that it should be
stopped Fortheseforeigntnpsandotherthings
there shouldbe some norms  In the name of
economy only the employees should not be
retrenched and the 143 employees should be
takenback andthey shouldbe givenback ther
employmentinthe ITPO

[ Translition]

SHRI RAM TAHAL CHOUDHARY
{Rancht) Mr Chairman Sirl wouldhketomake
some submissions about Ranchicity of Bihar
Ranchihas apopulationoftentakh Thecentral
Government as well as the State Government
have been askedforthe lasttwo yearstoprovide
aby passthereInthe absence ofby pass there
1s alotoftrafhicjam which apparentlyis the mamn
cause of many accidents there Therefore
throughyou lurgethe Centrat Governmentto
constructabypassn Ranchy There aremany
cities inthe country wiuch have a poputation of
morethan 101akhbypasses shouldbe prowided
inallthe such cities

DR LAXMINARAYAN PANDEYA
(Mandsaur) Mr Chairman S the Central
Govemmentopens Centralschools at various
places in order to pravide facitity tc Central
Govemmentemployees andproper education
totheirwards |amsorrytosay thatthe number
of Central schools in Madhya Pradesh 15 not
sufficient Itisverysomytoknowthateven after
making recommendation to opennew schools
atvanous placesinMadhya Pradesh thesame
have notbeenopened Htistotally unjustnotto
provide acentral school in Mandsaur whichis
aCRPF Centre and is also inhabited by
employees of Excise incometaxand Railways

Therefore throughyou, | wouldrequestthic
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Mirister of Human Resource Developmentto
consider itang provide a central school there
from next session andissue directions inthis
regard

[Enghsh)

SHRIUDDHAB BARMAN (Barpeta) Mr
Chairman Iwouldliketo bringto yournoticeand
alsothe Government andthe House the prob-
lems facedbysome industries nAssamnow as
aresultof the high price and non-availability of
rawmatenal Thereisagrowmgincidence oflay
oft retrechmentandclosure of ndustnalunttsin
the state which is very much backward eco-
nomically and industnially

The recenthike inthe pnce of viscose fibre
anditsshortsupply has gone alongwaytomake
the textile units sick The recent policy also
affects the prospectonindustnal growthin Assam
As aninstance one may cite the case of Indian
Carbon Thefactory has sofarbeenusingthe
raw petroleum coke available from the refiner
iesin Assam Asaresultofthe decanalization
the cost of the indigenous petroleum coke is
almost double the price ot imported coke, Rs
5602 26 per Metnc Tonne forindigenous coke
whilethe price of importedcoke atpresentis Rs
2700 perMetrnictonne

Assam beingfaraway fromports, hasto
bearthe hightransportationcost Agan theuse
of ndigenousrawtransportationcost Agam the
use ot indigenous raw matenal has alsobecome
costlyforthefactory Naturally, theresultisthat
thefactoryis goingto be closeddown Apeculiar
situation 1s that while incentive for
ndustnahsationis declared, factones arebeing
closedeveryday

Inviewoftheabove |urgeuponthe Central
Governmenttogive athoughttothe problem of
raw matenials facing the industries in Assam
and also arrange the things in such away that
Assam and the states in the North-Eastern
region are treated as a special category states
inwords and deeds
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[Translation}

MAJ GENERAL (Retd) BHUWAN
CHANDRA KHANDURI (Garhwal) Mr Chatr-
man, Sir, through you | want to remind the
Government that the bithday of late Shn
Hemvatinandan Bahugana falls on 25th Apnil
Hewas agreat patriotand freedom fighter and
had servedthis country

Hetookactive part inthe Quit iIndia Move-
ment in 1942 as a result of which he was
impnsoned by the British Government Dueto
tortures inflicted on him duning long terms of
impnsonment, he sufferedmany adiseases but
hecontinuedto give leadershipto various stu-
dentOrganisations labourer Organisationsand
unions fromthe jailitself He also servedthe
country as aministerin the centre having very
Finance etc and alsoas a Chief Minister and
CabinetMinisterinUttar Pradesh

Mr Chairman Sir on 17thMarch, 1993
which is his dealth anniversary during zero
hour, | had requestedthe Minister for communi-
cations to 1Issue a commemorative stamp on
late Bahugunajonthe occasion of tus birthday
on25th Aprit ThethenMinister of Communica-
tions Shn Rajesh pilothad agreedtomy sugges-
tronbutthe same has notbeen issuedtill date
| theretore requestthehon Ministerforcom-
munications toimmedhately getissuedacom-
memorative stamp in the memory of late
Bahugunay

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad) Mr Chairman, Sir through youl
would ke to draw the attention of the Govern-
menttowardstheworkingofN T C whoseevery
milhis mcurning aloss of crores of rupees every
month Themaincausebehindthelossinthese
mills1s the rampant corruption  The appoint-
ments andpromotions in NTC are made arbn
tranly asthere are nownttenrules inthis regard
Thatis why aperson whodoes notquaiity even
for the post of a peon 1s working as Genesal
Manager Hehasformedhisgangandthisgang
makes appointment of Chairman Managng
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Directors and Directors. Accordingtoamorder
of 20th March, the cloth of N.T.C. Milis was
orderedto seel at half o the rates. Thatfellow
wentto Europe to makemerry andhe spent 50
lakh doliars on his meny making buteven than
hecouldnotsellaninch of cloththere.

Therefore, throughyou, Iwouldliketourge
the Governmentto initiate a high level inquiry
intothe corrupling prevalentinN.T.C. andevil
deeds of the officers there. Inthisway youcan
getmany proofs againstthe officers involvedin
maipractices. Accordingtomyinformationthe
N.T.C. officials are induegedinthere pleasures
andmude photographs dancingwithseminude
girls have been sent to the Prime Minister.
Thesephotographs willtellmany more things
duringtheinvestigation. Therefore, throughyou,
1 would like to urge upon the Government to
initiate a high level inquiry into this matter and
remove suchperson.

SHRI VIRENDRASINGH (Mirzapur):Mr.
Chairman Sir, some days back we were ex-
pressing our concern about droughtin many
partsofthecountry but now haitstorms andsnow
fall has caused loss to the crops of many a
farmersin EasternU.P and Bihar. Inmycon-
stituency, Harya Lalganj Block of Mirzapur
district, hailstorm has destroyed the crops com-
pletely. The farmers there are compelled to
work as alabourer.

‘Sometime back work was started on the
Maijibridge which links U.P and Biharandthe
people inthe area were eaming their livelihood
byworkingthere asiabourers but nowthatwork
has alsobeen stopped. | urge uponthe Govern-
menttopay compensationtothefarmersforthe
loss causedto their crops dueto hailstorms in
Lalganj and Harya development block. The
construction of Maji bridge should also be re-
startedwithout further dalay sothatpeople of that
areamay get some work there.

SHRIMATIGIRIJA DEVI (MaharajGanj):
Mr. Chairman, Sir, | would like to raise the
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problemfacedbythepeopleof Saran, Sivanand
Gopalganj area of North Bihar. Generaily the
people of these areas goout of their villages for
theirlivelihood,  wouldlike todraw the attention
of the House towards inadequate rail facilities
providedforthese areas. itis athicklypopulated
area ot North Bihar and people go out of their
villagesin search oftheir livelihood.

Sir, now-a-days marriage season is going
onandeveryday thousands of personswantto
goto their homes. Every day many persons
belonging to Sivan, Chhapra, Hazipur and
Gopalganjcometo my houseforrailwa reser-
vation from special quota, butnoreservationis
availableinanyofthetrains goingtotheseareas
even upto the month of may. people are help-
less. They arenotabieto goto theirvillages to
attend marriages at theirresidence. Therefore,
Iwouldliketorequestthe Governmentthat at
leasttwo newtrains should be introduced be-
tween Dethiand Muzaffarpur sothatthese poor
people may reachtheirvillagesintimeto attend

maniages.

SHRIMAT!I KRISHNENDRA KAUR

" {Deepa){Bharatpur): Mr. Chairman, Sir, lwould

like to draw the attention of the Government
towerdthe canalpassingthrough Bharatpurcity.
Many wells constructed aiong the canal are
usedfordrinkingwater. Butalithe waste of city
isthrownintothiscanal andasaresultof itthe
waterinwellsconstructed alongthe canal has
also gotcontaminatedanditcannotbeusedas
potable water. Therefore, Sir. | would like to
requestthe Govemmentthroughyouthat action
shouldbetakentomake arrangementstocheck
thewaste of city goinginto the canatandalsoto
clean the canal so that the people may ge
potablewater. .

Similarly, there is an old drainage system
inBharatpurcity whichis alrightandshouidbe
restantedso thatthe city could be keptclean.

SHRIHARIKEWAL PRASAD (Salempur)
: Mr. Chairman, Sir, | would like to draw the
attention ofthe House towards thefactthaton 6th
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Aprilrairoko agitaton was launchedby Janata
Dalinprotestagainst Dunkel proposalall over
thecountry. Theworkers resortedtochakkajam
atalimostalithe Radwaystations inUttar Pradesh
The state administration which i1s under
President’s nule, resortedto indiscnminatelathi
chargeontheworkers at Kanpur, Gorakhpurand
sidharthNagar. AtKanpur, womenweredragged
fromtheir hairand were beaten up withshoes
At Gorakhpurtwo women named Geeta Pandy
and Punam Kishore were stnppedbefore police
officials Laterontheworkerwergarrestedand
putbehindthebars Thepolice official beaten
thenseverelyatpolicestatonsaymgthatthese
people belong to Mandal and Masyd which
resultedinto fracture of hands and arms often
workers Protesting againstthis igh handed-
ness the local people stageddharnas Onthe
20th they staged a dharna in front of Distnct
Collector Office andlateronatGPOpark S,
through you, | would hke to say thatthiswas a
democraticandpeaceful agitation organisedby
JanataDal and Left fronts to draw the attention
ofthe Governmenttowards the senous conse-
quences of Dunkel proposal butthe Govemment
tnedto crush andsuppress the agitation, beaten
the workers andstnppedthewomen Therefore,
Iwouldhike toappeal tothe Govemmentto order
a judicial enquiry into it and punish the guilty
officials

SHRIBALRAJPASSI(Nantal) Mr Chair
man Sir |woulditketodrawthe attention ofthe
Government towards an article appeared in
Rashtrniya Sahara newspaper under caption
Bharatgulamikior’ Thereckless foreignioans
beingtaken by the Govemment are increasing
debtburden on the country There is debt of
thousands of rupees an every citizen of our
country Manycitizens havesentchequeof Rs
3180/-to the president of India orto the Finance
Minister Dr Abrar Ahmedto getthemselves
debtfree Itis mentionedinthe news thatthe
disastrous economic policies adopted by the
Government directly or indirectly amounts to
treason Suchallegations leveledagainstthe
Governmentinthe newspaperhave madethe
people worned

VAISAKHA 3, 1915 (SAKA)

Assentto Bills 20

Iwouldhke to request the Central Govem-
mentthat it should make all thethings clearto
the people and poliical leaders of different po-
Icalparties Thereisaneedtotellthe people
aboutthe economic crisis and the direction in
which our country s heading so that country
couldbe saved from thedisaster

SHRI DEVENDRA PRASAD YADAV
(Jhunjharpur) Mr Chairman, Sir, | wouldfike
todrawthe attention of the Govemmenttowards
a matter of public importance The Central
Governmenthas cleared aplanin 1989-90for
the constructionof 135kms longlateral raod
from Darbhangato Forbesgan)inNorth Bihar
Twoyearhave passed since then and alfproce-
dures have been completed by the planning
commission but the construction work of this
lateral road s lyingin complete durtothe non-
allocation of funds it 1s a matter of senous
concem

Thislateral and border roadis notimportant
only fromtransportation point of view but also
from strategic pointof view Thisbordertaod
would link indiaandNepal

Therefore |woulddemandthatthe Cen-
tral Governmentshouldimmediately release
funds for thé construction of this lateral road
and the construction work, which s lying in-
complete on this 135 km long road from
Darbhangato Forbesganjshouldbetakenup
onwarfooting

[Enghsh]

SHRIJTENDRANATH DAS (Jalpaigun)
Mr Chairman, Sir, iwouldjust like to draw the
attention of the Governmenttothe factthatthe
Railway Department has recently givenan order
to close down the marshalling yard and steam
locoshed in Siigurijunction Daneeling, North
Bengal asaresuitof which allthe development
work, which was undergoing wasstalied The
doubling of Malda - New Bongaigaon line and
gauge conversion from new Jalpaigunto New
Bongaigoan Via Sihgunjunction has already
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been stopped These actions of the Railway
authonties have created a chaos among the
people of that areawho are agitated and also
amongthe employees whosefutureis inthe dark
and who are n a very distressed condition
Hundreds of contractlabourers have beenthrown
outotthejob

Youknow Sir thatsiliguriis avery impor
tantcityandhas now becomnethenerve centre
ofthebusiness activities of the North £ ast zone
Alsoforthe overall development of sthgur town
ralway communication s very essential

I would like to draw the attention of the
Government so thatthe Government may re
voke these orders so that the development of
siiguritown may standinabette position

MR CHAIRMAN We have almostcom
pletedthe st Thelistspeakeris ShriGirdhari
LalBhurgava

{Interruptions)
| Transiation}

SHRI GIRDHARILAL BHARGAVA (Jaipur)

Mr Chairman Sir throughyou {would liketo
drawthe attention ofthe Governmenttowardsan
importantmatter The CentralMirustry ot Envi

ronment has issued a notification on the 28th
January buttheforestareahas notbeendefined
clearlyinthenotification Theareaswheretherc
15 notree or where tree cannotbe grown have
alsobeendefinedasforestareas Suchareas
have notbeen excluded from agriculture land
cellingAct Ithasrendered 50 thousand mine
workers and owners jobless in Rajasthan Be

sides ithas ruinedthe economy of Southern
Rajasthan where 40 per cent of population is
directly onindirectly  (/nterruptions) Therewa.
an earning of Rs 150 crores from this My
altegation 1s that 1t 1s not being exported to
nternational market  This concession was
givenwith a view tobring multinatonal compa
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nies to indla  The mine owners have
machinised  (Internuptions) They are exporting
theirgoods  (Interruptions) Hundreds ofcrores
ofrupees of Rajasthan Finance Corporation and
Rajasthan Bank have been invested mthese
mines ltcanbeunderstooditabanisimposed
an mining operation in thick forest areas but
wheie there I1s no tree and no tree can grow
there (Interruptions) The defective notification
1ssued by the Minustry of Environmentwill have
nationwide effects Theyshould definetheforest
area so that mining operation may also be
saved

S youhave givenme little ttme inthe end
whileotherhon Meinbersgotmoretime With
that| thank you sir

1332hrs
BUSINELSSOF THE HOUSE
{English]

THE MINISTER OF WATER
RESOURCES ANDMINISTF R OF PARLIA
MENTARY AFFAIRS(SHRIVIDYACHARAN
SHUKLA) With your permission Sir I nse to
announce thatgovermment Business dunngthe
weekcommencing26th April 1993 wiliconsist

of

1 Consideration of any item of Govern
ment Bustness caried overfromtoday s order

paper

2 Discussion & Votingonthe Demands for
Grants undcr the control of the Ministries of

(a) Defence
(b) Home affarrs
(c) External affairs

(d) Agnculture
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(e) Industry
(f) Commerce

DR.K D.JESWANI(Kheda): Thefollowing
items may be inciuded in the next week's

agenda:-

(1) ADIO-BElectronic Exchangeistobe
instalied in Madiad town of Gujarat.

(2) An equipment of CDOT 1400 hrs be
installedto meetthe present requirements.

[ Translation)

SHRIRAJENDRAAGNIHOTRI(JHANSI):
Thefollowingitems maybeincludedinthe next
week's agenda:

1. A survey team be sent to identify the
placestobedevelopedastounstspotsin Lalitpur
and Jhansi distnicts of Uttar Pradesh and the
places be developed as perthe scheme.

2 Middle schools be opened withimmedi-
ateeffectparticularlyin Poorakalan, Valbehat,
Saurai areas of Laltpur district and Rewal,
Avoni, Markunan, Vedaura areas of Jahansi
districtto checkillitracy in the mostbackward
distracts like Jhansi and Lalitpur in Uttar
Pradesh.

SHRI KASHIRAM RENA(SURAT): The -

following items maybe included inthe week’s

agenda:

1. Thematterregarding sevre bomb expio-
sion at surat Railway Station andthe persons
diedinthe communalriots that erruptedinthe
citythereatter.

SHRISATYNARAYAN JATIYA(Upain):
Thefollowingitems may beincludedinthe next
week’s agenda:

1. The crops of farmers have been dam-
aged due to heavy ranfall, cold wave and hail-
storminMadhya Pradesh. Thayneedadequatgre
compensation. The Central Govemmentshouid
immediately make available the funds aiready
allocatedforreliefworks.
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2. The power and irngation projects of
madhya Pradesh lyingpendingbe clearedim-
mediately and funds be made availableforthe
same. :

SHRIREMESHCHAND TOMAR(Hapur).
Thefoliowingitems may be includednthe next
week'sagenda

1. A sugarcane mill be set up in the ?
Daulanablockof Ghaziabad district, for, sugar-
caneisthe maincorpsthisarea

2. Acookinggasagency needstobe opened
inthe Carmuktesswar area in Ghaziabad dis-
trict.

SHRINITISHKUMAR: Mr. Chairman, Sir
the following items may be includedinthe next

week'sagenda:

1.tofind outa solutionfor the problem of
drinking water arose due todroughtsituationin
about 32 districts of Bihar.

2. Todiscuss the needtoinclude Talland
Diyara regions of Bihar under Special Area
Developmentscheme duetothe specifictopog-
raphy of these regions.

[Enghsh]

SHRI BASUDEB ACHARIA (Bankura):
Thefollowingtems may be includedinthe next
week'sagenda:-

1. Situationarising outofthe Government's
decisionto close down several NTC milis nthe
country.

2. large scale subsidence occurred at
Girimint Colliery of Snpur Area of ECL on
21493

SHRI SUDHIRGIRI (Contai): The follow-
ing items may be included in the next week'’s

agenda:-

1.The paymentof minimumwagestothe
saltworkers all over the country and their secu-
rity of work.

2. Thematterof expeditingtheimplemen-
tation of the Subamarekha Project.
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SHRIBRAJAKISHORA TRIPATHY (Pun)
Thefollowing tems may kindly be included in
theweek's agenda -

(1) Todiscuss the nessity of special Cen-
tral assistance to Onssato help the vichms of
the acute drought affectedpeople of the state

(2)todiscuss theneedforimmediatecom-
missioning of a3000 ine C DOT exchangeat
PuninOnssa

MR CHAIRMAN the House stands ad-
joinedtor Lunch We shallmeetagainat2 40
pm

1336hrs

The Lok Sabha Then Adjoumed forLunchtill
Forty Minutes past Fourtsen of the Clock

14.48hrs

The Lok Sabhare assembledafter Lunch
atforty eightminutes past Fourteenoftheclock

(MR DEPUTY SPEAKERnthe Charr)

GENERALBUDGET-GENBRAL
DISCUSSION—Contd

MR DEPUTY-SPEAKER Now we will
take up further General discussion onthe Bud
get ShniNirmaiKant Chatterjee

GENERALBUDGET, 1993-94
GENERAL DISCUSSION - Contd

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum) Sir, we have been told with great
applausethatwe havetumedthechord Thists
the kind of statementwhich is madethatinthe
shortest possible memory ofourcountry ithas
beendone Letusremmndourselveswhatis tthat
putusonthechord, whetherwe have been able
totumthatchord, Iitis only very recent history in
the course of lastfive toseven years, We hasd
beenmportingluxury and other goods whenwe
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areunabietopay via ourourexports. Therefore,
we havingadeficitbalance oftradewiwch accu-
mulatedtosuchproportonthatwefeltthatwe are
unable to move inany direction Thatwas the
onginofthewholecnsis Thisisthe story ofthe
enter80s

THEMINISTEROF STATEOF THE MIN-
ISTRY OF STEEL (SHRISANTHOSHMOHAN
DEV) That also was in your tnendly party’s
time

SHRINIRMAL KANTICJHATERJEE Not
exactly Thoughtthe 80s, the Central Govern-
mentwas sayingthatwe were havingan unfa-
vorable balance of trade tothe tune of 8,000,
croresto Rs 10,000 crocus anitfromtosuch
proportions that we amved at a stuationwhen
we cannot repay the debt withoutindulging in
furtherborrowing whatisthe stuation now? we
areonceagam exceptingtheoneyearwhenwe
tnedtocompress ourexports, ntherange o Rs
10 000 crore of deficitinthe balance of trade and
1t requires very little common senseto under-
standsthat solongas youare having an import
surplus youhavetobomrowstatinorderto meet
themoryou have to have ncomemotherforms
which you repaywith Isthistummgthecomer?
The same factors which led us to this kind of
treble have been accentuatedinthe course of
lastyear Whatisthe addiional problem s that
dunngthe latter part of 80s, we are clasruing that
wehaving alighgrowthrate Atleast, thatwas
associated with this kind of a deficit in the
balanceoftrade Todayeventhatscenanodoes
notexistand it is this situationwhich has been
createdby intematonalMonetary Fund, by the
multi-national through Wortd Bank

/

Theyaretryingtosee thatwe aretide down
tothiscondition Theirsinctures ansefromthat
We shouldhave extncated ourseives fromthat
kind ofhelpiassness instead, lastyear'seco-
nomic position 1sthat we are once againin that
debt trap andhook of IMF thathas held us has
ledtodowhatwe have donemthe course ofthis
Budget they donotwantthatare have atavor-
able balance of trade despite all our tatk of
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expansion onexport. They areinterestedinthe
- fact that the surplus commaodities should be
presentonthis side. therefore, the restrictions
are these. | have got copies of World Bank
reports, which say youhave to reduce custom
duty levets. | will not go into quotations. The
reductionincustoms duty, theleveitheywantus
topay, we are doing the some thing this year.
' Thisis a very clear situation. They have been
ableto catchus with this kindof a problem. They
donotwantusto getawayfromthat. Therefore,
theirinstructions are, you change your FERA
rules, you deper:d either on our borrowing or
subject our multi nationals to get into your
country and allow investment by them and or
allow our products to be sold in your country.

These are the three lines that they are
adopting and we are pledgingthemoneach ot
this account. We have reducedthese customs
duties sothatwhatever s producedelsewhere
can have a market in our country. We have
changedour FERAso thatnotonly ourgoods will
fiow about funds will also flow so that wecanbe
keptinbondage, the factis ourindustries are
affected and so much so we have beensubser-
vienteven to the foreign banks. | mentioned it
eisewhre. We have discovered that foreign
banks, compared to our Public sector Banks
,are generatinga very high rate of retum. Doyou
knowwhy? We knowwhichkind of deference our
financial bureaucrats have towards thesefor-
eign banks. Theforeignbanks are notforced—
like our Indian public sector Banks-to have a
requirement ot reserves which is comparable
with our Public Sector Banks. We have a re-
quirementwhich is calied the Statutory Liquidity
RataWehavetobeinstruments ofthe Govern-
mentof india atfow rate of interestof relatively
lowrate of interesttotheextentof 40percent;
35percentof deposit. 36 percentof ourdeposit;
38percent of our deposit whatdoyouwantfrom
theforeign banks Itis only 15 percent of their
deposits shouidbe heidintheselow-yielding
instruments of the Government of india

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH) Regarding SLR, it is

common to both. You are comparing with the
priority sectors. 15percentis the priority sector
lending. Butthose arethe same.

SHRINIRMAL CHATTERJEE: lamsony.
He is very much right. | stand corrected. The
pointis40percentofourlendingshoulkdtogoto
priority sectors. Thatis whatis desired of the
Public Sector India Banks. Forthem, itis only
15percent. Aimostby definition, priority-sector
lending notonly makes available funds butaiso
itis givenlowerrate of return. Wetalk of level-
groundintermsofcompression. Here, theground
isnotonlynotiovelbutitisinfavouroifthe foreign
banks. Our Reserve Bankof India Govemorand
others advise people that we should gosofton
theforeignbanks because they occupyarather
crucial place because of our situation. Thisis
how we have hookedourseives tothe avices of
the intemationalMonetary Fund, the Worki Bank
and to the Multinationals of those who have
funds.

Sir, we have also ntroduced de-licensing.
Where shouldwe say thesethings? Thefinance
Minister andthe commerce Ministersay as per
the last year's regulations, the white goods
would notbe de-licensed. They say very cor-
rectly so. They say: We do not want our re-
sources to flow into channels of production of

14.58hrs
[SHRISHARAD DIGHE inthe Chair]

This year, that promise has also been
forgotten. Production of white goods has been
de-licensed. We know that withthe kberalisation
of FERA and de-licensing of this, foreign funds
wouldbeflowingintothese areastokeep ourown
domestic Production. it is misdirecting our re-
sources also.

Sir, we have been to led about the de-
licensing we have been toid this theory that
Customs duties, interms of Regain-Margaret
Theater, shoukibe reduced. Letme give youthis
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figure What are the advisers doing? In the
United States since 1980 evenregardingnon-
tanffbarniers itis said they have increasedby
40percent

Whatisthe importdutylevel? Letmequote
thisfigure As of January 27, the duty on steel
ingotsinthe United States os 109percent Can
youimagine whatitis Itis avery unciviized
figure itis 109 percent They are raising the
bamersintherowncountryandadwvising us- not
advisingus butpressunsingus forcingustodo
this , itisbecause youare ndebtedtothem, itis
because of our deficit in balance of trade we
havetogetoutofthe debt Throughmoremports
willwegetoutonit?

15 00hrs

Thisss kind of thesis that Dr Manmohan
Singh s Propounding before us Notonly that
On February 1, about non-tatting arrears the
Americans have decided that no big will be
allowedby the Europeancountnes inthe Amen
can market, in certain areas Thisis akind of
vested chunk thatthey are imposing Whatare
youdoing?(Interruptions)

SHRIMANMOHAN SINGH Whyareweto
ftightthe EEC battle?

SHRINIRMAL KANTICHATTERJEE That
iswhattamcomingtonow Youradvisers, your
real controflers are behavinginoneway andthey
wantyoutobehaveinanothermanner Thatis
abittertruth Thatis abitterbiliwhichtheytryto
sugar-coatwiththeexpenence of China When-
ever, fromthis side, we referto thatobjections
theytry tosugar-coatitby sayingthatChinaare
alsodoing |, therefore, drawthe attention ofthe
Housetowhat exactly the Chinese expenence
15, whereexactly China differs fromus? Firstly,
they have agrowthratewhithisashighas 12
percentperannum Second, theyhave asaving
rate which well above 30 per cent within the
economy Third, nterms of mtemationaltrade,
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they now occupy a high position in the world
communtty (Interruptions)

Youdon'thave small population despite
allyoureffortsfor population control They have
aforeign exchange reserve of S0billion dollars
compated to five billion dollars of ours They
have anexportsurplus every yearincludingin
thelast year of five bilhon dollars which is the
totalreserve thatyou have gotwithin ourcountry
This1sthe scenario They have a surplus as
distinctfromthe import, they have anexchange
rate of 50 bilhon as comparedtofive billionand
they have avery high growthrate

PROF P J KURIEN(MAVELIKARA) Do
you know this favorable position has come to
Chinaafterthey hberalised?

SHRINIRMALKANTICHATTERJEE That
isexactlywhatts notthe truth They never had
cometo IMF

SHRIMANMOHAN SINGH Thatis also
nottrue
(Interruptions)

SHRI NIRMAL KANT! CHATTERJEE
Theyhasdevaluation Theydidnothavetogoto
InterationaiMonetary Fund Infact, wheniwent
to China, | suggested onthe basisoftherrprices,
Perhaps, your currency requires devaluation
andassuchtherearetatks Whatareyoutrying
toachuevethroughthat? This aboutthe first point
abouttheproblemthatied ustothiscrsis Inthe
course of lastyearwe have merelybeeninstead
ofturning tintothe corer we have entered, it
appears, intoacomer

Thesecondpointis anastoundingone, that
15, we were having adeficitin our Budget every
Year

whenyoutalk of deficitas aninflationary
factor, when you say thatthis percolatesintoa
deficitinthebalance oftrade, this year, agamst
the deficit, can you imagine that our Finance
Minister-toalesser extent inthe lastyear- has
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sacrificed the resources? Whoeverhas sanity,
willhe, inthe situation of adeficitin the Budget,
sacrifice the resources?

InPart A, he has cometothe conclusion
' thatthe Budgetdeficitwouldbe Rs. 3,033 crore.
Howmuch he has sacrificed? He has sacrificed
Rs. 5,087 croreinterms of revenue collections.
INparti, whenhe comes tothe conclusion, he
takes creditfor market borrowing of Rs.3,670
crore plus foreignborrowing of Rs. 6,8 19crore,
smallsavings Rs. 5,500 crore anddismvestment
Rs. 3,500crore. He has already sacnficed Rs.
5,087 crore. Thisfigure of Rs. 4,000 crore which
is mentioned here, there is atnick in that He
assumedthatsome ofthe ofthe sacrifices that
heis making, he will coverup.

So, given the crisis of a fiscal deficitora
revenue deficit or a budget, 1s any Minister
expectedto sacrifice a resource of Rs. 5,087
¢rore. He cold have written of the budget deficit
He did not do that. Why? Somebody else 1s
dictating the sacrifices. He has reduced the
customduties, he has reducedthe excise du-
ties. We are also demanding for the same. But
heisnotsatisfyingthe people ofthis country., By
reducing theexcise duties he s satisfyingsome-
body else. He has reduced the excise duties
because the foreigners wantto have amarket
where they canthrough their own investment
andsell theirgoods.

{submitthatnotonly whathe has sacrificed
. but aiso the entire budget deficit and the
disinvestment of shares which are taking place
inatardyfashion, inascandalousfashioncould
have beenavoided. Letus addtothatandhere
hesthe difference also. Apparently, the entire
Houseseemstobeinagreementaboutthetask
thatthree shouldbe anarrowingdown of deficits
everywhere, extemal aswell asinternal. The
realdifference is covered up by this apparent

agreement

When we talk ail these things, what we
meanis thatietmore resources be raisedrather
. thanexpenditurearecut. The Govemmentshouid

not be a dominant economic element in the
economy. We are also in favour of wastefui
expenditure, only our definition differs. Whathe
considers as wasteful public sectorinvestment,
wedonotconsiderttso |askthemaquestion.
Canyoutellushowmuchincometaxthebrokers
pay? Theansweristhey do notknow.

Canthere be an estimate asto howmuch
they should pay? Infact how much they pay?
Thereisaprovisioninthe lastyear's Budget of
Pre-emtive tax. The small scale traders have
beentoldthatwedo notwanttobotheryoustyou
have anincome of Rs.5 lakh; then we estimate
thatyouhave anincomeof Rs 35,000inayear
and is Rs. 35000 is your income, then the
exemption imitis Rs. 28,000 andyoupaytaxon
theresidual Rs.7000 at 20 percent and please
gve uswithoutsubmitting any retums only Rs
1400, if your transactions are less than Rs. 5
lakh. This was the Budget proposal.

if, forthe smallfry he suggeststhis, whatis
the scamtransaction? Itis Rs. 12lakh crores.
compared to Rs.5 lakh turn over of a small
trader, the transactioninyearthattook placein
the shitmarketis Rs. 12 lakh crores. | am not
disclosing asecret; the Janakiraman Commit-
tee has estimated this if the same rule are
applied, even at20 per cent rate of return you
could get 20 per cent. We shouldimagine they
shouldget40percent.

SHRIMANMOHAN SINGH: itisamoney
lost.

SHRI NIRMAL KANTI CHATTERJEE:
Who have lost it? You have lost; not there
brokers. Youarelosingnotonly once; buttwice
losingtaxandlosing the money inthe banking
sectot and you are forking out from your own
money fromthe Budget also.

Justnote the higure; itis Rs.3360 crore. If
you assume that out of several thousands of
brokers, only some twenty brokers are having
this kind of transitions, then at40 per cent rate
it willbe Rs. 6720 crore. if you could collect it;
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forget about other sectors, this, plus thosefive
thousand that you have sacnficed, your enter
deficit would have been wiped out this, our
Finance Minister, refusestodo Hesanhonest
person Buthe does nothavetheelbowroom He
1s hooked to the IMF and the World Bank
Organisations

Addedtothat, whatthe expenencetoldus
eveninthe previous yearis thatyourestnctthe
imports Thisisthe alternative paththatwe are
suggesting here exists an alternative route
whereby if youcomposers yoursmportsed you
donotpermitthe luxury goods to be mported, if
youreally coliectall thatcanbe collected, fyou
are notsenous onthe poor, butonthe nchand
fyoudonotsacnficethis Rs 5000 crore of your
lastyear's collections or estmatedcollecthions
forthis year, alithe deficits are wiped out That
isthe alternative route that we are suggesbng

Inow move onto anotherpomt. Alithese are
on the basis of the statistic that have been
provided 1shalicome atthe end onthe qualty
of statistics

Whatis the Centre State relations? Are
youtryingto help the States? Here is the figure
thatthey havegivenuinthisglance Theysaythat
unthe year 1993-94 the net resources trans-
terredis Rs 49566 crore lastyeartherevised
estimates were Rs 47863 crore theclamisthat
they are paying an additional resource of Rs
1703crore

Now look atthe recemptsbudget Thereus
asmallitem which we are expectedto ignore
Thatisonpage 7 Thiscomesunderthe heading
‘taxrehef themterestcollectedtothe Statesin
the year-revisedestimate-wasRs 7 725crore
in the current year 18 s 9,737 crore the
deductions haveincreasedby Rs 2,012crore
hehagsgvenmorehere- Rs 1,700crore Hehas
takenaway Rs 2 000crore Thisisthemeasuwre
ot hug assistance tothe States

APRIL 23,1993

GeneralBudget, 1983-9¢ 2
Thereis anaddibonal problem Theclaim
flomthatside s thatsome social sector, some
rural sectors have been providedformalarger
wayinthsbudgetthanmthe past. | have aiready
mentonedeisewhere this tothe Fmance Mins-
ter Thereis anmunorcatch Whatsthatcaich?
Hewill provide employment accordingto there
capacitytoonecroreof people Throughwhat?
Rozgar Yojana. How? insuchiural programmes,
nsocial sectors, usually Central assistance
has to be matched by the States You have
chasenthus area, You have depnvedthe State
of resources Nowyou wantto appearbenevo-
lentby providing precisely mboth sectors which
aremnthe ConcurrentListofthe Consttution so
thatthey willfad andyouwsibe abletosave That
wouldbethe story of youremployment Thisis
how you wantthat | am quoting your igures

SHRIMANMOHANSINGH Youarequot-
ingpartialfigures

SHRI NIRMAL KANTI CHATTERJEE
these are yourcomprehensive statements Thes
1sthe net resources flow

SHRIMANMOHAN SINGH | you allow
foralithe money that flows to the state plan out
of the Centrally-sponsored programmes, you
wouldfind avery large posisve net transfer even
afterinterestis taken

SHRINIRMAL KANTICHATTERUEE That
s precisely what | am objectingto He says that
Iwiligivetothe States mthese areas thus much
Theress only one condition The Stateshaveto
provide something matching and the States
resources have beensuckedout inwestBengal
budget what has happened this ime s some-
tungumque mthebudgetary tustory Theyhad
toprovide for two different sizes of plans and
expenditurecontingentuponwhatyou are gong
to get from the centre So, this is the story of
Central assistance to States

Onthis account also, if you want our sup-
port we must tell um, we are sorry we are
unabletosupportthis budget Oneofthecentral
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things in the budget here 1s that what is the
economics forthatmatter Agamstwhat? The
whole Nehruconcept of public sectorgroup The
Governmentexpenditure willnotfunctionasa
keeper of law and order, it will not only expand
ir theareas ofroads etc butitwillalsohavea
public sector economic activity-industnal ac-
tivity Thisis precisely againstthe wishes ofthe
Intemnational Moentary Fundandthe Woridbank.
This s precisely what goesagainstthe concept
of the market economy We know that in the
market people are not equal Tata and the
agnculturelaborarenotonanequalfootngnthe
market

And therefore we wantihatindependent
and apart from market there 2as to be social
objectives and infavour of which the Govern-
menthastoact Thatwasthejustificationofthe
public sector Whatare you doingtothe public
sector? You are ehminating the public sector
one-by one Youarereducing yourexpendsture
on the public sector from year to year And,
additionally because ofthe modemtechnology.,
inmany areas the scale of outputis such that
perhaps eitherthere willbe monopoly producer
or twiil be a case of bipoly or mpoly Because
of the level of technology that the human
cwviloisationis arnived atthere will be not more
thantwo orthreecompanies Ifthatisthe situ-
aton 1f monopolycannotbe avoidedmapartcu-
lar area of production who shouid own that
monopoly public sectororpnvate sector? The
Minister has opted for the private sector He
says that in such areas 1t 1s the public sector
which mustretreatano it shouldhandedoverto
thepnivate sector Hetalksof sociatsmalsoand
this 1s the measure of socialism

SHRIMANMOHAN SINGH When did |
saythis?

SHRI NIRMAL KANTI CHATTERJEE
Now he saysthatthe public sectorenterpnseis
aling Wearepreparedtoagree thisbecausewe
know whytheyare aling Perhapsthefinance
Minister does not want us to know They are
alling notbecause they are in the public sector

theyare allmgbecause inmany areas asinthe
case of public sectorbanks youhave aliowed
theforeignsectorbanks thatkind of unequal
compettionisthere

Wewantafewsimplethings Wewantthat
the mis-management of public sectormustbe
avoided Forachievingthatwhydon tyoupermit
workers partcipation inmanagement? We have
saidthatthe mis-management of public sector
includingthe public sectorbanks shouldnotbe
hiddenunderthecrept itshouldbe madetrans
parent Theyare introducingsecrecyclause |
wouldlike to know whetherthe Finance Minister
would agree to do that Instead of providing
Rs 5000 crores to meetthe bad debts ofbanks
would the Finance Minister make aninquiry into
# astowho has given large scale loans which
have resulted into bad debts? Who are the
reciprentof money? Eventhechose committee
appointed by the Reserve Bank of Incha has
observedthatjustbefore repaymentthe Chair-
man bfbanks were inthe habit of givinglarge
loanstoindividuals knowingthatthey will never
be repasd anm the meantime he wouldbe leaving
thatjob So, insteadofprovidingfromthe Budget
Rs 5000creres don'ttalk of capital adequacy
norms Thisisamis-mmer The Government
shouldhaveinquiredntothebonds exactlyas
attempts have beenmade to getfromHarshad
Mehta whatever his assets were But it will
neverdothat

Wealsowantcompetition Butthecompe
titton should be allowed on aleveled ground

SHRIMANMOHANSINGH Wecanhand
over allthe sick units in west Bengal to

SHRINIRMALKANTICHATTERJEE And
deny themalifunds andendow themwith alithe
debts that your previous mis-management has
resultedinto

Thisis what has happened andthisiswhat
theydo

Sir Iwiltnow cometo the price Thetake
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creditfor this. Our comrade spoke yesterday
and indicated as to why the consumer Price
Index moves ona different ine with the whole-
salepnceindex Iwillnotgointothat He hasput
tquite ably Apartfromthat, ashealsoadmits
inpnvets, he knowthatnow, the average growth
of eventhe Wholesale Price Indexis aroundtwo
digits Then,asecondpointalsohastobemade

Ithink he willbe generous enoughto concede
that agood deal of evenimportsurplus Thatis
the cnisis where theireconomic policies inthe
pasthaveledusandtherepresentsttuationhave
been hookedby themultinationals Itis prevent-
ing him from solvingthe problems Ifhetnesto
control the imports then the prices rise if he
allows the deficit to grow in the international
transachon, thenstatheis abletocontrolalittle
bitof nsein pricesinsidethe country Thisisthe
dilemma imtowhich hispolicies have led us into

He s trying to achieve this with nise in prices,
becausea partofthense inpncesishis owngift

Ifyou cutthe subsidy prices will nise many hon

Members have mentioned aboutthe adminis-
teredprice Then, youcontrol thefoodgrainsin
oneway Yousay, thisistheissuepnceandthe
pubtic distnbution system would be ratified in
the Railway Budgetyou have imposedahigher
rate of freightonfoodgrains Thisisthewayyou
aremanaging

siri shouldalso mention something about
the questionof unemployment Aswe know and
as he admits also, the private sector in the
course of the last 10 years did not expand
employmentexceptinginthe smallscale sec-
tor Itisthe public sectorwhichhas indicated a
positive rate of growth of employment Hes
bnngingasttuation where eventhe public sector
willfailto sothat and there foreunemployment,
inthe yearsto come inthe urban areas would
be intensified with the cynicism of the approach
of BRAC Yougivefundsto dismiss the employ-
ees Whatdo you expectfromt? Do youthink
they will ecnsume that amount or do you want
those amounts to be invested in small scale
enterprises so that they can have anincome
flowing from their Deamess amount? Ate you
creatingacondition fcrthe smallscale sectorso
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thatthose people who receive thése voluntary
retirementfunds canprofitable employ it? You
arenotdoingthatalso

Sir sometimes they take pride for the
achievementinindustnal production ltisamaz-
ing | talked to the Deputy chairman of the
Planning Commission the other saybecause |
was there with himinthe Rajya Sabha at that
time Yousay, youhave arecord production of
foodgrains andyou are notashamedtoutterthat
word Doyouknowthatthe taigetwhichyouare
tryingtoachieve this 180 milliontonnes, 1s the
target of the Sixth Five Year Plan? Forallthese
years you have failedto achieve thattargetand
now yousay Ihatvou are arriving ata records
production of focdgrains

SHRIMANMOHAN SINGH what about
food productioninwest Bengal?

SHRI NIRMAL KANT! CATTERJEE
thanks to your non-cooperation and success of
theLeft FrontMinistry theyhave proceed much
more thanthat of the past

SHRIMANMOHAN SINGH What about
procurement?

SHRINIRMAL KANTI CHATTERJEE |
amnotdiscussingthe production lamdiscuss-
ingtheproduction Yourachievementisinterms
of production

Onthebasisofthefigures of revised esh-
mates | want to know whether 1t is special
considerationtothe budgetary advanced If you
compare the actual withrevired estimates, you
feelastonished Eventoday evenforthis year,
Ido notknow whethertnis is true that when the
closer will take place on 25th of April the
Figures that have been given by the revised
estimatewouldallthe disprovedandthe budget-
arydefict wouldbe higher than postulated inthe
revised estimate More importantly the coilec-
tion(n 1992—I have comparedthatindepently
whateverwas postulatedto be collected inthe
revised estimates have been provedto be not
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trueinthe actuals bothfor 1990-91 and 1991-92.

What is the alternative, | have indicated
incidentally. You collectresources and hand
covertopublic sectorthrough workers’ partici-
pation in management, workers democracy.
You spend more rather than spend less from
govemmentandyou willbe abletohandle that.

There is one least cost method whichwe
have repeatedly said by whichcanaddto your
output, you can add to your income, you add to
employmentofthepeople. Theleastcostmethod
is to have land reforms in there country-side.
withoutspendingalmostanything, youcangen-
erate employment, you and generate ncome
andyoucangenerate outputasno othermeans
would provide.

Thebudgetandthe economic policy hasto-
beassessedbywhatitis doingtothepeople. The
promise of El Daredin the distant future is the
promuse for ail of us when we are dead notof
today. Therefore, were are notin apositionto
supportthis Budget

[English)

MR.CHAIRMAN: Nowwe take up Pnvate
Members’ Business.

SHRISHYAMBIHAR, MISRA.
15.34hrs

COMMITTEE ON PRIVATE MEM-
BERS'BILLS AND RESOLUTIONS
NINETEENTH REPORT

[Translation]

SHRISHYAMBIHARIMISRA (Bithaur): |
begtomove: ‘ Thatthis House do agree with the
Nineteenth report of the Committee on Private
Members' Bills and Resolutions presentedto
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the House onthe 21st April 1993'.
[English)]
MR. CHAIRMAN: the questions:

‘that this House do agree with the Nine-
teenth report of the Committee on PrivateMem-
bers’ Bills and resolutions presented to the
House onthe 21st April, 1993

Themotionwas adopted.
[English]

MR.CHAIRMAN: Now, Bills to be intro-
duced.

SHRI D. VENKATESWARA RAO - not
present.

SHRI VISHWESHWAR BHAGAT - Not
Present.

SHR! VENKATESWARA D. RAQ - Not
present.

REPRESENTATION OF THE PEOPLE
(AMENDMENT)BILL : Pubhishedinthe
Gazette of India extraordinary pat il, Section 2
dated23.4.93

(insertion of new Section 10B, etc.)

SHRIK.P.UNNIKRISHNAN(Badagara): |
begto move forieave tointroduce a Billfurther
toamendthe Represemtaion ofthe People Act,
1951.

MR. CHAIRMAN: The questionis:
‘Thatleave be granted to introduce a Bill
furthertoamend the representation of the People
Act, 1951
The motion was adopted.

Shri K.P. Unnikrishnan: tintroduce the Bill.
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{English) Act, 1961
MR CHAIRMAN Shn Ram Prakash  15.361%2hrs
Chaudary—NotPresert
[English]
SHRIUDAYSINGRAO GAIKWAD Not
Present INSTITUTES OF TECHNOLOGY

15.36hrs
THE CONSTITUTION (SCHEDULED
TRIBES) ORDER(AMENDMENT) BILL
Published inthe Gazette of India Extraordi-
nary partll Section2 dated23 4 93
{Amendment of the Sche.dule)
[Translation)

SHRIMATIGIRRIJA DEVI(Maharajgany)
Sir Ibegtomove

‘Thatieave be granted tointroduce aBill
further to amend the Stat (Scheduled Tribes)
order 1950
{English}

MR CHAIRMAN The questionis

Thatleave be granted tointroduce aBill
further to amend the Constitution (Scheduled

Tnbes)Order 1950

The motion was adopted

{Translation]

SHRIMATIGIRIJADEV! | introducethe
Bill

MR CHAIRMAN the Questionis

‘That leave he grantedto introduce a Bill
furthertoamount the Industitutes oftechnology

(AMENDMENT) BILL publishedin Gazette
of Indiaextraordinary partil section 2 dated
23493

(Amendment of Articie 253 )

SHRI GEORGE FERNANDES
(Muzaffarpur) 1begtomoveforleavetontro
duce a Billfurtherto amendthe Constitution of
incha

MR CHAIRMAN Thequestionis

that leave be granted to introduce a Bill
furtherto amendthe Constitution of Incha

The motion was adopted

SHRI GEORGE FERNANDES | intro
ducethe Bill

15.37hrs
[English]

CONSTITUTION (AMENDMENT) BILL
Publishedincazette of iIndia extraordinury
partll section 2 dated 23 4 93
(Amendmentof Article 253 )

SHRI GEORGE FERNANDES
(Muzaffarpur ) | beg to move for leave to
mtroduce aBillfurthertoamendthe Constitution
ofIncha.

MR CHAIRMAN Thequestionis

‘Thatleave be granted to introduce a Bill
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furtherto amend the Constituhon of india.’

The motionwas adopted.

SHRI GEORGE FERNANDES: | intro-
ducetheBill.

15.371/2hrs
PAYMENT OF WAGES (AMEND-

MENT) BiLL: Pubhishedin Gazetteof india
extraordinary, Partll, Section 2 dated 23.4.93.

{Amendment of Section 1 and 20)
[Enghsh}
SHRI GEORGE FERNANDES

(Muzafarpur): | begto moveforieavetointro-
duce a Bill further to amend the Payment of
WagesAct, 1936

MR CHAIRMA: The questionis:

‘That leave be granted to mtroduce a Bill
furtherto amend the Payment of Wages Act,
1936’

Themotionwas adopted

SHRIGEORGE FERNANDES: I introduce
tobill.
15.38tws

CONSTITUTION (AMENDMENT) BILL:
PublishednGazette of India extra ordinary,
Partil, Section 2dated23.4.93
(Amendment of Article 163}
[Enghsh)

SHRISUDHIRGIRI (Contai). ibegtomove
forleave tointroduce a Bill further toamendthe
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Constitution of india

MR.CHAIRMAN" The questionis

‘Thatleave be grantedto introducea Bill
furthertoamendthe constitution of incha '

The motion was adopted

SHRISUDHIRGIRI | mtroduoetl;\e B

{Enghshj

MR. CHAIRMAN Shri Bolla Bulit
Ramaish - Notpresent

Shri Bolla Bulli Ramaish - Not present.
Shn Bolla Bulli Ramaish - Not Present
Shn Bolla Bul: Ramaish - Not Present
15.381/2hrs
THECONSTITUTION (AMENDMENT)
BILL: Publishedin Gazette of iIndia extraordi-
nary, partll, Section 2 dated 23 4 93
(Insértionof New Article 18 A)
[ Transtation)

SHRIRAJVEER SINGH (Aonla) Sir,Ibeg
tomove:

'Thatleave be grantedto introduce a Bill
furtherto amendthe Constitutionof India '

The motion was adopted

[Transtaton]

SHRIRAJVEER SINGH. Lintroduce the
Bilt.
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RAILWAY PROTECTION FORCE
(AMENDMENT) BILL

(Substitution of new Long Title for Long
Title, etc.) Ctd

(i) Motion to Adjournthe Debate
{English]

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRi VIDYACHARAN SHUKLA):
There is a consensus amongst the Members
thatthis subjectrequires some further consid-
eration and ! have beenconsulting Members of
the House of various Parties and ! think it
requires some more time beforewe arrive ata
consensus. May move aformalmotion? Asa
matter offact, two motions willbe required. First
topostpone the consideration of this Billtill next
Friday when this Bill will again be taken up and
this Bill will again be given firstpriority. | would
like formallytomove andtakethe strength ofthe
House andifthe House agree, we might post-
poneittill next Friday

MR. CHAIRMAN: s itthe pleasure of the
Housethatthis motion be allowedto be moved?

SEVERALHON.MEMBERS: Yes.

SHRI BASUDEB ACHARIA (Pankura):
Thereis one conditiqn _

THE MINISTER OF WATER RE-
SOURCES ANDMINISTEROF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN
SHUKLA): | am moving that motion:

“Thatthis Billbe given the firstplace again
inthe nextday.” (Interruptions)

SHRI GEORGE FERNANDES
(Muzaffarpur): | would like to make one addi-
tional provisoto that motion:

“Thatthe Govemment willcome positively
with some settiement on this problem”
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(Amendment) Bit 26

SHRIVIDYACHARAN SHUKAA: Thatis
ourendeavour.

SHRIGEORGE FERNANDES: Alongwith
giving priority, you should also come forward
withthe definte proposal by resolving that prob-
lem.

SHRIVIDYACHARAN SHUKLA: Thatis
ourendeavour.

MR. CHARMAN: Thatmotionhasnomean-
ingatall

SHRI GEORGE FERNANDES: He has
notgetthe necessary majority tothrowittoday.
Next day., you will have the necessary majority
to throw the bill out.

SHRIVIDYACHARAN SHUKLA; We have
the majoritytoday also

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPARTMENT OF YOUTHAFFAIRS
ANDSPORTS)ANDMINISTEROFSTATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): You have it
today also.

SHRIVIDYACHARAN SHUKLA: Wedo
not wantto throw this Bill out like this. We have
anumberof Memberstothrowitout.

SHRIVIDYACHARAN SHUKLA: Sir, Ibeg

timove:

“Thatthe deabte onthe Railway Protection

force (Amendment) Bill, 1991 (Substitu-

tion of new,Long Titlefor Long Title, etc.)
by Shri Basudeb Achariabe adjournedto
the next day allottedfor Private Members'

Bills.”

MR. CHAIRMAN: the questionis:
“Thatthe debate on the Raiwlay protection
force (Amendment) Bill, 1991 (Substituion
ofnew Long Titleforlong Title,etc.) by Shri
Basudeb Achariabe adjoumedto the next
day allotted for Private Member's * Bill.”

The motion was adopted

MR. CHAIRMAN: Please move the sec-
ondmntinn
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SHRIVIDYACHARAN SHUKLA: Sir, Ibeg
to move:

"Thatprovisions of sub-rule (1) rule 30 and
the proviso to rule 29 of the Rules of Procedure
and Conduct of Businessin Lok Sabhaintheir
application to ythe debate on the Railway Pro-
tection Force (Amendment) Bill, 1991) (Substi-
tution of new Long TileforLong Title, etc.) by Shir
Basudeb Achariawhich has been adjourned
today to the next day alloted for Private Mem-
bers'Bills, be suspendedto enablethe Billto be
setdowninthe Listof Business without Ballotas
the firstitemtherein.

(i) Motion RE: Supersion of Debate
MR. CHAIRMAN: The questionis:

“The provisions of sub-rule (1) of rule 30
andthe provisos to rule 29 of the Rules of
Procedure and Conduct of BusinessinLok
Sabhaintheirapplication ofthe debate on
the Railway Protection Force (Amendment)
Bill, 1991 (Substitution of new Long Title for
long Title, etc.) by ShriBasudeb Achana
whichhasbeen adjoumedtoeatothe next
day allotted for Private Members' Bills, be
suspendedto enabletheBilito be setdown
inthe List of Business without Ballotas the
fistitemtherein.”
The motion was adopted

MR. CHAIRMAN: Now we go tothe next
ltem- Agricultural Workers (MinimumWages
and Weifare ) Bill
Shri Sriballav Parugrahi -notpresent
ShriVirendraSingh -notpresent
Dr.Laximinarayan Pandeya -notpresent
Prof.K.V.Thomas
15.44hrs

AGRICULTURALWORKERS (MINi-
MUMWAGES AND WELFARE)BILL-
CONTD

PROF.K.V.THOMAS: (Emakulam): Sir,
the Agricuttural Workers (Minimum Wages and

Wages and Welfare) Bill 298
Welfare) Bill moved by my colleague Shri
ChandubhaiDeshmukhistoprotectaverylarge
number of unorganised agricultural workersin
thecountry.

Sir, in many States, the nghts of the agri-
cultural workers are not adequately protected.
Even in the so-called left front ruled States,
agricultural workers are not getting their due
rights. That is, even in West Bengal, these
agnculturalworkers arenotgettingthe adequate
legai protection for geting the minimumwages
and protection for other weifare activities.

Inthis Bill, ithas been suggested aboutthe
minimum wages to be paid to workers, It i1s
suggested that every employer shall pay a
minimumof Rs. 700 per month or Rs. 30perday
tothe workerengaged by himforworkingon his
land. Andthis rate of wages has been subjectto
change inaccording with the nse in price index.
ThisRs. 30isaverysmallamount Buteventhat
amountis notlegally protected by the legisla-
tions neitherinthe State Governmentnorinthe
Union. Butfortunatelyfor Kerala, we have made
anumberofleadinglegislations in this direction.

As back as in 1962 under the Congress
Governmentin Keralawhen Shri R. Shankar
wasthe ChiefMinisterandShri P.T. Chakowas
the Home Minister, who was the father of the
presentMember ShnP.C. Thomasweenacted
thefirstLand Reforme Act. By that Act, the small
and marginal farmers got released their fand
fromthe landiords. Thenwhohadbeendoingthe
job ot agncultural workers becamethe owners
ofthelandwhichthey weresowing and reaping
foryears. Thatwas one ofthelandmarklegilations
inthe case of land Reforms Actin the country.
Again in 1970when Shn AchutaMenonwasthe
ChietMinisterand Shn. K. Karunakaranwasthe
Home Minister, we againbrought another lead-
ingland Reforms Actby which inthe rural areas
tencentsweregiventothetenants ofthelandand
threecents were giveninthe urbanareastothe
tenanats of the land. Always, tenants of land
were with the agricultural workers. Under the
same Ministrywhen Shn Vakkom Purushottam
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was the Labour and Agncultural Minister, we
brought the Agncultural Weltare Fund and Ag-
ncultural workers’ Minimum Wages Bill That
wasin 1970 Underthat B, the minimumwages
for the agncultural workers were fixed and a
welfare fund was started Withthss fund, the
children of the agnicultural workers got free
education They got financial assistance for
highereducation Andagnculturalworkers were
given freefinancial assistance for consitrcting
theirownhouses After60yearsofage, whenan
agncultural workerbecomes ofd, whenhe can
nctgoforwork heis given pension

In 1978 when ShnA K Antony was the
Chief Minister he started the wages for the
unemployedyuuth Again,in 1982, whenShn
Karunakaran was the ChrefMinister, he started
the Fishermen Weliare Fund Afishermanwho
diesduetoan accidentwhenhegoesforhshing
1s given assistance out of that fund In the
beginning the assistance givenwas Rs 3,000
New, wehaveincreasedtttoRs 15,000andthat
willbe given within 48 hours

Inthe present Bfi, thas been suggested
that compensation for death while working the
dependentof any workerwho dies while working
-shalibe paidinalumpsumamountofRs 1,000
ormore depsﬁdmg upontheservice whichthe
workerhasrendered Thisispadoutotthe Fund
created under Section 8

But, Sir, already in Kerala alarge number
ofweltare schemes forthe agncultural workers,
headlond labourers, forthe fishermen, arein
existence Wehave made adequateprovisions
forthefishermen WearenowgvingRs 15000
within48hours The headloadworkers Wettare
Fundwasstarntedintheyear 1982 tsascheme
to protectthe nghts of the headload workers
Another important scheme whichthe present
Gopemmenthasstarted:sthe pensionscheme
forthejoumahsts Wehaventroducedascheme
wherewearegivingRs 1,000asapensionto
thejoumalists afterthe age of 60 years
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Similarly, the smalland marginal farmers
areprovided with another pension scheme of
Rs 1,000

Alithese schemes show that when Con-
gress Govemnmentwas inpowerinKerala, they
have started very novel schemes to help the
agnculturatiabourers, thefishermen, the unem-
ployed youth, headload workers and a large
number of other peoplenthelower strataof the
society But our Left Front who have beenin
power in West Bengal, they could notdo any-
thingtorthese sections eventhoughthey have
been very vehemently arguing forthese poor

people

This Bill carnies a social spint and that
spirtt 1s that lakhs and lakhs of agncultural
workers in India, especially in the Northern
india, who are unorganized andwhomove dur-
ing the seasons from one State to another,
shouldbe adequately protected

it has been said that there should be a
constitution of Agricultural Workers Welfare
Fund Alarge numberofsuggestonshavebeen
made bymyhon friend, Shn Deshmukh But
Sir, ulimaltely the responsibility rests with the
State Governments and not with the Central
Govemment So, the Central Govemmentshould
take into confidence allthe Labour Ministers of
the State Govemments andsist thata legista-
tonshouldbe broughtbythe State Govemment
Lakhs and Lakhs of the unorganised sector,
whichisthe backbone of our agnculturaisector,
shouldbe duly protected Somyrequesttothe
Government 1s that the Government should
acceptthespintof this Bill andsee that the State
Govemnment, which have notbroughtasimilar
legislation, as we have seeninKerala, bnngthis
inalithe States

Itis very importantbecause these agricul-
tural workers are the backbone of oureconomic
structure Intheindustnalsectorwecanseethat
organized workers can argue for their nghts,
whethertistheLiCemployees, whethertisthe

bankemployees, whether tisthe HMT employ-
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ees, they areunionised ororganised If you look
atthe entire working class in the country except
10 to 15 per cent of the organised industnial
sector, the remaining major sector in the
unoragrised agncultural sectorshould alsobe
protected Myrequestisthattheyshouldnotbe
leftto the mercy ot the landiords These poor
peoplewho migratefromone Stateto another,
fromone distnct to another at the mercy of the
biglandiords, should be adequately protectedd
andnecessary legisiation shouldbe broughtin
| request that the spint of this Bill should be
acceptedby the Government of India and the
Governmentofindiashouldtakealead sothat
allithe States bnng alegislation which contain
the spint of this Bill

Withthese words, | supportthe spintofthe
Bill

[Translaton]

DR,P R GANGWAR (Pilbhit) Mr Chasr-
man, Sir, | supportthe Biltpresented by my hon
fnend ShnDeshmukh

India s pnmanly an agncultural country
Thereare605228 GramSabhas and 5000blocks
inthecountry There are farmers andagncul-
tural labourers People do farmuing The big
farmers dofarming People withlesslanddo
farming for some time an dfor the rest of time
theywork as agncultural labourers Hon Mem-
bers siting onthe other side saidthatmaximum
agncultural laborers belong to Scheduled
Castes |don'tagreetothis Alithose nvoived
nfarming arefarmers andagnculturatlabourers
The figures as on 1983 show that there were
10683 Scheduled Caste laborers and 3954
Scheduled Tnbe labourers whereas the tofal
number of labourers belongto all communitres
was 30867 Allofthemdofarmingandworkas
agnicultural labourers intheir sparetime The
farmer andthe agnculturaliabourers have close
relations Since they cannotworkin the fields
andeamtheirbvelihoodonfammng onlythrough-
outthe yearthey work aslabourers aiso Until
andunless the Govemmentgivesincentivesto
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farmers, the agncuituratlabourers cannotmake
progress Thefarmersfeeds notonlythe agn-
cultural labourers but also the enfire country
They produces foodgrains to feedalicountry-
men

After45years ofindependence noleaders
otthe country has paidany heedtowards farm-
ers and agncultural labourers  The farmers
producetoodgrains andsugar , theythemseives
eat coarse nce and supply basmeti nce to
others Ourfarmers and agncuiturallabourers
themseives eatjaggery and supply white sugar
topeople The Government has not paid any
attentiontothemtiitoday SardarBallabha Bha
Patel Choudhan Charan SinghandLalBahadur
Shastnwhohadgiven the sloganof JatJawan,
JarKisan', were the messiahs of farmers of our
country Thepeoplesittingonthe otherside do
notrefertotheirnames TheyeulogistheNehru
family which had throuwn the future of the
country into dark Farmers and agricultural
labourers arethelargestfamily offarmers They
arepoorand live across the nook andcomer of
the country Itis difficultto organise this family
because itcompnses a very large number of
people Thatiswhynobodytakes careofthem
In such cirugmstances, t is the duty of the
Government to pay atttention to farmers and
agriculural labourers No educational faciit
roads brnidges provision of drnking water and
means oftransport have been providedtofarm-
ers and agriculural labourers who lhive in vil-
lages Thefacility of partial old age and widow
pension has notbeenprovided Thisfacilityis
not provided to needy persons whereas itis
being providedtothosewhodonotneedit There
Isnoproper arrangment Onthe contrary liquor
1Is made available in every house Liquour
contractis giventoevery village The Govern
ment engineers clashes among villages by
providingthem hiquor Insuch acirumstan
the advocates and the capitalis exploit them
Possession of suplus land 1s not given to
agnculirer iabourers The land has not been
vacatedtilitoday The saidpossessionhas ot
beenregistered/ Butaftercominginto powerof
BJPin Uttar Pradesh, ShnKalyan Singhyt the
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Chief Minister followed the foot-steps of Pt
DeenDayal Upadhayap andenacted alegisla-
tion in the interest of farmers Within three
months of this legilsation all the possessions
were givenintheir respetivenames {wouldilke
tosugggestthatthe Central Govemmentshould
also enactalaw on ShnKalyan Singh slinesso
thatpossession of land of the poor people could
beregisteredinthewr names

Thefarmers andfhe agnculturallabourers
take loansforseeds fertiliserandwater They
aretoopoortorepay thisloan They mortgage
theland andother properties withcapitalists ant!
take loan Theentirelandgoestothehandsc!
capitatrts Atthesametime Iwouldliketomake
an appeal to my agncultural labourers to do
justuice with their work and do proper work for
the wages they get It should not be so that
‘vakha Chala Betavan Khurap! Vahi Kate '
Thatiswhy i wouldliketomake anappealtoboth
of them to remain united as both have close
connections witheach other

Whenthe BJP cametopowerinU P itgot
alithe possessions are registered wthin three
months As | have said earler the Central
Governmentshouldenactasimilar legisiation
TheGovernmmentofU P hasmade 60percent
allocation for villages and 40 percentforcities
forthe development offarmers and agricultural
labourers Such provisions shouldalsobe made
bythe Central Government

Finally 1wouldiketomakesomesugges-
tions Alegiisation shouldbe enacted forthe
developmentoffarmersand agnitural labourers
Minimum wages of labourers should be fixed
and while fixing it the interest of farmers in
particular shouldbe keptinmind Somewelfare
schemes shoultdbe formulatedto provide em-
ploymentto labourers duringtherrleisure ime
The agnculturallabourers shouldbe insured at
Govemmentcost

16.04hrs
[ShnPeterG Marbaniang inthe Cham

The crops oftarmers shouldbe gotinsured
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onindividual basis and notcollectively Ideal
schoels, dispensanes roads andbrnidges over
nvers and nallahas should be cosntructed in
rural areas If agriculture is developed , the
progressoftarmerfanbemadepossible When
farmers are given chance to develop, our vil-
lageswould autmaticallydevelop Thedevelop-
ment of villages would enable our country to

develop

Withthese words | conclude

SHRINITISHKUMAR (Barh) Mr Char-
man, Sir | support the Agricultural Workers
Minimum Wages and Welfare Bill 1391 moved
by ShnnChandubhai Deshmukh andcongratu
latehim for bringing forward this Bill of public
importance The objective of the Billis good
Afterindependence the Governmenthasbeen
making endeavors toimprove the lotof agricul-
turalworkers Buttilitoday no desiredimprove-
menthasbeenmade the plightof agncultural
workersis nota secret Thereis nosecurity of
jobprovidedto agncultural workers whoworkin
thevillages Unorganisedianiuris notthe matter
ofconcernforthe Government Theentirecon-
cernofthe Governmentand the society is for
organised labourersand unorganisedlabourers
are nottaken care of

Sir inthepast there werebondediabourers
Theyhadtoserve aparticularmasterforgenera-
tions Itisclaimedthatthere isnobonded labour
today Itmaybecorrectintheryesoflaw Butthe
phght of the these agricultural workers 1s not
betterthanthatofbondedlabour Thereissome
imporvementinthesituation ofthose villages
andareas where agriculture has become prof-
itable The problem of non-availability of agri-
culturalworkers has been developed andwork-
ers are arranged from otherstates Insucha
situation, the local workers are not being ex-
plotedintheseareas Buttheareaswherethere
are maximum unprofitable holdings and less
area of aagnculturalland, are facing serious
problem Thelndianfarmer who has less hold-
ngsandengagediabourersforhisfarmingdoes
notintendto makeless payment Heisofthe
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view that reasnoable wages shouldbe paid to
labourers Buthis condition does not allow it

Sir, we are not trying to understand the
problems of rural areas in the country properly
Regarding the problems of rural areas, the
intellectual sitting at a dista once sometimes
ponderoverandcometothe paperresults As
amatteroffact, 70 percentpeopleofthevillages
areleadingtheirlivesinthe same condition The
condition of farmers who have negligible land
and have no irngational faciiity 1s miserable
They want to pay wages but they arenotina
positiontopay it Theywantto paythem max-
mum Foroutsiders they are farmersfromso-
cial view points buttheir domestic condition
very poor Theyface shortage ofessentialcom-
modities Theyareforcedto keeptheirtale of
woe secretand lead alife withinthe four-walls
oftheir houses, miserably
There are so many problems here Inthis
Billfirst of allit has been stated to maintainthe
land records Land-reforms are very much
needed here But today the forms of land -
reforms have changed Todayin amajorpartof
the country ithas a little significance as to how
many persons have surplus land and ir what
quanity Todaya fewbpersonswouldbe having
surpluslandbeyondthecelling Therefore, the
issue of distribution of surplus landbeyondthe
ceiling has become of ittle importance inbig
areas butthe land-reforms have muchimpor-
tance Thesurpluslandshouldbe earmarked
and distnbuted among the landiess people |
supportitand it should be implemented strictly

Moreover 1wouldliketo drawthe attention
ofthis august House thatonly this legislation will
notbe sufficient to complete the task of land-
reforms Todaythe greatestland-problemisthe
Absentee Landlords’i e the people whodonot
cultivate the land are the owners of the land
Accordingto existinglawinourcountry whenthe
familyisdivided every member of the family
enjoys the nightto have the family land of his
share Whetherheisinanyserviceorruns any
business Those people cultivate through other
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persons or any of their brothers living there
cultivates the fields and he too has equalshare

Insucha stuationthe number of landless people
1sIncreasingday by day Therefore, the provi-
sion of keeping land record in this Billis very
good The records relating to land shouid be
updatedall overthe countryr Althoughitisa
Stateissue, yetthe Centershould makealawin
this regard and update the land records by
monitoring them constantly If it needs any
amendmentinthe Constitution, thattooshould
be done The principle of one man-one job

shouldbe admitted Inthe absence of suchalaw
andaccording to the provisions of this present
law, the persons who does not cultivate his land
becomesthe ownerofthe land Consequently
several labour disputes take place in many
areasandthelandsleftuncultivated Sheanng
of crops s also notpermitted on suchland As
aresultofit ononehandithamperstheproduc

tionandthefields areleftuncultivatedandonthe
other hand, people do not get employment

Therefor todaythe pnnciple of econe-manone
Jjob’ needs to be implemented strictly 1t will
resultinthe availabihity of surplus landinlarge
quantity andthat can be dinbuted among the
landless people Unlessitis done, allpersons
cannotbe given employment , Today unem-
ploymentis the greatestproblem of the country
andthis problem of the country and this produce
1S more acute and complicate incountryside

The State of Bihar from where | hail, labourers
are fleeing from these There labourers are
going to Punjab, Haryana and Western Uttar
Pradesh, in search of employment These
labourers can getjob only when land reform1s
implemented stnictly andthe principle of one
manone)ob 1senforc itwillprovide the surplus
landwhich can be distributed among the land-
less people andcrores of people willgetemploy-
mentandtheywillinciease production with their
labour in fields 1t will also increase employ-
ment

Todaythere s aneed forthe development
of barrenand uncultivated land inthe country
Croies of peoplecanbe engagedinthisworkand
employmentbo made available to them and
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simultaneously the productioncan alsobein-
creased.

Mr. Chairman, Sir, throughyoulwouldlike
fo state one morethingasperDr, RamMahohar
Lohia, land army is very much needed here.

. Thereis alargeareaof surplusilandwhichis not
being cultivated. After makingitfit for agricul-
ture, thatland canbecuttivatedproperty. Alarge

*. number of people who are unemployedcanbe
givenjobs. Landarmy shouldbe constituted and
be used for increasing production; thus the
probiem of unemployment can also be sotved.
By the end of this century we will require 240

milliontons otfood-grains whereas ourproduc-

tion is less than 180 million tons or even less
thanit.

There are 7 years left in this century . in
suchcircumstances, we willneitherbe ableto
fuffillour needs norwe can provide jobs tothe
labourers; the agricultural labourers would not
getjustice alsoinsucha odd situation. There-
fore., the constitution of aland armyis essential.
Thelandless lanburers work onfields butthey
do notget their fullwages. Moreover, the Gov-
emmentclaims thatthereis aMinimum Wages
Act and the farmers who will not pay the mini-
mumwages, action willbetaken againstthem.:
Though there are other laws too and labuor
Inspectors are there, yetthey do notlook into
theseanomalies andthey only harassthe people.
Theexisting laws are notusedforensuring the
minimumwages to labourers. The officials like
Inspector and others use thése laws to make
heavy their purses and harassthe labourersetc.
Suvery should be heldin some selected areas
all overthe countrytofind out the areas where
theagricultureis uneconomical andwhetherthe
smallfarmers or ordinary farmers are paying
minimumwages tothelabourersornot, whether
they are actually not inthe position of payingit,
if so. theGovernment should ensure the mini-
mum wages tothe laboures. But by punishing
thefarmers. no goodfor thelabourers. canbe

done. In those areas where tarmers are not
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capable of paying the wages, funds shouldbe
createdtheresothatiabourers may gettheirfull
wages. The minimum wages for the ditferent
areasshouldbefixedanditshould alsobefixed
astowhat minimum amountwould havetobe
paidby the farmersin particular areas andthe
remaining marginshouldbe paidby the Govem-
ment. Aspecialfund shouldbe createdfor this
purpose, thenalonewecanuplift the rural popu-
lationandthe &gricultural laborersintrey sense.
Of course, the dignity of labour is vanishingin
thiscountry. itcanbe maintainedonly by enact-
inglawsinthisregardandifitisusedin different
way, itwill not solve the problem. The Govern-
ment must think it that everybody born in this
country s entitlied to lead his life properly with
dignity. Andif he has been giventhis right, the
Govemmentshouldnot evade this responsibil-
ity. Thisis an unorganisedsectorsonoattention
is paid to it. it is biuntly pleaded that the
Govemmentcannotdoanythingif labourers are’
notpaidtheirwagesincountryside. Merely the
creation of somany posts and monitoringonit
won'tserve anypurpose. The Government rather,
will have to conductacomprehensive survey
andheip the labourers in getting their genuine
wages. when any discussion is held in trve
senseforprovidingthemminimumwages, cer-
tain Organisations become active to instigate
thefarmers tofightagainstit. Theydonotknow
astowhatsorts ot farmerskveinwhatareas. The
persons possessing one orone anda halfacre
offandis putinto the category of fame’s anditis
announced thatthe is a landiord. Thus you will
observe thatin such disputes, smali farmers
cannot defendthemseives. There arelakhs of
farmers who donothavemoneyenoughtomove
the Count, who are unabie to provide education
totheirchildren, who are unable toprovide even
twq time meal to their families but unfortunantly
they aretermedas landlords. if yougototheir
homes, you will find that the women in their
families donothave eventwopairs of sarees.
Butthe vestedinterests create a sortof misun-
derstanding between labourers andmakethem
fightamongthemselves. itshouldnotoonlike
this. What is needed here is that the farmer
should be compelledto pay wages asper his
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capacity and the marginal amountshould be
managed by the Government sothatfarmers
andlabourers may give their contnbution inthe
developmentofthecountry Thedevelopmentof
cultivation and the country can be made pos-
sible only when they work together like two
wheels of achanot Withthesewords !support
and welcome the Bill introduced by Shn
ChandubhaiDeshmukh

(Engiish

DR RAMCHANDRA DOME (Birbhum)
Mr Chairman, Sir, | nseto supportthe Agricul-
tural Workers‘ (Mmimum Wages and Welfare)
Bill, 1993 broughtforwardby Shn Chandubhai
Deshmukh

Icongratulatemy esteemedcolleague for
bnnging such a nationally important Billto this
House

This 1s animportant Bill The Billwhen
willbe enacted will give a new directionto the
development of the whole nation

Kwegothroughthe history, wecanseethat
our country is basically agncultural country
Millions and millions of people who are livingin
the rural India are related directly or indirectly
with agniculture, majonty of them are women
Even 50 percent of those agncultural workers
arewomen Their socio-economicconditionis
verybad They can neverlead a healthy life
Basicallywomen are suffennganditistherrfate
Thatis why, illiteracy and ll-health are themain
things which are associatedwith theirfate

After 45 years of independence, even to-
day, we arediscussing such alegisiation

Todaywe have no national wage policy for
those poor section of people who are the real
architects of the development of our nation

Those peopje are basicatly landless and
helpless They workontheland Theyproduce
foodwiththeirblaod andseatto feedthe nation
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Butthey have no privilege to enjoy that agnicul-
tural producewhichtheythemselves need The
vastmajonty oflandless agriculturallabourers
have noshelter, notapiece of land of theirown,
thoughinthe pre-ndependence days, dunngthe
freedom struggle, the Congress party, the chief
rulers inourcountry, has given acommitment
to the peasantry in our country that they will
adopt aradical land reform programme They
pledgedthatthey would give landtothe tiller and
this willbe the major thrust of the development
programemss. Afterindependerce, thosepeople
have beendepnvedofthis pnvilege by the ruling
party

Eventoday nothinghas beendone in the
name of land reforms Though the zamindan
systemis notinvoguethese days inthatform,
yet itis there in the modified form The same
repressionisgoingon Basically, thisis dueto
lack of political will on the part of the ruing party,
the majority rubngparty in this country Thatis
why they did not getthe minimum justice thatis
required Because oftheinjustice metedoutto
suchpeople, Indiasfacinga lotof problems as
faras developmentisconcemed

Sir, India s acountry which has gotavast
numberofpeople whoarebelowthepovertyhne,
who are iliterates and who possess illi-health
also Alithese are directly relatedtothe socio-
economic status of vast millions of agnicultural
workers andpeasantry , So, ifthe Government
does nottake steps to change their socio-eco-
nomic status, the fates of these people cannot
andwill notbechanged Oureconomy willnot
berejuvenated

Inthe name of restructunng and rejuvenat-
ingthedyingindianeconomy the Government
1s formulating so many new policies You are
proposing new economic polices You have
introduced the new industnalpolicy, newtrade
pohicy soonandsoforth Butnothingwilisolve
the problemofthe vast masses otour country
Wearehavingmanyproblems Further youare
goingto surrender the economic sovereignty to
the mpenahst andforeign agencies We have
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no alternative steps otherthanthis Unlessyou
fulfill the basictasks in the agnculturalfront, our
country will not prosper The fate of the vast
majority of our people will remain So Further

the fate of the vastmajonty of ourpeoplehas a
directbeanngon the developmentofoureconomy
particularly in generating employmentpoten-
tial SolongastheLand Reformsare notimple-
mented theseproblemscannotbe solved

Itistobe regrettedthatevenaftersomany
decades of independence eventodaywehave
notbeen giving the minimurm wages to those
agricultural workers Thousands of bonded -
labourersarethere iniIndependent India They
areundergoingamiserablelife Eventodaythe
agncuilturalworkers andlandiess peasants are
undergoingmanydifficulties They are brutally
tackled by the bigwigs by the ruling political
partiesinourcountry i wanttocitie oneexample
here Intheyear 1991 oneincidenttook place in
adistnct of Madhya Pradeshwhenthe BJP was
inpower Atribalyouthwasworkingas bonded
labourwith azamindarthere Oncehetnedto
flee from hisclutches Butthenhe was again
broughtbackandhis nghthandwas choppedoff
This happenedinindependentindia Evento-
day inmanynooks and comers of the country,
some such incidents arehappening Whenthey
demand for minimum wages tomaintaintheir
minimum standard of living, which is denied to
them they aretreatedwithlathis bullets andso
on ? Thisisthe situation prevailingin ourcoun-
try Ithink basicallythe legislationis verymuch
important Butmere legisiationwillnotservethe
purpose so long implementation is not there
political will toimplementIgisiation s notthere
We have somany hegslations Buttheproblem
1s we are havingnowilltoimplementthose Acts
to give them justice social economic and
politicaljustice Thisisthesituationprevailing
today

We mustgive thrustinthese areas forthe
1bove benetit of ourcountry inthe generation of
mployment potential if our internal market
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doesnotgoupbybrngingupthosetheirsocio-
economic status and the minimum purchase
capactty, thenthe internaimarket thedomestic
marketwilinotgathermomentum Ifthe domes-
ticmarketis nothelped, thenthe entnre economy
willbejeopardised Thereisno otherallterative
inthisarea Inthe course of industrialisation in
the course of developmentin otherforms par-
ticularly in the course of solving the unemploy-
mentproblemin ourcountry those people the
vastmajonty of ouragricutturallabourers should
be giventheirdueshare tobe broughtuptoa
minimum standard of iving so that their pur-
chase capacitygoesup Otherwise employ
ment potential will notbe generated and mas-
sive increase inunemployment problem will not
be solved

Anotherproblemis majonty of the agnicul-
tural workers are women Where the feudal
systemisthere ourwomen aiethe worstsufter
ers We haveto dosomethingaboutthat We
should have political will to get nd of these
sufferings which the mitions of women particu-
larly those who are economically ina badposi-
tion they are socially backward they are edu
cationallybackward theyare compeliedtolead
amiserablelfe ifthe vastmajontyofourpeople
are compelled to ive in this way our further
generation will have to implement the Act
Otherwise developmentwillbe handicapped If
wewantto give justicethrough alegisiation we
mustcometo aconsensusthat notonly political
legisiation 1s enough, but simuitaneously we
shouldhave apolticalicourage we shouldhave
pohtical willtoimplement this Act Otherwise
itwilinotservethepurpose So attheend [once
again emphasis that majority of agncultural
workers should getaminmumwage throughout
the nation and that should be ensured by the
States and also by the pohtical parties

There are otherwelfare programmes which
willhavetotake care of theireducation health
socio-culturat aspects andthey should be ful-
filledbythislegislation Lastbutnottheleast i1s
the root cause of this whole pioblemandthatis
the unfulfiliedtask of landreforms Thatshould
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betaken upfirst andit shouldbe givenpriority.

With these few words, support the Bili.
Thankyou

MR. CHARIMAN: Thetime aliottedforthis
Billis over. But, there are a number of Members
whowantto participate inthe discussion. So,
shouldwe extendthetime bytwo hours, sothat
we willbe ableto cover allthose Members? Is
itthe sense ofthe House?

SEVERALMEMBERS: Yes.

MR. CHAIRMAN: O.K. Now, | call Shn
Vishwanath Sastn.

[Translation)

SHRIVISHWANATHSHASTRI(Gazipur):
Mr. Chairman, Sir, first of all | would like to
congratulate my colleague Shri Chandubhat
Deshmukhforintroducingthis Bill relatingtothe
mostcrushedunorganised agriculturallabourers
who arethe lowest section of our society.

The condition of ourlabourers is very mis-
erableinoursociety. Eventodaytheydonotget
work forthe whole ofthe year. Theymigrate else
where for their livelihood. Every year the
labourers from Eastem Uttar Pradesh areafrom
where| hail, goto Punjaband Haryanainsearch
of their livelihood. The condition of lahourers is
so miserable that it can not be described in
words. Tillnowduetothe old fedalsystem, they
were paid very low wages, but gradually their
wages have beenincreased marginalit..

Thereis asayingin ourcountry thatwhile
comingtocollect his wage, thelaburer's napkin
towelshouldbetoinsuchawayasthefoodgrains
given to him as his wages should fall down
through the holes in the napkin and he should
collect grains one by one then he can come
againtoearn his wages. Otherwise, he willnot
comain hiswork nextday. Similarly, therewas
afraudulent practive prevalentin EastemU.P.
thatthe wages were paidtothe labourersinthe
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form offoodgrains by weighingthemwith apiece
ofbrick and the same piece was constantly us
tocleanthe utencills everyday resuitinginthe
reduction of weightofthatbrick piece day by day.
As aresultofthisfraudulent practicethere were
large agitations in Eastern U.P. Consequently
aslogan was giventhat “ Jiski lathi Uska Khet,
Jamindarka Pharo Pet.” Due to this agitation,
Jamindarisystemwas abolishedin our State
Uttar Pradesh. The land-ceilinglaw was imple-
mentedin Uttar Pradesh. Butdespite alithis, the
condition of agricuitural labourers remained
unchanged. Alay was made pfrthe agricultgrual
labourers of UttarPradesh. The three categories
of wages arefixedion Western uttar Pradesh.
Thethree categories of wages are ficed sepa-
rately in three parts of the entire State. The
wages fixedinwestem Uttar Pradeshgin differ-
entfromtheosein Eastem uttar Pradesh. Though
there are kanungo who function as Insepctors
andkeep the revenue records andsupervise it
but actually they are there only for the name
sake. Theyahvebeen entrusted withanumber
of miscellenous workthatheis unabletodothis
work. Somwhere the wages are not written
andsomewhere the wages are not given. Inlir
eastern Uttar Pradeshg at some placed the
labourers are given oneortwobighas of landas
theirwages. lfalabourers s given land and his
wages heis giventwo kilogram,s of food grains
aswellfor ploughing th efiedls. Butifthe relation
between the jamindar and the labiuerr turns
hostile, the jamoindar recoverthe land as well
as the entire wages paid fopr this livihood. in
such a situation there is no noval machinery
wihich may ensure the paymehnt of watges to
thelabourers. They have noorganisationwhich
may helptheinisbobodytopl;ead his case. The
resultis thatonesuchcasecontinuesincourtfor
severalyears. Thge casesare notsettledina
months ontwo; they take years. Theywillhave
could have got as their wags. Thus they ae
runed.Sothe agricultural labourers do not get
the minimum wages fixedforthem.

Notonlythat, they alsobecome the victims
of social exploitation. Landless farmers are
really in a more pitiable condition. In Eastern
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U P andin so many areas in my own district
there are number of landless labourers Even
clay i1s not available to them to plaster their
houses ontheoccasion of Deewall Whenthey
gotoeasethemselves infields, they bnngclay
intheirpots They collactitwholeyear, thenthey
areebletoplastertheirhouses Suchacondition
1s still prevailingthere whenever the labourers
trytoorganisethemselves theyare attached
The Harnjan Bast of Solpur village in Gajipur
district was burnt to ashes People tried to
protestagainst t, butagnicultural labourers are
defintely iving in a hornble condition Our
Governmentshould pay attention towards it
The Bill which has been brought by the honor-
able member should havebeen broughtbythe
Governmentfortheirwelfare Todayin agncul-
tural developmentthere is contribution of trac-
tors and threshers also butatthe sametime
accidents have also increased due to
increasings haifto The hands of agricultural
labourers get cutoff inthese accidents These
1s no provision to provide them medical treat-
mentoraid Safety measuresarenotadoptedin
thisregard Insuchasituationtheydonotgetthe
wages as they cannot work with the wounded
hands, andsotheircapacity of workingfailand
they become insecure inthis Bill provisions
should be made to provide all the facilities to
agnculturallabourers like the factory workersin
caseofaccident Thereshouldbe arrangement
for pension for agricultural workers in oid age
when they become incapable of working A
separate department should be establishedfor
implementation ofthe laws made for their wel-
tare ithinkthereshouldbe aseparatedirector-
ateatnational State and district levelto look
afterthe welfare of agnicuitural labourers and
implement the laws made for their welfare
Inspire of allthese things it 1s clear thatin our
countryagncultural workers donothavelandof
theirown andthey are called ‘Halwahas’ which
means one who ploughsforothers Today the
landownerdoes notgotofieldfortilling, agncul-
turalworkers work fortum anagive the produc-
tionto himwithout having any share
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Sir, fthe nameof land distnbution and land

reforms, if the land allotted to the tiller theycan

raisethe agncultural production inthe country

Sir,thiscansolve theproblem offoodgrains
Today land owner does not plough the fand
Today afarmerhavinglanduptofive acre cannot
afford to keep agricultural labour and agricul-
turalinputs, whether itis fertiliser, seeds orany
otherthings, havebecomecostlier Asaresult
smallfarmertakes loan fornounshing hisfarmily
andintheendsellsthe landtopaythisioan That
1s why Inspite of alloting land on lease for
residential purpose, agricultural purpose and
campaign of land reforms, the number of land-
lessisincreasing continuously, | donotunder-
standthiscontradiction

Sir ontheone handthe Governmenttalks
aboutgivinglandto landless labourers inthe
name of land reforms but onthe other handthe
number of landless isIncreasing though it should
have decreased More and more farmers are
being evicted fromthe possessionof their land
Itis notbecause of any landlord The policy of
caprtalization of agricuitural development is
responsible for eviction of small farmers and
prosperity of bigfarmers Today people have
pnvate agnculturalfarms From Nainttaltothe
whole Terairegion including Lakhim- purkhor
therearebigtarms of peoplewhodonothaveany
interestinagnculture Therefarmhouse owners
are generals of army big police officials and
industnalists Biriajiis notonly abigindustnal
istbutalsoabigagncultunst He has a4200aire
farm at Pipra in Khiri -Lakhimpur Big people
haveturnedto agriculture becausethereis no
taxonagriculture itcancompensatethe indus-
tnalloss andtax evasion can be easity manipu-
latedbythis Agncultureis beingusedforhiding
blackmoney [would requestthatsuchtype of
farms shouldbe banned andtheland shouldbe
giventotillers People who have businesss or
serviceshouldnothave agnculturalland Today
some peoplehaveland, industry businessand
alsoservice, thisaccumulates allthemeans of
productioninsomelimitedhands theseshould
bedistnbutedequally |woulddemandtoestab-
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lish a separate directorate for agricultural
labourers, arrangement of pension, appropriate
arrangementfortreatment incase of accidents
and appropriate arrangement for education of
the wards of agricultural labourers should be
made.

Mr. Chairman, Sir,inthe field of education,
there is some arrangement for the children of
Scheduled Castes and Scheduled Tribesbutin
Eastern Uttar Pradesh there are many other
backward castes. The onlydifference between
themisthat people eat things touchedbythem.
Rajbhar, Nonla, Binand so many other castes
are not betng considered as SC/ST but their
conditionis notbetterthan SC/ST. So1would
Iiketorequestyoutomake arrangementsforthe
educationofthechildren of agncultural labourers.

Withthese words | supportthis Bill.
[English]

SHRI A. CHARLES (Tnivandrum)- Sir, |
thank youforgiving me the opportunity to speak
onthe Agnicultural Workers (Minimum Wages
and Welfare) Bill, introduced by my colleague
Shn Chandubhai Deshmukh. Thoughlamin
agreement with some of the sentiments ex-
pressedby him andthough | share his concern
inthe welfare of the agricultural workers, I feel
that the provisions of this Bill are for too tnad-
equate tomeetthe demands of the ime andto
give some sort of security to the agnicultural
workers.

Our country is still mainly depending on
agriculture. A vast majonty of our people are
either small farmers or agricultural workers.
Though productionof foodgramns andotheragrn-
culturalproduce hasincreased substantially in
the lasttwo decades, we have yettogo a long
way. Atthetime ofindependence, if |amcorrect,
for 35 crores of people, we had to import the
foodgrainsfor mo?e than50percent. Today we
aremore than 85crores. Itis agreatjoy thatwe
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are producing foodgrains forthe entire popula-
tion ofthis country andwe have hadan occasion
evento exportto some of the countries who are
always with us such as the former Soviet Union
and the present Russia. So, thanks to the re-
serves, latest varieties of advanced seeds,
fertillisers and latest technology we have sub-
stantiallyimprovedthe food production. But, still
tis afactthatthe condttions of the realworkers
are miserable.

Sir, when we consider the plight of the
agricultural workers, amcompelledtobringto
the notice of this august House, the sad plight of
the smallfarmers also. Farmers do not mean
huge zamindars. In Kerala, we are proudto say
that we are the pioneers in the area of land
legislation as myfnends Mr. Thomas has pointed
out. Rightinthe year 1962, we hadthefirstland
legislation and thereafter there have beena
numberof amendments andimprovementsand
today actually there 1s no land holder who I1s
havingmorethan 15acres of standarddryland
and 22 acres of wet land. But there are excep-
tionsin theplantations. So, tobnngforwardaBill
making the small farmers responsible for the
entire welfare of the workers will, be dangerous.
Butthe welfare ofthe workers should certainly
be keptinmind when we bringforward alegis-
lation.

Sir, Ihave gone through some of the provi-
sions ofthe Billand | amsorryto say thatitis not
only inadequate, butitalsodoes notgive any sort
of relief The whole concept, | will say, is not
correctly appreciated. Inthe financial memo-
randum, itis said thatthe total recumng expen-
diture willbe Rs. 40 crores; itmay gobeyondRs.
1,000 croresin acountry of 850 million people
where more than 70 percent are depending on
agniculture. | am notcriticising the Bill, but | do
notthink any careful thought has been givenin
drafting this Bill. Again, the responsibility of
constitutingafund s giventothe Central Gov-
emment. Howisit possible whenthe agricultural
sector remainsinthe State subject? So, itisthe



319 Agr Workers (Minimum
[Sh A Charles)

responsibility of the State Government

Sir,inKeralawe have aweltare scheme
Wehave alegsslationforensunngthe minimum
wages and youwill be surprised to know that
eventhough theminimumwage paidis Rs 30/
-perday, youwill notbe able to get an unskilled
workerforevenRs 45/-perday So,thewages
have gone to such anextenteverywhere So,
alsothere are otherwelfare schemes andhere
myfnendhassuggestedthat Rs 1,000/- should
be given tothe family if an agricultural worker
dies Thisis veryinadequate intoday's situa-
tion The unorganised sectorstill remains as
one of the most neglected sections ofthe com-
munity The traditional fisherman 1s another
unorganised sectioninoursocietyandtheyare
exploitedeverywhere There s noencourage-
ment for them and it is a sad thing that the
organised sectoremployees such as the bank
employees andevenwell-paidemployees ofthe
Indian Airines andthe Air India take the whole
country to ransom while the poor agricultural
workers aretotally neglected

Sir, | amthankful tothe hon Member for
brninging forward a legislation so thatthe real
problems of the workers could be highlighted

| would suggest legislation for ensuring
remunerative prices to the small farmers and
alsoprovision forgivingfertihzer -tdonotusethe
word"“subsidy”- atareasonable pnce Thehon
Minister for public distnbution is responsible for
PDS throughout the country A life has been
giventothat Ministry and the people are hoping
alotonthat [requestthepeoplenottohaveany
disillusion - uniess you give suppornt price we
wilinotgivethegrain Howcanwetakefoodgrams
and essential commodities totheremote parts
ofthe country? While we ensurewelfare of the
workers, we are equally responsible inkeeping
the welfare and interests of the small farmers

{have anothersuggestion Mostlyinsome
ofthebigger States, nolandlegislatonhasbeen
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sofarattempted. There arethousands of acres
ofeltherwasteland orvacantiand InKerala, if
yougofromone partofthe Statefrom Parashala
toKasargode, in acar, youwill notfindaninch
ofland eithervacantorunutilsed There, the
densityof population s highest 1suggestsome
sortof adoption of villages PeoplefromKerala
andfromsome of the States where peopie are
densely populated-thousandor two thousand
people-canbetakentogetherandthey should
be rehabilitated in some parts of the Northern
India Itwillenablethevacantlandtobe usedand
twillincrease production Atatime whenthe
unity and integnity of the country 1sbeing chal-
lenged, itwill also enhance the emotional inte-
gration of this great country Our people you
know are there throughouttheworld Wherever
you go throughout the world, you will see a
Keralite it willbe apleasure to see somebody
from my State in Uttar Pradesh, in Madhya
Pradesh Imayeventellmyhon, frendsonthe
otherside, they may certainly help you inbuild-
ingthetemple also There s noproblemforour
peopleto goanywhereinthe country, integrate
withthe people there and help production and
welfare of thiscountry Bythat, the wasteland
canbeutilised Ourpeoplecouldbeaccommo-
dated, productioncanbeenhanced Theagncul-
tural workers would alsobe helped Withyour
pleasantsmile, twillbe ahappy thingforsome
of ustocometo yourpartofthecountry | know
the hospitality which youwillextend Thisisa
very sensible proposal |l ammaking |amsure,
threewhole House wilireceive itin the spintwith
whichlamtelling

About the welfare measures In Kerala,
eventraditional fishermen have some welfare
scheme Ifanybody were todie outof accident
inthe mid-sea, yithintwoweeks a minimum of
Rs 10 000 s gi¥entothe family of the person
whodies So,Rs 1,0001s averymeagresum
|suggestthatthe welfare scheme should take
care of immediate maintenance of the family
andthe future of the family

With these words, | share his concern |
thankyouforgvingus an opportunitytohighlight
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this area But | am sorry, the proposals con-
tainedinthe Billare not sufficient Peasantryis
one section of the community which s the
backboneofthecountry Youmaywellknowthe
beautiful ines of Deserted Village by Oliver
Goldsmuth,

“lllstarestheland, tohastening illisa Pray,
Where wealth accumulates and men de-
cay Princes and Lords mayflounsh ormay
fade, Abreathcanmakethemasbreathhas
mad, Butabold Peasantry theircountry’s
pnde, When oncedestroyedcanneverbe
supphed,

If this peasantry, the small farmers and
agreulturalfarmers are runied and destroyed,
the future of the country will be dark

So, I strongly commend thislegislationto
ensure theirprotection andwelfare |requestthe
hon Minister for Agriculture to see that this
legislation shall be broughtforward to protect
therr interests and help the country

[ Translation)

PROF RASA SINGH RAWAT (Ajmer)
Mr Chairman, Sir | earestly supportthe ‘Ag
ncultural Workers (Minimum Wages and Wel-
fare) Bill, 1991°, presentedby ShnChandubhai
Deshmukh Indiaisanagncultural countryand
inancienttimes in Vedas have also been said
that-

“ Knshimeet Kishshaw”

means ‘O man, youtilland further said’

“Akshaimardivya”

whichmeans ‘donotgamble’ Agnculture
hadbeenthe oldest occupation inthis country,
whetherthefarmeris somewhere landiord, some-

where uwnerofthefield, somewherelandowner
of the field tilled by someone andsomewhere
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only guard But the person who works, tills,
Imgates weeds out, constructs waterbeds, cuts
grassandotherweeds andharvests inthefields
of someone is agncultural labourer Farmers
prospers In case there is good crop, many
farmers are inbettercondition than the income
tax payees butthe agricultural labourerbomin
debtandpoverty, broughtupin debtand poverty
and he has to die in the debt and poverty

Attention shouldbe paid towards theirwelfare,

whichhasnotbeendone Drought, fammne flood

frost hailstorm, excessive rainfall, and scanty
ramnfall are regularfeatvres in this country We
arefullydependentonmonsoons ltissaidabout
Indian Budgetthatitis agambie of monsoons

Itis said about Inchan Budget that itisa gamble
ofmonsoon Agriculture s the backbone of our
economic setup and the agricultural worker s
worst affectedbythe natural calamities After
days s hardwork whenthe labourer asks forthe
days siabourhe gets maltreatmentorjustone
kg offoodgrains The Supreme Courthas de-
cided that every worker should get Rs 22 as
minimum wages per day but the agricultural
laboureris deprived of thatsofar

Irecallthatin 1989 Ministry oflabourhad
fixed Rs 15 as daily wages for Agncultural
labourer buthe is notgettingeventhat Itisa
matter of regretthatthe labourers inthe States
of Rajasthan, Andhra-Pradesh GoaandMacdhya
Pradeshare gettingminmumwages atthe rate
of Rs 12perday The minimumwagespreva-
lentatpresentinGujaratandBiharisRs 15and
inPunjabandHaryanaitis Rs 35 Thatiswhy
theagnculturalworkers of RajasthanandBihar
prefertoworkin PunjabandHaryana atthetime
ofharvest They getmore wagestherebuttherr
Iives remainendangered Nowthelawandorder
condition has improved in Punjab but when
terronsmwastherethelabourerfrom Rajasthan
andBtharalways fellvichimtobullets Labourers
were shotwhilethey were cookingtheirfoodor
sleeping They were killed by terronsts while
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they weretraveling mtrains Thereisnolegis-
lation to save theirlife Thereis no law forthe
security of their families

The total number of agricultural workers
producingnce, wheat, ollseeds, rapeseeds, cash
crops orworking inteagardens is sevencrors
In 1961, itwasthreecrore This Billshouldbe
passed ininterests ofthese sevencrore agncul-
tural labourers Lawshouldbelegislatedtoraise
theirminimumwages Mintmum wages of Rs
22 has been fixed for labourers working for
drought relief, famine, construction work and
underthe Jawahar Rozgaryojna Similarly, the
minimumwages of agnculturallabourers should
alsobefixed Men, womenandchildrenallwork
inthe fields They are paid minimum wages at
therateof Rs 12andRs 15 Itshouldbefixedat
Rs 22

Govermnmentshouldconstitute Agricultural
Workers welfare Authonty to safeguardthe in-
terests of the agricultural labourers Provision
has been made that it should be manned by
experts and specialistofficers Whowouldad-
visethe Governmentaboutimprovingthe plight
of labourers whotoil hardin differentclimates
and seasons An Advisory Board should be
constituted to give advice to this Authority and
Ministry of Agnculture keepinginviewthechang-
ingcircumstances A labourershould notlead
alife where he hasto sleep underthe opensky
shiveringincold He musthave resources so
thathe canhavebasic amanttaies of life andtwo
square meals aday Keeping this in view an
Agncultural Workers Welfare Fundandan Ad-
visory Boardshouldbe constituted Ifhediesin
harness, 1 e while working in the fields, his
familyshould getfullbenefit Sometimes these
labourers have to guard the fields from wild
animals ke ‘Nilgar and the wild boar single
handedly Hislifeisalways atstake Therefore,
hrsifeshouldbe insured Arrangements should
be made for giving compensation in case of
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death

This Billproposes to establish Agricultural
Workers Welfare Fund The Agncultural Work-
ers (Minimum Wages and Welfare) Bill mustbe
passedby consensus 1hereis needtopayfull
attention for safegvarding the interests of the
Agnicultural workers who 1s Annadata 'for us
We all set in air-conditioned rooms but the
labourers plough the fields in scorching sun
dunngsummer Steps shouldbetakentomiate
welfare measures inter interests and in view of
the hardlife they havetolead Minmumwages
shouldbefixedatRs 22 Orders tothis effect
havealsobeenissuedby Supreme Court Insur-
ance Schemeforthe benefitofthese labourers
shouldbe introduced in States wheretheres
terronsm on the pattern of the Crop Insurance
Scheme These workers have temporary em-
ployment Theyworkforafewmonthsinayear
andthereaftertheyworkas Sadhi‘orservants
There is a practice prevalent in some States
where these labourers work as servants and
ploughthefields Graduallyhebecomesabonded
labourer and he is not paid for his work An
agricultural worker should notbe treated as a
bondedlabourer Withouttakingmuch time of
the House, | would ke that my voice should not
fall ondeaf ears of the Government A Govern-
mentwhichclaims tobe espousingthe cause of
farmers andworkers particularly the poor, dur-
ing the last 43 years, has not done anything
remarkable inthis field Thereis as lot of differ-
encebetween preachingandpractice -

Kathmni thothijagat main, karni uttam sar
Kahan kabirkarmisabal, uttarerbhavjal par

The Government should take initiative in
this directionbecause in the welfare of farmers
and agncultural workers hes the welfare of the
nation |bowmnreverencetothose whobrought
about green revolution and with this |
conclude
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[English}

SHRI SRIBALLAV PANIGRAHI
(Deogarh):Mr. Chairman, Sir, lasttime, when
this Rillwas being discussed, | was on mylegs.
Today | could notremain present here because.

MR. CHAIRMAN: | amallowingyou asa
very specialcase.

SHRI SRIBALLAV PANIGRAH!: | thank
youfor yourgesture. Thatis what | was saying.
Lasttimewheniwas onmylegs, thespeechwas
unfinished. This time, | had animpression that
the other Bill would take some more and also |
was busy with the Standing Committee meeting.
Last time also, | lent my support to this Bill.
Today also, |have nohesitationtosupporttothe
Bill. When | was listening to the speech deliv-
eredjustnowby ShriRawat, he himself saidthat
the Government should do all these things
withoutfurther delay; forty years precioustime
hasbeenlost. He also said that minimumwage
which has beenfixedin some Sates, that mini-
mumwageis notbungpaid. Thatis notoniy true
ifonestatebutthatis alsotrue of differentstates.,
Evenwhateveristhe requirement of the situa-
tion, thefinancial requirement orneedstoruna
family, ifyou considerthat, thenwhatis provided
in this Bill is not sufficient. Something more
shouldbethere,. Whataclass- [V employeeis
gettingbyandiarge, thatshould be theincome
even of alabourer. Butthe situation thecountry
is such that even it is not possible to ensure
payment of minimum wages fixed by the Gov-
ermnment. Thatis the real situation.

Eveninrespectof states- the Minister has
giveninformationtothe questions of somehon.,
Members,-about the minimumwages indiffer-
entstates- also, minimum wages are not uni-
form., InMaharashtra, it differs zone-wise as
muchasfromRs 12to Rs. 20perday, according
tothezonesinMaharashtra. lunderstand, some
areindustrially developedareas, some areag-
ricultural areas, irrigation provision is there,
some are dry areas, perpetually drougut areas
like the Kalahandi district which has been very
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severely hitby drought. This was visited by the
hon. Prime Minister. Now Rs.25 has beenfixed
as the minimum wage by the Orissa Govern-
ment. Earlier it was Rs.12. It means, there i1s
morethan 100percentincrease. Butthatis not
paid. Itis ratherfollowed morein violation.

In ourcountry, we have several progres-
sivelegislation’s. Iwouldsay weare nexttonone
inrespectof passing laws. Butifthey remainin
the state books and whatwillhappenthen? That
isexactly whatis happeningin respectof certain
laws. Onthefloor of this House also, we have
discussedseveraltimes aboutthe BidiWorkers
Bill, Provident Fund, Bonded labor. We have
discussed even about the Child Labour, .We
have prohibitedchildlabour. Butin spinet of that,
itiscommon knowledgethatitisgoingonalarge
scale. Even when you restrict, peanuts are
sending them,. They say that if an esquire is
conducted, they will say that they are not labor-
ersbutasthey arestarvingthey may givethem
some employment. Thatis the real situation.
Poverly is our real enemy in this country. We
havetofightoutandalleviate poverty.

We have 259.5 million rurallaborers. Out
ofthem 545.4 per centor 165 million are male
laborers and 33.2 per cent or 94 million are
female labors. Aithough the male and female
ratio should be 50 percent, throe is a difference
becausethe higher caste families do notwant
theirtemalesto go outand work as labourers.
thatishowthereis this differencein themaleand
female ratio. Anyway, they can afford but the
poor people, they cannot afford; unless all of
them work, they do not gettwo square meals a
day. They areworkinginthe agriculturalfields.
Ihave allsympathyforthe laborers and mono-
chrome shouldbedone forthem. Butl amasking
youonegquestion. How manyag:iculturists, how
many cultivators in this country are well off, to
the extent of a Class i)V Government em-
ployee? A Class lvemployeeis gettinga mini-
mumof Rs. 1,200 permonth. Howmanyfarmers
ortheirfamilies are havinganetincome of Rs.
12,000 perannum after meetingall theirexpen-
diture? Itis not so even inthe case of bugger
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cultivators, unless they have got some supple-
mentary income andnotfrom agriculture alone..
They are very few. We have ceiling laws. If
actually theceilinglaws areimplemented, then
very tew families will be getting the income
exclusively from Agriculture as thatof a Class
IV governmentservant. if anybody comes and
argues with me or contradicts me, | am well
preparedtofacethem.

This is the position. The capacity of em-
ployeris also very important,. inthis case, the
tarmerothe cultivatorif he has engaged some
people, his paying capacity is also very impor-
tant.therewas asuddenincreasefromRs. 12or
Rs.25. Thereisaquantumumpandin Orissa,
lunderstand thatmany farmers have reduced
the numberof labourers; theymade itto halfand
alithose peoplewerethrown outof employment.
Theyhadtogoelsewhere, to places like Raipur,
Vizag or Rourkelain search of their livelihood.

So, let us be practical and let us have a
pragmaticapproach. Whatcanbe done? When
Shri Rajiv Gandhi was the prime Minister, he
was feeling very concemed about the plight of
this section - poor people, labourers - and he
appointed a National Commission on rural
Labour. they dida very goodjob.

Theyhavepresentedthereport. loldliketo
know what happened to that report. To what
extent it has been implemented? They had
recommended for land reforms to be imple-
mentedrigorously. They hadalsorecommended
somethingfor insurance etc. Itis avery good
thing. Insurance of course shouldbe there. Atthe
sametime heis ahumanbeing; alaboureris a
humanbeing. Heshouldhave a house, heshould
have ahome stead land. Crores of families do
nothave ahome steadland. Our CabinetMin-
isteris present here; heis a progressive man;
he was the Chief Mmister of Kerala; he knows
howmanypoorpeopledonothaveahomestead
landalso. Whereever heis eitherinafactory, or
anindustry orin efield, orunderafarmer, the
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State Government should provide him with
home steeds land. give them some financial
assistance, sothathe canbuilda hutment, not
apalace, notabuilding; but atleastahutment.
thatshouldbe aplace of his owntotake shefter.
At the same time his children shelied not be
depravedof goingto school. Tothatextentthe
Govemmentshouldievy taxes forpoorpeople.
Inawayitisthe Government's responsibility to
mopup, toarrangeresourcesforthe poorpeople,
the have-nots, peopliebelowthe povertyline, the
rural lasbouyr andtheirchildren,.

One they get into a Government job or
somecompany'sjob, thetreatmentthatthey get
isdifferent. Forthemtheres Central school, be
itaClass |V employee also. Forrich children
betterschoolfacilites are available. What about
these people? when a Government employee
goestothe hospitaleverythingis rembursedfor
him. Allfreetreatmentis there. lmedicines are
notavailable there and he purchases fromthe
market his medicalbillis reimbursed. Butwhat
dothesepoorpeopleget? Onthe medical side
andeducation side this facility should be pro-
vided bythe Governmentatparwith Class [V or
Class |ll Government employees. Why not?
Farmerscannotprovide thesefacilities. So the
Governmentshouldalso build up forthem like
Insurance Fund or something like that. For
Clothing also, why not poor schoolchildrenbe
providedwith dress? Whatever itis, itis a pious
wish. Prof. Rao also said even Rs. 12 is not
implementable andis notbeingimplemented.
Youcanfixit. Incertain States itis Rs. 12and
itis Rs.20somewhere eise. Atthe sametimelet
usfightoutpoverty. Howcanwe doit? Together
with land reforms, the Investment onland and
water has tobe massive. Let us provide irriga-
tion. Oncethereis irrigation, whenthe landis
wrrigated, is capabile of producing more than
onecrop, two crops roundtheyear, the agricul-
turallaborers remainbusythere, and they get
employment. Insome areas notjust Rs.25, they
earneven Rs.50aday. in Harked Command
Area is Orissa- | belong to that area- even
labourersdo come from Chatisgarh of neighbor-
ingMadhya Pradesh. Unlessthey comeiniarge
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numbers, the agricultural operationis notcom-
pletehere. Wherethereis goodirrigaticn round
theyearandcropisthere, naturally there is no
question of dearth ofemployment. Ratheriabour

is not available there. Soletus createsucha -

situation with regardto irrigation andiand re-
forms.

| told for education facility, health facility,
housingfacility there should be some sortofa
fund. The rich people who are enjoying the
benefit of freedom should contribute something
more. Thepoorpeople, the have-nots, theunfor-
tunate people should getbenefit oput of sucha
fund.

I say that in spirit this is a good Bill, ideal
andpious. Butit should notbe apious wish. It
must be practicable also atthe time of imple-
mentation. Otherwise such Billswouldon addto
the statute book: they will remaininthe statute
book; will notbe implemented. we have heard
our LabourMinister. Some other provisions are
thereaboutits implementation; aregsstershould
bemaintained, Govemmentof Indiawilldothis
andalithat. in a vast country like India, itis not
possible. Ithas gotto be decentralised. Some
Members were demanding provident fund
organisationto be bifurcated or decentralised.
The Minister said yes it should, but we do not
have enoughresourcetothat. Theinfrastructure
1s notthere so far as organhised labour, indus-
trial labour, is concerned.

Some benefits which should aceure to
them are not accruing due tothese difficulties
whattospeak ofthe unorganisedsectorlike rural
labour. Anyway, the Governmentshould con-
vene ameetingtodiscuss whateverrecommen-
dations ofthe NationalLabour Commission are
there andthere andtrytoimplementthem. The
Labour Minister, the Agriculture Ministers of
states, etc. should also participate in such dis-
cussions. At the same time, such situation
should be created so that the whole lot of the
unfortunate poor rural iabours improves. With
these words , | conclude.
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DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Chairman, Sir, this Bill pre-
sented by Shri chandubhai Deshmukh is a
undisputed Bill. ltis a Billto protect theinterests
ot workers andtocreate a healthy atmosphere.
Asitis statedinthe objects and persons of this
Bill that there is no legally provision in the
existing laws ofthe country to protectinterests
of agricultural works, andto solve their various
problems. A legal previsionshouldbe madeto
protect their interests and to ensure their
develpment. .so, | support this Bill.

Sir, while presentingttus Bill Shrideshmukh
has started thatthe Govemmenttoo has some
responsibilitiesto protectinterests of the work-
ers. ltis the responsibility of the govemmentto
come forward andiookintoitand enactthe law
where itis necessary but neither the Govem-
ment has taken any step nor expressed any
coneminthis regard. Therefore, ShriDeshmukh
has presentedthis Billin discharge of his duties
asanhon. member of the House.

Iwouldliketoday one mortethingthatthere
are basic defects in our Agriculture policy. itis
because of itthat agricuiture workers are pass-
ingthough suchconditionatpresent. Hadthere
been a coordination and cordial relations be-
tween farmers and agriculture workers then
theirinterests could have been protected. there
would havebeennoneed ofintroducingthis Bill.
Basically, this situation has been createddueto
defective system. Worker, Working in other
than agriculture sectors whetherthey are en-
gagedin stone crushingorin road construction
orthey are bank employees or railway employ-
ees orevencooliesthey are allorganisedsutnot
theagricuiture workers. Though, the numberof
coolsin agriculturalproduce marketisonly 15
20 yet unitedly they can force the farmers to
accepttheir denmands atany time. Butthere are
lakhs of agricultural workers, they can't ask
tarmertoaccepttheirdemands, The agricultural
worker can'tdoinjustice tothefarmersbecause
he is naturally associated with farming and
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thinks thatby doing so he willbe doing injustice
totarmingandthe land. I think that the Govern-
ment has certainly made statements in this
reared but has done nothing concrete in this
regard. the economy of the country is notas

basedon agricutture, asitshouldbe soourwhole

system s defective. Our economycan move
aheadinright directionif itis property based on
agriculture and it can also make progress in
healthy direction.

But even now economy is notbased on
agriculture. Itis alsoadefect. It should be looked
into whether agricultureis animportant partor
basic foundation of our economy andwhether
agricultural production orincome fromthis sec-
torhasimportant contributionin oureconomy.
Whenagriculture has animportantcontribution
in the economy of the country then maters
relatedto itshould alsobelookedintothe same
manner. Acomprehensive approachshouldbe
adopted while discussingthis Budget. Aprovi-
sion should be made by consideringthe agricul-
ture as the bnack bone of our economy this
Agriculture workers Billis also includedinit. But
the Governmentis notthinkingin this direction.
| should think per it., Today, the farmer is in
difficulty why is he in difficulty? Last week as
well as now the hon, Members said that the
farmersindifficulty and is dependingon god’s
will. He is happy if it rains on time and is good
crop and his houseis filledthere farmproduce.
He'is always affected by some or the other
problems like natural calamities, its; coldwave,
hailstorm ordraught,. In such situation he dines
himself very disappointed. the farmer shelled
getreasonableprice of his produce. If reason-
able priceisnotgiventothefarmerthanhowhe
will be able to give proper wagesso the agricul-
turalworkers. The Govemmentshouldthinksin
this regard and whiles fuffilling its duties towards
social welfare it should do some arrangements
in this regard so that workers workingin such
circumstances may gettheirwages onthebasis
of the rates fixed as minimum wages. The
govemmenthasfixedthelandceiling, butithas
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not fished the minimum limit of land. To avoid
further division ofland whichis beingfividedinto
small pieces which is a matter of concern..
(Interruptions) | was requesting toyou astowhat
is the position of land reforms and it is an
important matter. The Central Government
shouldconsiderate. ltidsthebas of oureconomy.
80- percentpopulationis depending on agricul-
ture. when apersonfinds notice of no vacancy
inanyfactoryfor office then he returnstovillage
totry his luckinforming and he gets job the . He
does not get full time work throughoutthe year
there. Such a provisionshouldbe made thathe
may getfulitimejob. Suchprovisionsisessentiall
whichis notthere inthe exiting law,. this Billhas
beenbrought keepingin view that the Govern-
ment would make such provision butthere are
amemberofshortcomingsin this Bill, there fore,
an appropriate Bill should be brought,. some
points of the Bill introduced by ShriChandubhai
Deshmukh are worth considering:

[English]

“The appropriate Government shall, by
notificationin the Official Gazette, establishan
Agricultural workers welfare Authority.”

| Tanslation)

The government should establish an au-
thority appropriately forthe conveniences and
weltare of agricultural workers. He said his
pointsinthisregard.

[English]

‘The Central Governmentshali constitute
afound to be called the agricultural workers
welfare found for the welfare of agricultural
workers.;’

[ Translation}

Thisisthe second point he has made that
awelfare author shouldbe constituted which
wouldidentify the problems of agricutturalwork-
ersandfindtheir solutions, as also stepstobe
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takenandlawstobe enactgdinthisregard It has
alsobeenstatedthatafundshouldbecreatedso
that assistance may be providedto the needy
persons fromthis fund, whenever such prob-
lems occur Biharand Onssa are affected by
famineandsoisMadhya Pradesh Whenfarm-
ersthemselves are notin a goodposition how
canthey improve the lotof agricultural workers
Therefore, awelfare fundshouldbecreatedwith
aviewtosavetherleaves Thethirdpointhas
made,

[English)

There shall be set up an Advisory council
bythe Central Governmentto advise the appro-
priate Governmentonthe implementationofthe
provisions of this Act ”

| Transiation)

The Governmentshouldconstitute an Ad-
visory Councilto implement the provisions of
thisact Todaythefarmersarenotorgaznised
Eventhe organisations of the farmers are not
capable of roganisingthem completely Today
the demand of farmers are suppressed imme-
diately Everyday the on Member say thatthe
farmers should get support price for their pro-
duce The Governmenthas fixed supportprice
for wheat,grain and all other process by they
don’tgetthesame Ifthey getanything, itisRs,
100-125less than the fixed price

How can afarmer give goodwagesto the
workers when he himself gets price of this
produces muchlessthantheircost Therefore,
there are co-related matters andthey can'tbe
regarded differentfromeachother ifagncultual
workers have tobe paid reasonable wages, the
farmers should be paid rememberprice f their
proucedes |don'tsaythattheyshouid getonly
support price of their produce they should be
given rent umerative price The owner of a
cement factory himself fix the process of ce-
ment andthe owner of factory fixes theforce of
thepertonesset,thenwhatisthe reasonthatthe
farmer can't tix prices of his produce the
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millowmers fixc prices of per quintal sugarand
Khandsarn the farmer must have nghtto fix
pries of theirproduces as to what shouldbe the
prices of grambarthandwheat Ifonce, theselis
garlicatthe rate of Rs 3000 perquintal he has
tosellthesameatthe Rs 150-200 perquintalon
thenexttime Youmayseethedifferencetheren
Wehave neverhoundconcernnothavethought
aboutit So itshould be consideredinto Hence
the farmers are unhappy and when they raise
their voice time and again, it proves cry in the
wilderness andisignoredbecause they are not
organised andthatdo nothave any lobby Now-
a-days tsugar lobby cement lobby and steel
lobby butthese as nofarmerslobby Itisfoi this
reasons that there should be a farmers loby
throughwhichthey may raise theirvoiceandget
the demandsfulfilled f we improve the cond:-
tion ofthe poor farmers, the condition of agnicul-
tural worker who are linked with them, will also
improve Therefore ,adoptthis Bill Hf younot
adoptitthem you shouldbnng such a Billwhich
canprotectinterests of agricutture workers and
farmers by solvingtheirproblems itis neces-
sary to hold athorough discussion onthis

With these words, | conclude
[Translation)

SHRIUPENDRANATH VERMA(Chatra)
Mr Chairman Sir | nse to support this Bill
Before sayinganything | wouldlike todrawthe
attention of the august House towards certain
points mentioned in the Economic Survey of
India 1893 ltclearly mentionsthatinthe present
circumstance, there can be no secunty toser-
vice andsalarly it further states thatthe indus-
tnal laws enacted in the interest of industnal
workers are provingto be ahurdle in the path
industrnial development which will have to be
replaced While drawingyourattentiontowards
these two sentences published inthis book, |
would also like to know about the psyche this
who have been inthe hmelight of polices and
society? Whatstepsdotheyintendtotake? Ithas
beenclearlywntten in Economic Review thatin
the presentcircumstances one cannottalk about
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wages Thisshouldbe keptmind Secondly 1s
there any difficulty in enforcing the laws enacted
forttuspurpose Icansaythat80percentoflaws
Iike Mintmum Wages Act are notbeing imple
mented Whythey are notbeingimplemented?
The responsibiiity les on these who are sup
posedto implemented them beitthe Govern
mentofficials orotherpersons these officersdo
notcome fromthe labourclass they represent
theclass which donotintendto pay thelaburers
their wages andthus exploitthem Therefore
they have made up theirmindthatthey will not
allowthe mplementation of the laws enactedin
thisregard Now we havethebiggestchallenge
how to get the laws implemented strictly

Thirdly apart from the existing laws for
welfare and providingfacility it labourers new
laws should be enacted in this regard You
cannotimagine the extentuntowhichthisthing
hasdeteriorated The laborersinvillagesare
being paid less wege and moreover atrocities
are alsocommittedonthem As aresultthere of
onecanhearblastingbombs aswell asfinng of
shotsnthe areas wherelabourers arebeingpad
lesswages andwherethey arebeing subjected
to social and economic pression be it Bilaspur
orBastarinMadhya Pradesh Kanm Nagaror
Rangaredy districts of Andhra Pradesh
Marasthwara in Maharashtra Kalahandi in
OnssaorCentral BiharinBihar Withthe nsing
of atrocities on poorin these areas the resent
ment and anger among poor is also on the
increase Whatwentwrong?Whenwe attained
independence ourleaders politiciansbureau
crats preparedtheirplans onthelines of effluent
foresgncountriesikeU S A andRussiainorder
tomake Inchas prosperous Russiahasaland
areaof 224 lakh squre jlomers and apopulation
of 29 crores Whereas ourladareais 33 lakh
square kilometers andpopulation is 87 crores
Like wise Amenica slandareais 94 lakhsquare
Kilometers and its population i1s 25 crores It
meansthatthese twocountnes have moreland
areaincompanson totheir populationwhereas
ourposition isjustthe reverse Wehaveless
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land areaand more pgpulation inthesecoun

tnes machines are cheaperand manpoweris
dearand onthe country we have cheap man

power and costlier machines in our country

Nobody tookthis aspectinto accountandwhile
mitating others we were ruined

Whenweachievedindependencewewere
inasoundposition financially as Englandwas
ourdebtor Atthattimewehada depositof Rs
1190crores inthe RBi andthe amount of stahd
ingbalancewascredited inthe Accountof india
But gradually that amountwas exhausted By
thebeginning of 1950 51 Indiahadaforeign debt
of Rs 32 crore Since them the amount of this
debtisincreasing by leaps and pound When
everabudgetispresentedwefindthetheamount
of foreign debtis much morethanwhatitwasin
thepreviousyear Thisyearwe havetopay Rs
38 000croresasinterestofthe pnncipalwhereas
itwas Rs 32 000crorelastyear

Onthe one handwe took foreignloans on
continuousbasis andontheotherhandwecould
notutihizetheloanamountinaproperway The
Five Star Hotel culture and luxury flourshed in
this country the burden of whichis being puton
the people |1would like to state that our rural
economy has completely changed andtrad
tional professionofbarber washerwomanblack
smithandpotterhave almostdisappeared They
donothaveany altemative Itiscausingresent
mentamongthe villagers is increasingcontinu
ously at present there 1s no work for the
labourers

The now economicpolicy andtheensuing
one will deteniorate the situation inthe next4-5
years The agncuituratiabourers wilinotgetany
work andinsteadthey willbe suhected to more
atrocities andexplortation The Govemmentwill
notbe abletoarrestthistrend Thereforew lurge
youtomake arrangements forthose labourers
nghtfromnow The firststep inthis directionwill
be to entrustthe job of implementing the laws
enactedtil date nthe mterestof labourersonthe
officials who alsobelongorlaborclass Sec-
ondly awatchshouldbekeptwhetherthemoney
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sanctionedforthemis actually reachingthemor
not. Itis generally done onproperonty. lf yousee,
youwillfind thatduringlastten years from 1980
to 1990 Rs. 25,000 crore were spentforproviding
hobs in rural areas but how mani persons got
employment? We express our satisfaction on
looking atthefiguresthatwe have spentthisand
thatmuch amounton rural developmentbitwhat
isthetruth? Whenyougototavillage, youcome
toknow aboutthetruth. Duringlasttenyears, an
amount of Rs. 50,000 crore was spent on pri-
mary education atCentre and State levels but
one cannotimagine the depiorable condition of
education. Today they have made a declared
policy whichis very clear that instead of rural
areas, whole attention should be centered at
Delhion providing educational facilities. The
schools inwhich wards of M.Ps Ministered High
Officials andrich people is study noun will not
findeven asingle vacantpost of ateacherbutin
- ruralareas, teachers are not providedfor2-3
months period.

Mr. Chairman, Sir, the condition of
Navodaya Vidyalayas are even worse which
come up in the name of improving education.
More than one thousand sanctioned posts are
lyingvacantin Navodaya schools. Anumber of
posts artlying vacantin every school. There are
no school buildings and no hostelfacilities and
moreoverthe money spentonprovidingfoodto
achild has alsobeen reducedto Rs.200-250
from Rs. 400, But their report says that its
performanceisbetter. Youcanwellimaginethat
how halfthefunds canbettertheirperformance?
Butonpaper everythingisfine. We shouldthink
onthe as to howwe can avoidsuch paperwork.

Mr. Chairman, Siragriculturallabourer are
illetrate. Even today illiteracy is about 85 per
cent. Insuchcircumstances, | wouldask youto
pass this-Bill and also given our attention to-
wards properimplementation of thisiaw, other-
wiseitwill further deteriorate the situationin the
country. Withthe se words | conclude.

SHRI PALA K.M. MATTHEW (ldukki) :
Sir, 1 thank you very much forgiving this oppor-
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tunityto speak. Because oif the time constraint,
I willtry to be as brief as possible.

| am happy to expregs Ry appreciation
about the principles, the spirit and the basic*
approach of this Bill - the Agricultural Workers
(MinimumWages and Welfare) Bill, 1991 intro-
ducedby shri Chandubhai Deshmukh.

As has been repeatedly pointedouthere,
oursis anagriculturalecenomy. Therefore, top
priority for agriculture has been given by the
successive Congress Governments duringthe
lastyears. We havecompletedagocdpartofthe
land Reforms thoughmjufhremainstobe done.
Regardingthe Land Reforms, the agricultural
labours shouldhave beengiven amore promi-
nentandimportantpart. There are 160 million
agricultural laborers in this country, who are
unemployed. Onanaverage, they getonly 180
days of work in a year. In ¢effain States Like
kerale,.the averageis around 270 days. Butthe
All-indiaaverageis only 180days. Thatmeans,
this can be interpreted in two ways. Either 60
million people, thatis, the agricultural workers
are withoug work or all the 160 million agricul-
tural workers are getting only partials work. so,
this can be interpretedin either of these ways.

In our country, only 10 per cent of the
population is organised... A few years back |
have seen some statistics punished by some
experts. Inthatithasbeen statedthatabout 5per
centoftheorganisedpopulatonformspartofthe
monopolists, industrialists and othertoppeople.

18.00hrs.

Andthefive percentconsists of industrial
labour. Thatmeans, the totalis only ten percent.
90percentofthepopulationis unorganizedand
it is mainly the agricultural labour, the rural
sector which is unorgnised and this is manly
because of the dispersednature ofthefarms and
also the scattered position of the workers in
different areas and regions of the country. Now
because ofthe magnitude ofthe problemfaced
bythe agricultural labourers and also the vast
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number of agncultural labourers inthe country
the centrallegisiationislongoverdue itshould
havebeendone muchearlier

Nowto putitvery shortly toputitinanut
shell whatarethe realproblemsfacedbythe
poorpeopie imean the rural agnculturallabour?
They arethelowestpaidinthe country Mostof
them are ivingbelow the pova'ny line Most of
them are eitherboundedor are doing some kind
of slavishwork they arethemostexplotedand
poorestsectionsofthepeople Nowtakinginto
considerationallthis whatshouldbetheamof
the Govemmentorthe reformiststo ameliorate
tehlot ofthese people? Generally speaking it
should be employment generation and sec
ondly itshouldhadbuilt up infrastructure open
ing giving opportunities for the rural labour
Thirdly 1t should be aimed at improving thewr
service conditions andwages and ofcourse
social developmentalso with aview todo all
thesethings a 12 memberministenalcommit
tee hasbeenformed twoyearsbacktogointo
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the recommendations of the National Cornmis
sion on Rural laborfor Central Legislation for
unorganizedagnculturallabor The recommen
dations of this Commission shouid be imple
mented without further delay Now as has al
ready been suggested by some of myfriends
from Keralas the Central legisiation can be
basedonthe Keralamodel inKerala theland
reforms as well as certain very important mea
sures for the rural labour as been taken by
various Goveinment sets especially by the
cougress Govemmentandthatcanformamodel

Mr Chairman (ShnPeterG Marbaniang)Mr
Matthew time s up You may again continue
when we meet nexttime

The House stands adjournedtomeeton
Mondaythe 26th Apni 1993

1804hrs
The Lok Sabha then adjournedtill

Eleven ofthe Clock onMonday Apni26
1993/Vaisahha6 1915(Saka)
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